CONSTITUENT 'ASSEMBLY OF INDIA (LEGISLATIVE)

Wednesday, .26th November 1947

The Assembly met m the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Speaker (The Hongurable Mr. G. V. Mavalankar)
in the Chair.

STARRED QUESTIONS AND ANSWERS
(8) ORAL ANSWERS

. Usk or BoNES A8 MANURE -

814. *Shri R. R, Diwakar: (a) Will the Honourable Minister of Agriculture
be pleased to state whether Government are aware that as a result of the
abnormal slaughter of animals and sheep during war-time, there was a.huge
oollection of bones?

(b) Have Government made any arrangements for utilising these collections
at different centres for the preparation of manure?

The Honourable Dr. Rajendra Prasad: (a) The normal output of boneg is
estimated at a million tons a year of which only some 3,010,000 tons sre colles-
ted. Due to difficulties of transport and the stoppage of exports, the collection
of bones decreased during the war but Government have no information about
any accumulation of bones in any area.

(b) Does not arise. = But the question of encouraging the collection of
bones was brought to the notice of the Indian Chemical Manufacturers Asso-
ciation, carly this year. -

Shri P. Kakkan: May I know whether Government have issued any ins-
tructions to the provincial Governments to issue an order to each and every
major and minor punchayet board to remove dead cattle and store the bones
for manure?

The Honourable Dr. Rajendra Prasad: So far as I am aware, no order has
been issued by the Government of India; but the provincial Governments may
have issued orders like that.

8hri B. A. Mandloi: In view of the fact that bones are very useful for
manure will Government take steps to stop completely the export of bones from
the Union of India? ‘

The Honourable Dr. Rajendra Prasad: As I have said, we get every year
only about one million tons of bones and we are not able to collect 1.0re than
8,00,000 tons. 8o it is no use stopping the export of bones. The real pro-
blem is to collect the bones, and if more bones could be collected we could have
the foreign market as well as meet our own requirements,

BoNg-MEAL As Foop ror MILCH AND DRAUGET CATTLE

ple:sl:st:?:ﬁ R. R. Diwakar: Will thelHonoumble Minister of Agriculture
(a) the total quantity of bone-meal produced; ;
(b) the quantity used as manure for different cropp; and -
_(¢) the food value of sterilized bone-meal for milch cattle and draught
animals ?
(655)
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The Honourable Dr. Rajendra Prasad: (s) Between 25,000 and 80,000 tons
s year.

(b) About 50 per cent of the production is used for plantation crops like Tea.
Coffee, Rubber, etc.; the balance is used for paddy, sugarcane, fruits, etc. No
details are available. )

(c) Bone-meal provides two of the essential mineral elemente—Calcium and
Phosphorus which the milch as well as draught animals require for normal body
metabolism. Their absence frctu the diet leads to structural and furctivnal
injuries. Bone-meal contains both these elements (minerals) in the proportion
found in the animal body. It is generally fed in powder form mixed with salt
in the ration given to cattle. The average percentages of Calcium and Phos-
phorus in steambone meal are 818 and 14'4 respectively.

Shri 8. Nagappa: Arc Government msking any efforts to increase bone-
mual production? If so, what are those efforts?

The Honourable Dr. Rajendra Prassd: As T have stafed in reply to the
previous question, the question really is one of colléstion éf bones. We have
goi & number of factorics which ure dealing in these bones, but they are not
efficient enough to compete with foreign markets, and therefore the work is
not making ns much headway as it should.

Prof. N. G. Rangy: What steps are Government taking to ses that all
the bones availuble in the country are collected and sent to these' various
tactorics and also to encourage the cottage industry that has grown up during
war time, to utilise these bones for the manufacture of bone-menl?

The Honourable Dr. Rajendrs Prasad: It is hardly necessary to collect
the hones unless they can be utilised by the factories. And, as 1 have
stated, the [nctories sre not in s position to utilise the bones that nre collect-
ed becaunc they are not efficient enough to produce cheap bone-meal for our
e, .

Shri K. Santhanam: With reference to part (c¢) of the question, may I
know in what provinces bone-menl is mixed with food for cattle?

The Honourable Dr. Rajendra Prased: It is generally not used at all in
this country, and some people even object to taking milk from cows fed on
bone-meal. Bo it is not used in this country in that way,

stri K. Santhavam: Will Government consider the desirability of investig-
ating how it can be transformed in such a way that it may be used by our far-
mers for the use of cattle?

The Honourable Dr. Rajendra Prasad: The point 1s not of converting it into
a form in which it can be used. It is uced in & form in which it can be
m: but the real objection is the reli prejudice which prevents it being

Mrs. Renuka Ray: In what quantity is bone and bone-meal exported out-
side the country? ~

The Honourable Dr. Rajendra Prasad: It is limited to about 40,000 tons.

Seth Govinddas: Are Government making any efforte to see that these
factories become more efficient, and have they issued instructio
vincial Govu?pmhinﬂ;hngmlr ' “ m o pro
The Eonourable Dr. Prasad: We have ad Y
may o oy Rajendra ® have viudtlufﬂuuh*kli.

mmmm:nummummunewamm
Whis country consiatent with the requirements of our farmers?

ﬁ.m:'ﬁuhnbmmnhdy. Next question.
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Nuueeer or Boxg Mmts wrTH DISINTEGRATORS
816. *Shri R. R. Diwakar: Will the Honourable Minister of Agriculture
please state:
(s) the total number of Bone Mills in the Dominion of India;

(b) the number of disintegrators in each of them; and

(c) the amount of bones crushed by each of them in 1942-43, 1944-45 and
1945-46?

The Honourable Dr. Rajendra Prasad: (a) There are 23 Bone Mills in the
Indian Dominion.
(b) and (c). A statement giving the available information is placed on tho
table.

Statemint 8900ing the number oj dmmagm&on and the amount of bones orushed sn each Mill during
1942-43, 1944-45 and 1945-46

Serial Name of Bone Mill. Number of Quantity Quantity Quantity
No. disintegratorsin each of bones of bones of bones
Mill crushed orushed crushed
in1942.43 in1944.45 in1945.46
1 2 3 4 [ [ ]
Tons Tons Tons
1 Hubli Bone Mills, Hubli . . 2 big and 2 small 1,800 800 200
2 Promier Bone Mills, Tanjore . 2in 1942 to 1945 600 472 564
3 sinoe 1948.
3 Katpadi Bone Mills, Katpadi . 2 2,144 1,080 750
4 EKaoambur Mill, Kadambur . 2 1,600 924 413
8 Bouthern Inlia Manure and 2 97 1,622 23
Tanning Works, Bamalkot.
8 Jai Hind Bone Mill, Bombay 1 2,700 3,200 Nil
7 Fasalbhailbrahim & Co. Bone 1 318 453
Mill, Bombay.
8 Hin lustan Fortilizers, Kuppam 2 1,000 800 800
9 Hapur Bone Mills, Hapur R | 4,000 6,828
10 Ranipet Bone Factory, Ranipet 2 1,916 1,857 2,198
11 Foroke Factories, Feroke .1
12 Hin ustan Bone Mills, Ennore 3 2,600 2,000 100
13 B-?r'or Ardeshir & Co., Bombay Giant Miraclecrusher . 2,600 3,000
alal. (capacity 50 tons :
aday of 10 hours).
14 Santra Gochi Mill, Caleutta . 3 also2rollerorushing 3,656 8,006 6,086
units,
18 Stanes & Co., Coimbatore 2 (One dismentled since
mt 18 months,
y one working. 202 3320
18 Chinf::ehatu Bone Mill, Cal- 2 (lln)o2 sets of crush- 2,373 2,014 2,:06:
- cutte. ers).
§7 Anlerson Dawn Coy., Bombay 3 4,750 5,350 6,250
18 Ganges Valley Bone Mills, Cal- 4 Disintegrators 11,800 9300 10,900
cdtta. 3 Roller Crushers. :
19 Empire Bone Mills, Pagladarga 3 Disintegrators : 2,600 4,000 6,250
2 Units of Rolles -
20 EastIndiaBoneMills, Neoapalli oo
one , NO - - e d
Rly. Station, Nandyal Distt., -, -
21 uﬁﬂ'?‘m T &B ) -
‘enne one . ves s
Mills, Dhaulia, Bom;?’l
22 Ahmed N Tennery & Bone - e

Mills, Ahmednagar.
Ralli Brothers, Magarwars, near
Cawnmpore. 1

3,812 4,649 so1e
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Pouicy re Uxivoru Pmiox or Orn-Caxes Asp O1L Szxps

$17. *Sbri R. R. Diwakar: Will the Honourable Minister of Agriculture be
pleased to state whether Government propose to adopt a uniform policy with
regard to the fixing of the price of oil-cakes and oil-seeds throughout the
Dominion ?

The Hooourable Dr. Rajendra Prasad: No such proposal is at present under
oconsideration. The control over oilsceds and oils was lifted in March, 1947
after full consultation with the Provinces and States.

SourrLy or Casar Fomy ANDp Sussipizep Mawvurzs -

318. *Shri R. R. Diwakar: (a) Will the Honourable Minister of Agriculture
be pleased to state whether Government propose to encourage fast-growing fuel
plantation and arrange to supply cheap fuel to the rural population, so that the
major portion of the farm-yard manure will find its way into the soil?

(b) Are Government aware that even if the whale of the farm-yard manure
is made available, it will meot only one-third of the totul requirements and
that onl?y one-third of the total production (of farm-ysrd manure) is used as
manure

(c) What are the messures that Government have taken towards the pro-
duction of chemioal manure in the Dominion?

(1) Do Government propose to consider the advisability of adopting a policy
of supply of subsidized manures in view of the high prices and difficulties of
tranxport and in view of the fact that the Ryat will not be induced to adequately
manure his holding unless the use of different kinds of manure is encouraged
by wubsidikation?

The Monourable Dr. Rajendra Prasad: (1) Government are encouraging fuel
plantations in order to wupply cheap fucl.

(b) It is estimated that about 2/8rds of cow-dung menure is being used as
fuel, The total quantity of cow-dung manure produced is estimated at 840
million tona green or 838 million tons dry.

L]

(o) A large factory is in the course of erection at Sindhri (Bibar) for the pro-
duction of 8,50,000 tona of Ammonium Sulphate per annum. The Ministry
of Industry and Supplies except that the factory will start pilot production in
about three yoars' time.

Btepa are being taken to develop the superphosphate industry in Indis.
The present annual production capacity is about 50,000 tons and several units
are being put up by private individuals. The export of bones from India has
been ;«t:lohd with a view to utilising them for the production of super-
phosphates.

(d) In the Grow More Food Schemes for popularising the use of fertilizers
and manures, aubsidies are being offered wherever necessary to bring down
high prices and high transport charges.

Prol. K. G. t Are tive ste i
3 o .;?:‘uu? any active steps being taken to encourage the pr-

[ nh‘o‘u.ldm Dr. Rajendra Prasad: Nothing beyond propaganda steps,

MI.O.IIlp:Inviewoft}mhstthatullemmmishhmw
ma;n&&h::f:;::{dmmmmdmbemppﬁeﬂbm”n ?ilf

- isability of takin ial to '
.mdnﬁnndmmmmummhhnd:wpﬂh?p‘ soumgs the
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The Honourable Dr. Rajendra Prasad: Scientists are not agreed on the
As a matter of fact, I might inform the Honourable Member _ﬁhat oux
Chief Agricultural Officer here, Mr. Sethi, does not have much faith in green

manures. But so far as is possible, green manures are being encouraged,

Shri Raj Krishna Bose: Is there any proposal of having any large-scale
easuarina plantations anywhere in India?

The Honourable Dr. Rajendra Prasad: As I have said, there is u proposal
before all the Provincial Governments in their five year post-war development
plan for increasing supply of fuel wood and they are thinking of encouraging
plantations, and casuarina will necessarily be included in their plans.

Shri Ajit Prasad Jain: With regard to part (a) of the question, what success,
if any, has the (overnment obtained in increasing the quantity of fuel pro-
duction and what specific steps are the Government taking to further inorease
production?

The Honourable Dr, Rajendra Prasad: I have here with me a loni{repm't
from all the provinces as to what they have done. If the Honourable Fmber
wants it 1 will-hand it over to him. Tt covers two foolscap pages and it will
take a long time to read.

Shri K. Santhanam: With reference to (a) is there any Agricultural Research
Station which is doing research on fuel plantation—such as which fuel plan$
can grow in which climate and the like? _

The Honourable Dr. Rajendra Prasad: The Forest Research Institute has
been looking into this matter and they have been doing that.

Shri 0. V. Alagesan: What are the results of the experiments at the Pusa
Agricultural Institute for converting cow-dung into gas? '

The Honourable Dr. Rajendra Prasad: I could not answer that offthand.

puint.

CoNsTRUCTION OF SILVEE ARROW TRAIN CoACHES

319. *Mr. B. K. Sidhwa: Will the Honourable Minister of Railways please

state:

(a) whether the Sijlver Arrow train with special coaches touring the various
parts of India has completed ite itinerary;

.(b) if so, the suggestions received from public and when Government intend
to place orders for construction of these coaches; and

(c) the building programme’for such coaches?

The Honourable Dr. John Matthai: (a) Yes.

(b) and (¢). A questionnaire dealing specifically with the amenities provided
and the special features of these coaches was distributed to the visitors with
8 view to eliciting public opinion. From a scrutiny of the replies received it
is evident that the various features incorporated in the design were well received
by the public.

As a result of the opinions obtained on the ‘Bilver Arrow’ train a reviced
schedule of requirements for coaching stock of all classes has been druwn up.
Negotiations are in progress with certain indigenous firms for the building of
sample light weight 11°-8” wide coaches incorporating these requirements.

The coaches compriging the ‘Silver Arrow’ were built on ordinary standard
underframes for the purpose merely of conveying to the public the future scule
and form of amenities proposed to be provided in the different classes. 'The
sample coaches which will now be built will be of the stressed skin light weight
type based on the most modern coach building practices. The sample cooegu
are expected to be ready by August next year after which. it is hoped to place
orders for hulk manufacture by indigenous firms. )
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Mr. R. K. Sidhwa: May I know whether Government will be pleased to
first the orders for tho third class coaches and after they are cowmpleted,
mderl for the upper class others ? . )

The Honourable Dr, John : As o matter of fact that is not going
%0 speed-up the process of manufacture because most of the suggestions we
have received in reply to the questionnaire had been with regard to the design of
Bbe third clasy cosches. Bo the redesigning would be more with regard to
phird class conches than with regard to others. In any case, if we are able
fo got thess sample coaches built by August, I think it will be possible for us
#o introduce these coaches within a reasonable time.

Mr. R. K. Sidhwa: [s it not possible to manufacture these coaches in our
workshops?

The Homourable Dr. John Matthai: All the orders are being placed in India.

Mr. R. K. Sidhwa: In our railway workshops?

The Honourable Dr. John Matthal: I do not think it will be possible to
got these things made entirely in our railway workshops. It will be necessary
80 oall in the assistance of outside .

Seth Govinddas: Are not certsin parts being built in our Government work-

?

tbog. Honourable Dr. John Matthali: But the idea is, as indicated in my

cstionnaire, that we ore to alter the whole composition of these coaches.
t s matter of faot in the Bilver Arrow train, as exhibited here, the under-
frame was difforent from the body. What we are trying to do now is to
have nn integrated whole that will greatly reduce the weight. That means
e comprehensive redesign.

Seth Govinddas: I wanted to know whether certain parte of these coaches—
the Hounouruble Member said an order was being placed in India—would be
built in Government workshops.

The Honourable Dr. John Matthai: Yes.

Shri M. Ananthasayanam Ayyangar: Is it @ fact that some of these coaches
fn the Bilver Arrow train which were approved by the persons who inspected
Bhem were manufactured in the G.1.P. workshops in Bambay ?

The Honourable Dr. John Matthal: Yes, part of the work will be done in the
werkshop.

Shri M. Ananthasayanam Ayyangar: Was not one of the particular coaches
wholly manufactured in a shop in Bombay?

The Homourable Dr. John Matthai: Yes: What happened in the G.I.P.

workshop was that we had the under-frame and the body was built on it. We

are not yoiog to repeat that because the under-frame and the body would here-
after b one complete whole, )

{8hr ML Ananthasayanain Ayyaugar agein rose in his seat.)
Mr. 8peaker: The information has now been given.
8hri 8. Nagappa: May 1 ask the Government what is

tn huilding these coaches? the extra cost involved
'l:c !onom‘blo Dr. Jobn Mastthal: I am not in & position to give the exaol

‘

Probvuortox or Stexr tx Inpra

1330, *Shri Debi Prosaq Khaitan: Will Minis
and Suppls be pleased ro ot ill the Honourable ter of Industry

lﬂs.) the cstimated production of steel in the Dominion of Indis in the yomxr

tAmwer to this question laid on the tahle, the questioner being abesnt.
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(b) the h.igha;;l'. annual production of steel during the last five years;

(c) the total annual capaocity of the present plants to produce stee? ; and

(d) the reasons for the reduced output and the steps that are being taken
to obtain maximum production?

The Honourable Dr. Syama Prasad Mookerjee: (a) Approximately 900,000
tons.
(b) 1,168,204 tons in 1943.

(c) 1,254,000 tons. ~

(d) The main reason for the reduced output is labour unrest. Tmnspprt
difficulties are a contribiting factor. The Government intend to discuss with
labour and employees the steps to be taken to eliminate labour unrest.

Goops RAILWAY WaGoNs AND RoLLING ST00K MAROONED IN PARISTAN

$821. *Shri Debi Prosad Khaitan: Will the Honourable Minister of Railways
be pleased to state:

(a) the total number of goods railway wagons available on the Indian State
Railways before the partition of India;

(b) the number of such wagons or rolling stock for goods, which has been
sllotted to Pakistan, and the number that is now left with the Indian Dominion;

(c) whether it is a fact that a large number of wagons sent to Pakistan have
not been returned by that Dominion to India; and

(d) if the answer to part (o) above be in the affirmative, their number, the
steps that are being taken to get them back and with what prospects?

The Honourabls Dr. John Matthai: (a) The number of goods wagons for
public use on Indian Government Railways before partition was—

Broad Gauge . . . . . R . . 1,74,801
Metre Gauge . . . . . . 45,528
Narrow Gauge. . . . 3,254

(b) The division of stock between India and Pakistan was arrsnged pro-
visionally on the basis of notional boundary. The Partition Bub-Committee
are meeting shortly to finalise the division in accordance with the Boundary
Commission’s award.

(c) and (d). Approximately, 3,855 Broad Gauge and 1,082 Meter Gsauge
Wagons sent to the Pakistan Railways on and after 16th Auguet 1947 had not
been returned by 8lst October, 1947. Consequent on the partition, a general
upsetting of operational conditions was inevitable.  The f)irecf-or of Wagon
Interchange who controls the Board and Metre Gauge Wagon Pools to which,
the Pakistan Railways are a party, has been pressing upon the Pakistan Railways
to return some of the stock, and has reported that a distinet improvement in
the return of wagons by the Pakistan Railways is noticeable from 1st November
1947.  With improvement in operational conditions, it is expected that the
Pakistan Railways will be in a position to return more wagons, the number to
be returned depending upon final allocation to those Railways of the Rolling
stock, on division, '

Propuorton or CorroN CLoTH BY INDIAN Mmis

1322. *8hri Debi Prossd Khaitan: (a) Will the Honourable Minister of
Industry and Supply be pleased to state what was the average monthly profluc-
tion of cotton cloth in the Indian Dominion during the last three months for
waich figures are available ?

tAnswer Lo this question laid on’the table, the questioner being absent
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(b) What was the highest apnunl production of cotton cloth during the last
five years?

(¢) What is the maximum producing capacity of Indian mills and what steps
are being taken to incresse the production?

The Homourable Dr. Syama Prasad Mookerjee: (u) The sverage monthly
production of mill-made cotton cloth in the Indian Dominion during the 3
months ending the 81st October 1947 was 802 million yards; it was 807 million
yards in the whole sub-ocontinent.

ndﬁ) 4,811 million yards of mill-made cotton cloth in 1944, in undivided

6) The Post-war Planning Committee on Textiles estimated the maximum
pma!uctive capasity of the mills in undivided India as about 4,800 million yards
s year, As regards the latter part of the question, I invite the
sttention of the Honourable Member to the press note issued at the beginning
of November, which is laid on the table of the House.

PRESS NOTB

The Government of India have viewnd with n the continued fall in the production of
eloth and yarn during the lnst few months. A variety of ressons have contributed to this fall
amonget whisch are & recons and progresdve shift of production from coarse and medium vari-
sias prodused with Indian cotton, to relatively finer varisties, the reduction of the working day
from 0 to 8 hours winos August, 1948, ahd tho general unreet and relaxation of effort which have
followsd the srain of the war years. In February, 1947, tha Government of India appointed an
ad koo departmental Commities to investigate the causma of the fall in uction, lngothe price
sbrustare which had apparently made it remunerative for the milla to shif® production from
coarsn and madium to finer varistios. This Committes has prepared a scheme for stan i
of production, with two main featires : —

{a) tha lowseing of the averago count prodused by each mill, and

(&) the redustion of the t and variotisa o as to inorease production by making the
maximum use of available supplies of yarn.

The soheme will readrict production to such varietise as are in popular demand, reduce unneccasary
widths and specify tha minimum breaking strength of yarn. The objective is to produce more
aad batdsr olosh, nt the sxpenss of finer varistica worn only by a fow classes. This scheme, which
s axpooted Lo insreass production by about 400 million yarda of mill cloth and 400 million yards
of handloom cloth, haa found gensral support and has bosn endorssd by the Commodities
Board. The Osmmittes alan recommended s revision of the pries struoture which involved an
inorease in the price of coares cloth and yam. Thr Commnditiea Prioss Board have viewsd this
proposal with olis favour and that, if necrmmary, price adjustments should be secured

an Equalisation  Fund where by the prices of fin~ varintios aro utilinsd Lo subsidise coarse
medinm variebien.

-

Government have full idered the of the ad hoc Committos, and the views of
the Commnditias Prices Bo-nl‘:and have alwo into seconnt the waight of public opinion
Agninst any increass in the prics of an esssatial commodity like cloth. y have i

desidal to remit the whale question to the Tariff Boand for advice. As an immediate
meawgre, howsver, Gavernmeat are bringing into foroe from the 1st Dacembor 1947 the acheme for
the mandardisation of prodnction reflerred to sarlier. They are also constituting an
slon Pund to which will be crodited
(@) the diffarencn betwesn nxisting ex-mill prioss of fine and suporfine cloth and the lower
ptioss which she ad Ase Committes believe to be fair ; .

() half of the amount now heing paid as quota-holders’ commission which Governmen,
. have deided to redace with alfacs from the 1st January 1948 from 3 to 1} per cond
and {¢) a surcharge on a aliding scale on * free ™ yarn sold by mills.

If QGoveenment decide on the recommendationn of the Tariff Board to
facresss the prioew of any typm or varieties of cloth oryam, such increass will

be given relrospeciive effect on all and yan delivered by the

mails under the Standardisstion Scheme after 1t ber 1947 w.wz
production has been reached. *' On acocount ™ payments be made w0 & mill if such

4ance imhown %0 b neomsary for the raaintenance of b Regional and Unit Production

Comanivies consisting of of lahour industry will alec be set up to ensare thet
Mhmwnmmmmmwwminm Programme.
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Government will appeal to labour o work slightly longer hours than at present as an emer-
gency measure. Any overtime will, of courss, be adequately rem . Besides such com-
pensation, suitable labour welfare measures in the Cotton Textile Industry will be financed by

t out of the Equalisation Fund which it is proposed to create on the lines suggested
by the Commodities Pricea Board.

During recent waeks there has bean considerable controvacsy un the (uestion of decontrol o f
eloth and yarn. Government are of the view that with supplies well below demand, immediate
decontrol would only lead to a repstition of the shortages and the high prices which oocurred &
1843 and were the direct reasons for the institution of the existing control over cloth and yarn.
Apart from the grave hardships which will ensue, should such a situation recur, an increase of the
prioe levels of cloth and yarn to those of 1943 would start an inflationary spiral dangerous to the
eountry's economy. If, however, the present scheme for increase of production should produce
the expected resul.s, relaxation or withdrawal of existing control would become feasible. It is
the policy of Government to continue the control only so long as is neceesary in the best interesis
of the country, and in a form which will throw the least inconvenience on consumer and produ--

oer alike.

LioeNses roR NEW CoTroN MILLS IN INDIA

$828. *Shri Debi Prosad Khaitan: (a) Will che Honourable Minister of
Industry and Supply be pleasad to state the number of and the names of the
rovinces for which licences have been granted to start cotton mills in India,
Eow many of the mills have been able to raise the neccessary capital therefor,
how many have placed orders for machinery and for what del,very, and how
many have started operations for the building of factories?

(b) How many of such license-holders have returned their licences to Gov-
criment and for what provinces?

(¢) How many factories, under such licences, are expected to start working
within the next 2 and 8 years, respectively, and how many Spindles and Looms
are expected to start working during the samie period?

The Honourable Dr. Syama Prasad Mookerjee: (a) The number of promoters
who have received licences for textile machinery to establish new rcotton textile
mils in India, including the States exceeding to India an@ Hyvderabad, is 118.
This includes 10 mills in respect of which orders were pla~ed before December
1944, when Government initinted their textile expansion plan. Details are

iven in Statement I which is placed on the table of the House. (Government
ave in all cases permitted the issue of the necessary capital, if applied for.
97 promoters have placed orders, and the total number of spindles ordered so
far is 1,728,776. Details regarding expected delivery are given in Statement$
IT which is placed on the table of the House. About 80 mills have gtarted
building operations.

(b) Three licences, involving 49,000 spindles, have been cancelled owing to
:h;ls inability of the licence-holders to obtain machinery. The details are as
ollows: —

Provines No. of No. of
Milla Spindles
C.P. 1 25,000
Madras . . 2 24.000
Total. 3 49,000

.

tAnswer to this question laid on the table, the questioner being absent.

..
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(¢) Government expect that the mills that will start working within the
Bext two or three years are as follows:—

Yeoar No. of No. of No. of
Mills Spindles Looms
(Approximate)
194748 . . . . 9 1,34,800 2,500
1948-49 . . . . ) 1,28,740 2,200
1948.50 . . . . . . . . 8 1,684,000 3,000
1960-51 1 2,38,600 4,700

- But such estimates are clearly lisble to error, since everything depends upon
svailability in foreign markets.

Siatement
Provinoce. No, of No. of
Mills Spindles
Bombay . . . . 4 48,000
1 L S . C. .. 10 1,86,420
cP . . . . . . . . . . . . 8 1,206,000
Bihar . . . . . . . . o . o . 8 1,807,540
Madras . . . . . . . . . . . . 23 2,67,200
East Punjad . . 4 54,000
WestBongal, . . . . R . . . . . 9 1,834,524
m . . . L ] L L] L] L ] L] . . ’ l lw'm
Orisse . . . 4 )
Total . . 70 12,22,684
“‘N . . . . . . 33 6,40,303
-~ Greand Total . . . 103 18,062,988
Now Mills in respect of which orders were placed before December 1944
Bombay . 2 20.000
Dethi 2 50,000
Madres . s 54,000
Bengal . . 1 12,800

10 1,36,800
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Statement I,
Province No. of Total Spindles expected to be delivered in
promoters Spindlage :
h
Whhoodo A 1947-48  1948.44  1949-30  1950-51  After.
orders. wards
50,000
Assam 1 75,000 25,000 X
Orissa . 4 1,19,000 44,000 25,000 . gg.ggf
Bengai . s} 1.14,524} 12,800 8,000 ,06,624.
1 12,800 . .
East Punjab . 54,000 .. 26,000 " 29,000
C. P. & Berar . 5  1,01,000 10,000 82.000.
Bihar . . 8 1,97,540 50,000 50,000 .
Madras . . 20 1} 231,200 } 24,000 40,74¢ 12,000 13,500 1,94,960-
.5 54,000
Delhi . . *3 50,000 © 25000 .. 25,000
Boinhay . .3 20,000 10,000 10,000 410
U.P. . . 6 1,28,410 25,000 25,000 78,
Total . 67 1,157,474 105,800 83,740 122,000 132,500 713,434
Btates . . 30 571,302 29,000 45,000 42,000 106,000 349,302 .
Gran: Tatal . 97 1,728,776 134,800 128,740 164,000 238,600 1,062,738

*Denotes promotors who placed orders before December 1944.

Mr. Speaker: Has the Honourable Member been authorised to ask the
question. (Addressing Shri M. A. Ayyangar). Has the questioner given the
Honourable Member s written authority ? g

8hri M. Ananthasayanam Ayyangar: Yes, he has.

Mr. Speaker: Then that question will come up last} and the authority will.
now apply to question No. 824 only. .

DxraYEDp DELIVERY OF LETTERS, TRLEGRAMS AND AR MamLs
1324. *8hri Debi Prossd Khaitan: (a) Will the Honourable Minister of
Communications be pleased to state whether the attention of Government has.
been drawn to the constant delay that takes place in the delivery of letters and
felegrams, including mails despatched by air? .
(b) What steps, if any, have Government. taken to remove this complaint ?

The Honourable Mr. Rafi Ahmad Kidwai: I would invite the Honourable
Member's attention to the answer given by me to starred question No. 158 by:
Bhri Gopal Narain on the 20th Novernber, 1947.

RAILWAY OARRIAGES AND COACHES IN P0ssEssION oF MILITARY AUTHORITIES
325. *Mr. B. K. Bidhwa: (a) Will the Honourable Minister of Railways-
Please state the number of Railway carriages and coaches still in possession of
she Military authorities in India on the Assam and other borders, which were
nqms?ltloned for evacuating the British and other Military personnel from those
areas

(b) Do Government propose to take action to see that all these carri es are
seleased without delay? — o

tAnswer to this question laid on the tabls, the questioner being absent.
% Oould not be teken at during question hour.
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(c) Are Government aware that the retention of these oarriages by the Mili-
tary Authorities has caused the trave ling public-great hardship and difficulty?

The Homoursble Dr. John Matthal: (a) At present no such stock is in the
possession of the Military Authorities in Indis.

(b) snd (c). Does not arise.

Mr. R. K. Sidhwa: May [ know if all the coaches have heen now restored to
#he Railway Board?

The Honourable Dr. John Matthai: The Honourable Member's question
here rolates to coaches which have been used on the Assam and other borders.
"They sre meter gauge coaches. No meter gauge coaches are at prescnt on
loan All the ocoaches on lonn to the Defence Department now ave broad
gauge coachos,

Mr. R. K. Sidhwa: How many coaches are still with the military authori-
ties

The Honourabls Dr. John Masthai: The latest figure is 509.

Mr. R. K. 8idhwa: By when are they likely to be released?

The Houourable Dr. John Matthal: I am not in a position to say. Since I
last reported to the House, that is last week, we have had 15 coaches released.
If the relense goon on at that rate 1 think we should be able to get them back
within u fuirly short time.

Mr. R. K. Sidhwa: To what railways do they belong?
The Honourable Dr. John Matthal: Practically all the railways.
Begum Alsaz Rasul: What is the total number of hroad gauge coaches?

The Honourable Dr. John Matthal: The number of broad gauge coaches lont
%0 the Defence Department is, as 1 said, 509,

Mr. Speaker: The Honourable Member wanta to know the total number of
“brond gauge coahes of which the 509 lent to the Defence Department is a perb.

The Honourable Dr. John Matthai: 1 am afraid 1 cannot give the answer off-
dand, | will give the Honourable Member the figure later on.

Mr, B, K. 8idhwa: Ix it not a fact that the previous estimate of the Railway
Menber was that the conches would be restored to the Railways in July 10472

The Honourable Dr. John Matthal: Various things have occurred which

hawe upset our original pmgramme.

Mr. Bpeaker: Thix gueation was dealt with fully during the discussion of the
nihilwn; Rudget in the Honourable Member's speech.

[errve vr or o A -Ixota Cestran MLk Boarp

398, *Prof. X G. Rangs: Will the Honourable Minister of Agriculbure
‘be pleased tn state:

(a) whether it is a fact that one of the Agricultural Plaoning Panel Com-
mittees han recommended that an All-lndia Central Milk Board should be
eatablished : and

{b} if so. when Guvernment propose to constitute such s Board?

The Honourable Dr. Rajendra Prasad: (R] The Policy Committee on Agri=
oulture, Foredrry and Fisheries recommended that the Central Governmeod
should take steps to set up an Indian Central Milk and Dairy Committee to co-
ordinate and guide the work of cattle breeding and dairying in India.
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(b) The recommendation was considered by the Government who decided
that instead of setting up Commodity Committees the Government of India
should itself set up institutes, research stations, etc., as may be required.

Shri M. Ananthasayanam Ayyangar: In pursuance of the decision of the.
Government that they should themselves set up such institutes and research
stations, may I know if any steps have been taken in the direction and if sc,
what progress has been made?

The Honourable Dr. Rajendra Prasad: There is already one Dairy institute
under the Government of India which is situated at Bangalore. ° Steps are
being taken to improve and expand that institute. Then there is going to be
started another institute at Jubbulpore and a proposal to start another wstitute -
near about Delhi is under consideration,

Seth Govinddas: By what time will the Jubbulpore scheme come into exis-
tence?

The Honourable Dr. Rajendra Prasad: It has passed through the Standing
Finance Committee and further steps are being taken.

CoxsTITUTION OF AN ADVISORY COMMITTEE CONNECTION WITH MIiLk PropucTioN

827. *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture-
be pleased to state:

(8) whether Government are aware of the lack of contact between Agricul-
tural Marketing Department and the public; and

(b) whether Government propose to consider the advisability of constituting
an Advisory Committee including the representatives of Kisan Congress and the
various organisations intimately connected with milk production? °

The Honourable Dr, Rajendra Prasad: (a) No.

) Government have under consideration a proposal to constitute an Al
India Agricultural Marketing Board to advise them as recommended by the
Marketing Sub-Committee of the Policy Committee on Agriculture, Forestry
and Fisheries, presided over by Sir T. Vijayaraghavacharya.

Prof. N. G. Ranga: Will the Honourable Minister consider the advisability
of including in the constitution of that Committec representatives of organisa-
tions interested in the development of agricultural marketing?

The Homourable Dr. Rajendra Prasad: Of course the matter will be con-
sidered when the committee is to be constituted.

Shri M. Ananthasayanam Ayyangar: There are at present in each province
provincial co-operative agricultural miarketing boards and if that is so, with
very little difficulty is it not possible for the Central Government to have a c¢.n-
tral organisation here at Delhi which would co-ordinate the activjjies * of these
various organisations? - .7

The Homourable Dr. Rajendra Prasad: The recommendation of the Vijaya:
raghavachariar Committee is under consideration and steps will be taken i
constitute the committee.

JuTe FiBRE FROM PAKISTAN AND ITS PRODUCTION IN 1NDIA

828. Prof. N. @. Ranga: Will the Honourable Minister of Agriculture
be pleased to state:

(a) to what extent India is dependent upon Pakistan for her needs for jute

(b) what steps are being taken to increase the production of jute and similar-
fibres in different parta of India and with what success; and
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(¢) whether it is not possible to raise the fibre plants along most of the
railway and road linings of India witbout encroaching upon the crop areas of the
country ?

. 'The Homourable Dr. Rajendra Prassd: (a) Cotton—92 lakh _ bales (of long
and medium staple) and 8 lakh bales (of short staple).

Jute—45 lakhs bales.

(1 bale=400 lbs.)

(b)’ As regards cotton, the problem is being tackled by recommending nea-
sures for increasing the srea under desirable types to the maximum extent
possible, without encroaching upon the srea under food crops and for raising the
yield per acre by extension of irrigation. use of manure, improved seed, judici-
ous system of rotation and so forth. In fact the whole question has just been
examimed by the Indian Central Cotton Committee at its meeting held on 21sy
November 1947, its recommendations are not yet available,

The Indian Contral Jute Committee is looking into the question of inte and
i is considered that by increasing the yield per acre by the use of seeds of
improved strains, by applying correct fertilisers, and by utilising tracts of waste
land end current fullows and by adopting a judicious system of crop rotation in
the jute growmg areas of West Bengal, Bihar, Assam and Orissa, it will be
possible to increase the production of jute without decreasing the area under
paddy wo ns to reduce gradually India’s dependence on imports to a very large
extent in the course of next fow vears. The policy which will be followed by
the Government of Indin in the matter is under active consideration.

An regards fibres other than Cotton and Jute, the Indian Council of Agricul-
tural Research ns under examinntion the recommendations made by the Fibre
Development Officer.

The Indian Central Coconut Committee is also considering the question of
increasing the production of heavy coir yielding coconuts,

(c? 80 long as the food position of the country remains difficult as it is now,
such lands should be put under food crops rather than under fibre plants.

Prof. N. 0. Ranga: With reforence to part (c) of the question where T have
‘suggested the use of railway and road linings for this purpose, will Government
consider the advisubility of using these spaces for the cultivation of fibre crops?

The Honourable Dr. Rajendra Pragad: So far ae railway lands are concerned
tha question whether they can be utilised has been under consideration but that
is a question which the Railway Minister will be in a better position to answer.
y. (] nw lands whether they can ho better utilised for fihre or food crops

_h& q on which there may ho difference of opinion,

. ‘W, G. Ranga: Are Government aware of the fact that a fibre ¢
which is vé@®y much different from jute is very generally grown in Son
Indtia & ‘one of the mixed crops and whether Government will consider the ad-
visability of encouraging its production?’

The Honourable Dr. Rajendra Prasad: If the Honourable Member will give
‘e some details about the particular fibre I ghall have the matter looked into.

Shri M. Ananthasayanam Ayyangar: It is hemp.
. Shri Raj Krishna Bose: Will the Honourable Minister please state whether
::s survey bas been made, particularly in Bihar and Orhrnbﬁnd out whas
‘additional screage is available for the cultivation of jute?

m‘l‘h l?ﬂlﬂll.thw!ﬂ.ln Prased: The matter is under consideration &b
present momen e are considering what stepe expand-
iing jute ocultivation. TP oun fake for
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EXPENDITURE ON ‘GRow MoRE Foop CAMPAIGN'.

829. *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture
be pleased to state:

(a) how much money has so far been spent on ‘Grow More Food Campaign®
and in what years and in what provinces and with what results;

(b) whether Provincial Governments have heen asked to send periodical
reports; )

(c) what amounts out of the development grants made in the last Budget for
Provincial Governments have been set apart by Provincial Governmentd for this
campaign; and T

(d) whether Government propose to consider the advisability of reconstitu-
ting their earlier specific allotments for this campaign and its various items?

The Honourable Dr. Rajendra Prasad: (a) The Honourable Member may
kindly see the statements appended to my reply to question No. 132 asked by
Shri Biswanath Das on the 20th instant.

(b) Yes. Provinces are asked to send annual and quarterly progress reports,
{c) A statement giving the available information is placed on the table.

(d) It has been decided that provision will be made on a separate basis for
Grow More Food schemes for the year 1948-49; the amounts so provided being
shown separately from the general development block grants.

Statement showing the amounts set apart by Provincial Governments for Grow
More Food Campaign out of the Development grantg

Serial . Total Block Amount set

No. Name of the Province Grant apart
1 Ajmer-Merwara . . . . . . 4 5,62,019
2 Assam . . . . . . . . 2,25,00,000 28,81,000
3 Bihar . . . . . . L 4,50,00,000 ..

4 Bombay . . . . . . . . 2,00,00,000 ..

.5 C. P. & Berar . . . . . . . 2,75,00,000 9,50,000
] Coorg-Mercara . . . . . . L 2,00,000
7 Delhi . . . . . . . +.. 10,00,000
8 East Punjab . . . . . . . * 4,00,00,000 5,81,000
9 Madras . . . 6,25,00,000 1,72,00,000

10 Orissa . . . . . . . . 2,00,00,000 90,580,606

11 United Provinces . . . . . . 7,60,00,000 ~  42,00,000

12 West Bengal . . . . . . . *12,00,00,000 - 92,00,000

+ Thaae figurea relate to the graats sanctioned for Bengal and Punjab beforl'piuﬁioq.; S0

*Figuros of total blozk graats sanstionsd for caatrally alministared areas aro.:uiji'. mdﬂy
available. PR

Shrimati G. Durgabai: May I know from the Homoursble Minister what is
the total extent of uncuitivable and svailable on the who'e and to what extent
it has been brought into use under this campaign and what otanc the Gavarps o=
ment propose to take to bring the remaining land also under cultivation?

The Honourable Dr. Rajendra Prasad: Sir, I would require notice of thad
question to give the Honourable Member the figures.

Shri Jadubans Sahsy: In view of the fact that the aboriginal and Hariian
oultivators have not been able to take full advantage of the 3row More ¥nnd
Campaign, do the Government propose to reduce their contribution to the fund
of eight annas in the rupee to four snnas or less in the rupee, so that these
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aboriginal and Harijen cultivators may be able to take full advantage of the
funds sllowed to them by the Grow More Food Campaign?

An Honourable Member: Is it s levy?

The Honourabie Dr. Rajendra Prasad: It is not a levy but for every scheme
which is secepted, the cost is borne by three parties. The Provincial Govern-
ment gontributes four annas, the Central Government four annas and the re-
wuniffg eight annas is contribnuted by the owner of the land himself. 1bat
basx been the system up to now generally. The suggestion made by the
Hewguggble Member is that in the case of aboriginal and Harijan cultivators
the con ion made by them should be reduced. At present there is no such
proposa me and we have not considered it.

Mrs. Renuka Ray: May I know what steps are being taken by Governmeut
Y0 increase the yield per acre of food crops, as distinct from increasing the acre-
age by irrigation schemes over a longer period?

The Monourable Dr. Rajendra Prasad: The Grow More Food scheme coun-
teinplates three methods for increasing the yield per acre, namely, by improve-
ing irrigation, by supplying better quality of seed and by supplying manuree.
These three methods are utilised for increasing the yield per acre.

Mrs. Renuka Ray: What steps are being taken to distribute manure to cul-
tivators for improving the yield?

The Honourable Dr, Rajendra Prasaé: It is being distributed in scme places
through oo-operative societies, in other places through government agencies.
Other ngencies are alno employed for the purpore of distribution.

Shri T. A. Ramalingam Ohettiyar: Have the Government considered the
uestion of regulating the rotation of crops with reference to the Grow More
ood campaign?

The Honourable Dr. Rajendra Prasad: The rotation of s is very difficult
to be reguinted by Government. We have not got any nll-ma plan by which
wo could regulato the rotation of crops. 1t is done by the individual cultivu-
tar, amnid nn we have got auch o largo body of cultivators it is not possille from
the Centre to regulate the rutatiun or the growing of particular crops in parti-
oular periods.

Prol. N. G. Ranga: Arc Governinent aware that owing to the controls put an
the movemnent of oileakes in South India and also the non-availability of iron for
the manufacture of agricultural implements, the Grow More Food campaign is
mider‘!bly impeded?

The Honourable Dr. Rajendra Prased: I am aware that the Grow More Food
eampaign has suffered from non-availability of certain material.

Prof. X. G. Ranga: Owing to the controls put on the movement of oilcakes
from one district to another oilcake is rotting in the factory premises whereas the
agricultural producers are suffering for want of oileake for manurial purposes.

The Honourable Dr. Rajendra Prasad: We have removed all control from
oil and oilseeds, and I do not think shere is any control on oileakes.

Seth Govinddas: As far as irrigation is concerned, sre Government thinking
ding;&gﬁm;whntubewdhmbommduﬂyputindiﬂmntp&ot%
eoun

The Honoursble Dr. Rajendra Prasad: Yes. The question has been under
investigatior and we bave yot a separate Officer and a separate Depurtmens

warking under him for the purpose of investigating this and putting tube wells
whetever they can bo found suitable, e P s
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Dr. V. Subrahmanyam: Is it a fact that while big agriculturists by recom-
mendation or otherwise are able to get large quantities of manure distributed
to them while, small agriculturists are not in a position to do so and are finding
it difficult to get even one bag of manure? -

The Honourable Dr. Rajendra Prasad: I have no information apart from
what the Honourable Member has said. But it mav be true that bigger people
have advantages which smaller people may not have. .

Shri M, 8. Aney: Can the Honourable Minister say whether any officer m
.charge of these tube well operations was deputed to the Central Provinces, par-
ticuiarly to find out the possibility of irrigating lands in those parts of the ¥ro-
vince which are not well supplied with water? .

The Honourable Dr. Rajendra Prasad: He has been charged to have invessi-
gations made throughout the country. I could not answer off hand what steps
he has taken with reference to the Central Provinces.

Begum Aizax Rasul: May I know if the Government feel that the results
achieved by this Grow More Food campaign justify the amount of moncy spens
by Government?

The Honourable Dr. Rajendra Prasad: 1t ir 8 question of policy in this
respect.

Begum Aizaz Rasul: T want to know the Government's opinion,

The Honourable Dr. Rajendra Prasad: Government is asatisfied with tJ:m
results,

PLANNING AND DEVELOPMENT OF CROPS IN INDIA.

830. *Prof. N. G. Ranga: Will the Honourable Minister of Agriculture
be pleased to state:

(a) whether there is any directorate in the Ministry of Agriculture or Food
for studying the manner in which the various crops are being raised in the
different provinces, from year to year, in relation to the areas under them, their
yields and their prices;

(b) whether any effort is sought to be made by Provincial Governments or
the Central Government to bring about voluntary or statutory crop planning;
and

(¢) whether Government propose to hold a Crop Planning Conference te
study the ways.and means for a more useful and profitable crop development in
India, to make the best use of our lands and to afford the largest incomes and
wages to our peasants and agricultural workers, respectively?

The Honourable Dr. Rajendra Prasad: (a) The Economics and Statistics
Section in the Ministry of Agriculture maintains statistics of the area, yield and
prices of principal crops raised in different Provinces from year to vear. The
reorganisation of this Bection so as to cover the entire sphere of agricultural
statistics is under consideration.

(b) At present there is no overall voluntary or statutory crop planning either
by Provincial Governments or the Central Government. in the sense of aiming
to attain specific pre-determined acreage and production targets in respect of
each crop. The ‘Grow More Food' plans of the Government of India are,
however, designed to increase the production of food ecrops to the maximumn
extent, and in this connection. some Provinces have made statutory provision
for limiting the growth of non-food crops.

(c) Government do not consider that any useful purpose will be served by
calling a Crop Planning Conference until the agricultural development plans
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which bave slready been pre are put into operation and overall agric
. b ul-
tural production bas increased to a sufficient extent to permit of planned expan-
noln or curtailment in respect of different crops. Moreover, crop planning  in-
;? ves enforcement of an accepted plan which will need provincial legislation.
nless all areas including acceeding States simultaneously agree and enforce
the plun, it will not serve any uiseful purpose.

Prof. N. G. Ranga: Is it not a fact that several Commitiees a i
) : nd Comrais-
sions have already drawn the attention of the Government fo the very delective

nature of their agricultural statisti d ha k
® improve (he s tolr » ics an ve asked Government to take steps

_ﬂu Honourabls Dr. Rajendra Prasad: As I have said, steps are being taken
to improve the work of the Economics and Btatistics Section.

Profl. N. G. Ranga: In view of the fact that again and agein for the last six
or seven years the anuwer has been given that ‘steps are being taken’, will Gov-
eruweng take sote energetic steps to see that something is really done in the
Bear future?

The Honourable Dr. Rajendra Prasad: I may inform the Homourable
Member that in two Provinces at least—the whole of Bengal and Bihar—plot to

lot aurvey has been mude in the last two vears and statistics were collected.
g'hvy were compared with the statistics which are collected normally in the or-
dinary course. The results hnve not been found always to tally. Evidently
improvement is required and thut is what ix being done.

Prol. X, G. Ranga: [s it not possible for Governinent to hold such a confer-
ence an in suggested here nnd then give advice to the growers as to the growing
of which crops will be more profitable. more patriotic and so on? Tf T may
supply some information, there i the tobacco crop today. The market s
completely dull snd the bottam has gone out of it, and people are faced with
bankruptey. If (lovernment is in a position to supply information to these
people and warn them in time it will be possible to prevent such catastrophe.

The Honourabis Dr. Rajendra Prasad: 1t all assumes that the Government
have the necessury information in time to give warning to  the people. But 1
suppose the ordinary sgriculturist gets the waming perhaps more promptly than
the Government itsell.

Shri M. Ananthasayanam Ayyangar: Is it o fuct that during last vear a
large acreage under foodgrains has been converted fur the growing of commer-
oi:f crops?

The Honourable Dr. Rajendra Prasad: | understand that is so in Madras.

Shri M. Ananthasayanam Ayyangar: May | know what stepx are taken by
that Government to decreaxe the ncreage of commercinl crops and increase the
acreage of fund eropa?

The Honourable Dr. Rajendra Prasad: The food situation is such that we
trust the loeal Government will take the necessary steps to improve the food
production.

UriLizaTios of Ramway Bripaes Fot Venicurar aND Pepestrian Trarric

831, *Bhri B. A. Mandlol: Will the Honoursble Minister of Railways be
pleased to state whether Government propose to consider the question of
ovuverting important railwav bridges on the State-owned Railways into bridges
for dual purposes, wis., rail, and other vehicular and pedestrian traffic with a
view to developing road traffic and tc save extra costs on construction of separate
bridges over roade?

The Honourable Dr. John Matthai: The Government have always been pre-
pared to onnsider this question.
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Decisions taken must however depend to a large extent upon the capacity of
of structures to carry the extra loads which the addition of road decks would
imply.

Dr. P. 8. Deshmukh: May I know what steps are béng taken to permit
motor trafic over the Narbada bridge between Khandwa and Indore?

The Honourable Dr. John Matthai: That does not arise out of the question.
I believe there is a question on that coming later.

Roap TransporTON B. B. & C.I. AND G. I. P. RAILWAY BRIDGES OVER THE
NErBUDDA

832. *8hri B. A. Mandloi: Will the Honourable Minister of Railways be
pleased to state whether Government propose to examine the feasibility of adding
road transport on the following railway bridges:

(i) the Nerbudda bridge on the B, B. and C. 1. Railwuy (metre gauge;
between Mortakka and Barwaha Railway Stations; and _

(ii) the Nerbudda bridge on the G. I. P. Railway section between Vikrampur
and the Marble Rock Stations?

The Honourable Dr. John Matthai: No request for adding roadway facilities
to these two bridges, has been received from any Civil Authority. The Govern-
ment of India would be prepared to examine the feasibility of these proposals, if
requested to do so, by the Road Authority concerned with whom the initiative for
such proposals rests.

IMPORT OF FOODGRAINS FROM ABROAD AND ALLOCATION TO PAKISTAN

$33. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Food be pleased to state the total volume of fond-stuffs that have been procured
from outside India during the current vear up to the middle of Novemher 1947?

(b) What uare the categories of food stuffs that have been imported from
different countries and what are their respective quantities?

(c) What is the total value of {hese imports?

(d) Has any portion of these food-stuffs been procured by exchange of
comnmodities from India? 1If so, what is the nature of such transactions?

~ (e) What portions of the imported food-stuffs have been allocated to
Pakistan and what is their total value?

(f) Is it a fact that the Government of Pakistan is also importing food-stuffs
from abroad independently of the (lovernment of India?

(g) If so, is it done without any previous reference to the Indian Dominion,
and has it affected in any way the position of the Government of India in the
matter of procurement of food from foreign countries?

The Honourable Dr. Rajendra Prasad: (u), (b) and (¢). A statement iy laid
on the table of the House _

(d} A quantity of 4-4 lakh tons of foodgrains bas been contructed for from
Argsentina ageinst 60,000 tons of Hessian. 15,800 tons of foodgrains were re-
ce'ved from Aden. Abyssinia and Traq aguinst quotas of 42 lakhs yurds of tex-
tiles given in part cost of the grain.

(e) One shipment of 8,687 tons of wheat was given to Pakistan in Nowember,
1947. The vulue of this shipment is approximately 2€ lakhs. A quantity of
15.000 tons of cuban sugar was allocated to Pakistan. The approximate cost of
this sugar is Rupees A1 lakha.
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(f) Pakistan has imported s small quantity of rice from Burma. So far as
the Government of India are aware no other imports of foodgrains have bean
made by Pakistan. '

(g) Pakistan as sn independent Member of the I.E.F.C. has a right to ask
the council for allotment of foodgrains. The position of the Governmnent of
India is not affected by any demand placed by Pakistan on the I.E.F.C.

S ———

Statement of foodstuffs imported from Jawwary fo November 15, 1947

Kind of Quantity  Value (in

Country food- (in '000 lakhs - of
stufls tons) rupees)
Australin . . . . . . . . Wheat . 151 568
Esat Africa . . . . . . . , . 15 39
U. 8. A, , 312 1240
Abmh "
Argentine " [} 40
m v 83 448
Flour 90 521
Anstralin v 13 73
Ceylon " 8 48
U. B A v 73 387
Buarma Rioe 353 1630
Egypt " 30 198
Saigon " 1 33
Braxil " 43 248
Siam . . . . . « . " . 1B 63
Frenoh Indo-Chins . . . . . . " . 2 11
Jave . . . . . . . . Paddy . 10 16
Abyminia . . . . . . . . Maize . 1 2
Ira . . . . " . 4 2
.8 A, . . . . . . . " . 21 68
Turkey N . . . . . . . " . ] 18
Burma . . . . . . . . ” . 11 30
Enst Afrion . . . . . . . . " . l-lls 41:
Argrntina .
I . Barley T4 243
Turkey " 37 150
Argentine » 32 113
Australia " 18 - (]}
Iraq Millete 10 25
Australia " -7 2
East Afrioa - 29 10
Ceylon " 1 3
Argontina . " 3 8
Abyminia " '{ I{
U.8. A ' . Milo 457 1346
w“ " 9 28
Ma.rp Oste : 1 Total o?ai
uina " *
81-06
Cuban Sugar 30 1-62 crores

Dielel—

Pandit Lakshm!{ Kanta Maitra: Was any arrangement arrived st between the
Indian Dominion and the Pakistan Dominion before partition as to the future
distribution and allocation of food stuffs that should be acquired by the Govern-
ment of India fram foreign countrire?

The Honourabis Dr. Rajendra Prased: It was agreed that existing arrange-
maenis should coptinue.
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Pandit Lakshmi Kanta Maitra: Do I take it, Sir, that the Pakistan Govern-
ment is allowing exchange of commodities such as jute and jute mixtures for
procurement of foodgrains? Are they allowing that?

The Homourable Dr. Rajendra Prasad: I am not aware of that. I do not
‘think they are exchanging jute for foodgrains. '

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that last
year & huge quantity of hessian went to Brazil and Argentine for getting food
crops? Are these arrangementg possible even now?

The Honourable Dr. Rajendra Prasad: As a matter of fact we ourselves have
arranged with Argentine for import of foodgrains in exchange of jute products,
but I do not know if Pakistan has done that. It is open to them to have that
kind of arrangement if they so desire.

Pandit Lakshmi Kanta Maitra: Is it obligatory on the Government of India
to pass on a portion of the foodgrains so acquired to Pakistan under any ar-
rangement?

The Honourabls Dr. Rajendra Prasad: No, I think our obligation now is o
our own territory.

Seth Govinddas: Did the Government approach Russia for foodgrains, and
if so, what reply has been received from them?

The Honourable Dr. Rajendra Prasad: We have approached Russia and the
matter is still under negotiation. We have not reached a deocision.

8hri 8. Nagappa: May I ask Government whethar there s any scheme under
the contemplation of Government to make India self-sufficient sn far as food is
concerned? If so, when can we expect it?

The Honourable Ir. Rajendra Prasad: The idea is to make India self-suffi-
cient as to when we shall succeed in doing go is more than I can say at present.

8hri 8. Nagappa: What attempts did Government make to make India self-
sufficient in food ?

Mr. Bpeaker: We are now geiting into argument. Next question,

GovERNMENT CONTROL OVER NEW AIR SERVIOES OONCEBNS
1884. *Prot. N. G. Ranga: Will the Honourable Minister of Communications
be pleased to state:

(a) whether it is a fact that new air services have been licensed and that
they have started functioning since 1943;

(b) the main centres between which air services operate today;

(c) the number of concerns which are predominantly owned and managed
by Indians; and

(d) the nature of control Government have over these concerns regarding
distribution of profits, service conditions for their employses, safety conveni-
ences, rest places, hospitals and other facilities provided for passengers?

The Honourable Mr. Rafi Ahmaq Kidwai: (n) Yes.

(b) I lay on the table of the House a statement showing the air services
which are in operation at present.

(c) All the air transport companies shown in the statement are predomi-
nantly owned and managed by Indians.

tAnswer to this question laid on the tcble, the questioner having exhausted nis quota.
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(d) Pert XIII of the Indian Aircraft Rules, 1987, provides that no scheduled
air transport servine may be operated in India without a licence granted for the
purpose by the Air Transport Licensing Board. The system of licensing pres-
cribed in the Rules ensures proper organization and equipment of air routes,
competency of personnel, sirworthiness of sircraft and o safety factors. The
Air Transport Licensing Board have power to control the fixation of pessenger
fares, air mail rates and freight cbarges and thus have control over the profits
distributed by the Operating Companies. The Government have no direct con-
trol in the matter of service conditions of the employees of the ecompanies.
Rest places and other facilities for passengers are provided as s pari of Govern-
ment’s Aerodrome Organization.

Statement showing the Regular Air Services in Operation at Prexant

R. No. Route y of Coropan
Frequenc pany
1 Bombay—Madras . 5 times & week  Air India Lid., Bembay.
Rwhtbnmbuy. 7 times a week 4

Bombay—Delhi (nou-l'uz} . 7 times & week

K Ahmedabod— bay—Hydera. 7 times a week
bad~—Madras—Colambo.

Bombay-—Ahmedsbad—Jaipar—Delhi . 7 times a week

Bombay—Caloutta . . «. . 7times a week
Madres— Bangalore— Coimbatore—Cochin— 6 times & week
Trivandnom.
2  Delhi-—- Jodhpur-- Karachi . . . Ttimes s week Indian National Airways
o I-td., New Delhi.
l-lla::i—-iﬂhm—-.lodhpnr-—u&hmdm 2timen a weok
- )
Caloutta~-Dedhi-—- Lahore . .7 Limen a week
Delhi~-Amritsar . . . . 7 times a week
Calrutta— Rangoon . . . 8 times & woek
3  Bombay —Junagsdh (Keshod)--Jemnagar 7 times & wock  Air Services of India Ltd,
—Rhuj-- Knrachi. Bombey.
Bombay ~ Bhopal—Cawnpore—Lucknow. 7 time a week
(Undor auapension.)
Juum«-—w-dhm—\\’mhmr-—a\hm 1 timo a week
Bombay—Gwalior—Delhi . . . 6 timess week

Bombay— Bhav . . . . 3 times a week
nmkru?nhﬂ:—-lwmj . 2 times a woeek

4  Delhi--Gwalior-~Bhopal—Nagpur—Hyders- 7 times a week  Decran  Airways Ltd.,

Hyderabad — «« .. 4timesaweek pet-
Hyderabad -Bombay . . . . 7 lmesa week
§ Bombay— Nagpur— CakcuMa . . 7Ttimos a week Mistri Airways Ltd. Bom-
¢ Bombay—Baroda—Ahmedabad . . 2 times & week A;;L Air Lines Ld,,
Bombay—Rajkob—Morvi . . . Ttmeawsek

T %kumw. 3 times a week  Airways (Indis) Lid., Cal-
cutta.

8 Delhi--Lucknow- Gaya—Calcutia . . 3 times s woek Bharst Airways Ltd., Cal-
cutta.
Caloutia—Cawnpore- -Allababad—Delhi . 4 thoes & week
Delhi-—Amritear . . . . . 4 timws & weok

Delhi—Luckmos . . . . . 3 times & week
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AIR SERVICES BETWEEN HYDERABAD AND GANNAVARAM AND (JANNAVARAM AND
CaLcurTa

1335. *Prof. N. G. Ranga: Will the Honourable Minister of Communications
be pleased to state:

(8) whether there are any air service companies wh'ch are w.lling to run
air rervices between Hyderabad and Gannavaram (Bezwada) to connect Bom-
bay and Delhi with Bezwada and between Calcutta and Gannavaram; and

(b) whether Government propuse to ke any steps o fac litare {re ase of
Gannavaram aerodrome as one of the prineipul halting places for one or more
sir services? - .

The Honourable Mr. Rafl Ahamad Kidwal: (a) No air transport companies
have applied for licences for the operat:on of scheduled air services between
Hyderabad and Gannavaram (Bezwada). The Mistry Airways Limited, the
Airways (India) Limited and the Jupiter Airways Limited have applied to the
Air Transport Licensing Board for the grant of licences for the operation of air
services between Calcutta and Madrar with Rezwada as one of the scheduled
halts. These applications will be considered hy the Board shortly,

(b) The aerodrome at Gannavaram is not yet properly equipped for the opera.
tion of a scheduled air service. It is scheduled for eventual development as an
intermediate aerodrome, but having regard to the requirements of India as &
whole, it occupies a comparativeiv low prority in (Government’s programme
of Aerodrome Constructio:.

INSTALLATION OF TRUNK TELEPHONE EXCHANGE AT BHADRACHALAM

1836. *Prof. N. @G. Ranga: Will the Honourable Minister of Communications
be pleased to state:

(a) whether (Government are awarc that Bhadrachalmn in South India is
# very important pilgrim centre and also a place centrally situated within the
Agency us well as an important town of Hyderabad State;

(b) whether Government have received uny representation for the installa-
tion of a Trunk Telephone Exchange at this place; and

(c) whether Government propose to consider the advisability of installing
a Trunk Telephone Exchange at this place in view of its strategical and com-
mercial importance ?

The Honourable Mr. Rafil Ahmad Kidwai: (a) Yes.

(b) A request for a Public Call Office at Bhadrachalam was received from the
members of the Pilgrim’'s Board.

(c) The proposal has been examined but- it wns dropped on account of its
being unremunerative. It will again be considered in connection with the
Development programme of the Lepartment and if it is not found feasible to
provide trunk telephone facilities and additional chunne's of conmunication are
found to be necesrarv. a wireless transmitting and receiving set will he
installed.

CORSTRUCTION OF AERODROME AT ANANTAPUR IN RAYALASEEMA —

1337. *Prof. N. G. Ranga: Will the Honourable Minister of Communicat’on
be pleased to state: '

(a) whether Government propose to consider Anantapur in Rayalaseema
(Ceded Districts) for one of the halting places on the air-routes hetween Bombay
and Madras and Bombay ar.d Bangslore, ete., and '

tAnsuwer to this question laid on the table, the nuestioner having exhausted his quoia,
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(b) if so, when Government propose to take up the construction of an aero-
drome at that place?

The Honoursble Mr. Rafi Ahmad Kidwal: (a) and (b). There is no aero-
drome at Ansntnipom nor do the present plans of Government for civil aviation
development include the provision of an serodrome there. The services at
present opersting between Bombay and Madras and Bombay and Bangalore are
through air services and are not intended to serve intermediate towns of secon-
dary importunce making Anantapore a halting station on a through route would
be a matter for decision by the Air Transport Licensing Board,

Provuorion axp INPORT OF BALT IN INDIA S8INOE THE ABOLITION OF SaLT Dury

1838, *Prof N. G. Ranga: Will the Honoursble Minister of Industry and
Supply be pleased to state:

(s) whether India has achieved self-sufficienoy in salt production;
(b) if not, to what extent she is dependent upon imports;

(¢c) what the production position is since salt duty has been abolished;
(d) when controls on salt production will be removed ;

(e) whether the price of salt hay come down and if so, to what extent since
tho duty has been removed; and

() in what provinces nnd to what appraximate extent i~ snlt be'ng ireely
smanufsctured by the people?

‘The Honourable Dr. Syama Prasad Mooksrjes. (1) No.

(b) The present production of sals in the country including Kathiawar and
Travaucore is about 5 crore maunds and the consumption including Btates is 5§
orore maunds: the differcnce represents the dependence of this country upon
imported aalt .

(v) Production has incrensed in Government works in Rajputana and in pri-
vate fuctories in Madrus.  In Rajputana production has risen from the average
of | crore 8 akh maunds to | erore 40 lakh maunds this year and in Madras from
the average of 1 crore 83 lakh maunds to 1 crore 85 lakh maunds. Unfortuna-
fely in Bombay production fell from 115 lakh maunds to about 60 lakh maunds
owmng to cyclones, unseasonal rnina and labour and communal troubles.

uf) It in Government's intention to issue a Salt Control Order very shortly.
COontrol of production in the sence of discouraging the opening of new factories
er extending exiating factions in being removed. The control of production en-

isaged by the Salt Control Order will be desigued to secure conditions which

would rosult in incressed production of salt and improvement in quality of the
salt produced.

(¢) The prioe of salt has come down in some parts of the country since the
duty has been removed. The areas in which it has come down and the extent
of the drop is'

Amam aid Bengw! Average fall of .. '8 per sver.

Madras . Average fall of - -6 per seer
North C. P, Ajoaer . . Average fall of -"./6 per aver.
aml Gujrat

{f) Balt is being freely manufactured by people in the coastal areas of
Orisan and Hengal. The extent of the manufacture can be estimated at
sbout 3 lakh maunds per yesr. In Madres manufgcture of salt by people
wnder the Gandhi-Irwin peock has besn controlled to allow them enourh salt
for their own and A vilages. Over s lakh of maunds of salt ar
made under these conditiong in the province. It is proposed to remove all

tAmwer to this question laid on the table, the qaestioner having exhausted his quota.
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restrictions on private manufacture of salt, Government control being retained
only on organised manufacture.

MANUFACTURE OF SuaABR BY CBNTRIFUGAL OPEN PrLANT SYSTEM

339. *Dr. P. 8. Deshmukh: (a) Will the Honourable ' Min'ster of ' Agricul-
ture be pleased to state Government's policy regarding the manufacture of
sugar by centrifugal open plant system?

(b) Is it a fact that manufacture of sugar by this process is prohlblted?

(¢c) Are Government aware that such n plunt was started at Chhindwara
in Central Provinces?

(d) Is it a fact that the Central Excise Department omiered it to be closed
down?

(¢) Do Government propose to lay on the table of the House a statement
giving all the relevant facts of the case?

The Honourable Dr. Rajendra Prasd: (a) The Sugar Countrol Order covers
all kinds of sugar (sugar being defined as anything containing 90 per cent or
more of sucrose by weight), and the Government have been regulating the pro.
duction, movement and prices of Tactory made, that is, vacuum pan sugar only.
The Honourable Member is presumably referring to khandsari sugar produced
by the o Een pan system. This is tha concern of the Provincinl Governments
concerne

Khandsan is important only in the United Provinces where it is produvced
in large quantities, about a lakh of tons annually. In other Provinces. it is
produced in very negligible quantities. The policy of the U. P. Governinens
has not heen to discourage its production except in factory areae.

(b} No. Except, perhaps. in Bombay where it is understood, kiardaari
manufacture was prohibited last yvea-

(c) Government have no knowledge of thls
(d) No.
(e) Does not arise.

Beth Govinddas: Is the Government thinking of removing all control from
sugar in the near future?

The Honourable Dr. Rajendra Prasad: We have already taken a decigion to
decontrol sugar and gur.

Pandit Lalshmi Kanta Maitra: With effect from?
The Honourable Dr. Rajendra Prasad: Tt is being worked out in the depart-

ment.

NATIONALIZATION OF INDUSTRIES

840. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Industry™

and Supply be pleased to lay on the table of the House a statement embodying
the policy of Government so far as nationalization of ‘ndustries is eoncerned?

(b) Is there any scheme under contemplation of Government for this pur.
pose? If not, do Government propose to take up the matter now?

The Honourable Dr. SByama Prisad Mookerjee: (a) and (b). A Statement of
industrial policy was issued by the Government of India in April, 1945 and
referred amongst other things to the question of nationalisation. The whole
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subject is, bowever, now being reconsidered and Government hope to make an
announcement shortly.

Dr. P, 8. Deshmukh: Within what period is the announcement likely to be
made? ‘Shortly’ ean be interpreted to mean anything.

The Honoursble Dr. Syama Prased Mookerjee: In the ocourse of the next
one or two months.

INDUSTRIALIZATION OF INDIA

$41. *Dr, P, 8, Deshmukh: (a) Will the Honourable Minister of Industry
und Supply be pleased to state whether Uovernment are aware that many
axperis from foreign countries are available for industrialization of India?

(b) If so, what steps have Government taken so far, to obtain the servioes
of such experts?

(c) Do Government propose to make a plan of intensive manufacture of
machinery extending over a definite period?

(d) Have Government done anything in the matter so far?
(e) If not, when do Government propose to move in the matter?

The Homourabls Dr. Syama Prasad Mookerjee: (a) first class experts are
difficult to get from foreign countries on account of rehabilitation that is going
in those countries, hut some experts are available for work in India, specially
from Germany.

{b) to (e). Various industrial concerns in India were circulsrised to estimate
their requirements of technical personnel to be recruited from abroad. Rep-
lies were received from a very large number of firms requiring over 200 experts of
different kinds. These requirements of various industries were communicated
ta the Indian Military Mission iu Berlin who have made necessary enquiries.
Some fimns have been able to secure suitable experts and necessary travel
facilitios have been given to bring these experts over to India. Steps are also
being taken to get some experts from Japan on the requisition of industries.
Industries have also been helped to get experts from America on a short-term
basia. Bevoral nationals of enemy countries, who were interned in India

during the war have been made available to various industries requiring their
servinea.

Government had constituted a Panel on  “"Industrial Plant & Machinery™
industry. The Report of the Panel is now under examination. Meanwhile,
the question whother this industry should be selected for short-tern execution
will be disoussed with Provinces and important Indian States at a conference
proposed to be held ecarly in December.

Pending the formation of such a plan the Government of India sponsored
in 1040 a delegation to the U. K. under the chairmanship of Mr. Krishnaraj
Thackersey with a view to eslebliching & Textile Machinery manufacturing
ronoern in the country. An agreement was reached between this Delegation
and the U. K. firm of Tertile Machinery Manufaoturers, and a Comp.ny has
been formed under the name of National Machinery Manufacturers Ltd. This
Company will shortly ses up its plant near Bombay.

Attempts are being made to make available the surplus resources of Ordn-
ance Factories for the manufacture of machinery requirrments of industries,
and, in some cases, ibe indusfeies bave availed themselves of this opportu-
nity. All schemes for expansicn of manufacturing facilities submitted to Go-
vernment have been sopparted and technical advice hag been given in many
ceases o modify the te to suit the country's requirements. Bids have
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been made for securing suitable plant and equipment from Germany for exten-
ding the manufacture of machines in India. Four officers of I. and 8. Minis-
tr: are helping in selecting equipment and machinery from Germany. Some
of these plants have already arrived and are being allocated to various indus-
tries. Along with these plans, a certain number of foreign technicians are also
being brought in on a contract basis. '

Shri Gopikrishna Vijayavargiya: Is there any idea of getting experts from
Russia glso?

The Honourable Dr. Syama Prasad Mookerjee: Yes if they are available.

Dr. P. 8. Deshmukh: May I take it that a definite plan for the manufac-
ture of machinery would be available within a short time to the public?

The Honourable Dr. Syama Prassd Mookerjes: We are working on that line,

Mr. B. Poker Sahib Bahadur: May I know whether the Government has
made any effort to get experts from America?

The Honourable Dr. Syama Prasad Mookerjes: Yes, that is what I have
stated.

Shri M. Ananthasayanam Ayyangar: May I know from the Honourable
Minister whether 50 per cent of the capital is invested in foreign countries
and whether managing agency also ought to be given to them?

The Honourable Dr. Syama Prasad Mookerjee: No decision on those points
has been taken, but each case will be considered on its merits, and the in-
terests of Indian capital will be sateguarded.

Shri M, Ananthasayanam Ayyangar: With regard to the texlile manufac-
turing plan to be established in India and the arrangement which the Honou-
rable Member said is being entered into by Mr. Thackersay with some firms
in the United Kingdom. I would like to know whether one of the conditions
of that arrangement is that the United Kingdom people should have a share
in the capital and also whether they would have their own managing agency?

The Honourable Dr. Syama Prasad Mookerjee: Well, that is a matter for
private arrangement hut I think their share in the capital will not exceed 30
per cent.

Shri M. Ananthasayanam Ayyangar: Is it not one of the terms of the Fiscal
Policy Commission Report that foreign capital and foreign managing agents
ought not to be allowed in this country except on special terms and for a spe-
cial period, snd also except with ihe approval of the Central Governnent? 1f
so, what steps are the Government taking to scrutinige the arrangements be-
fore they are finalized?

The Honourable Dr. Syama Prasad Mookerjee: So far as this particular
enterprise is concerned, the foreign capital will not exceed 26 to 30 per cent.
8o far as the other aspects of the question are congerned, Government will
see to it that Indian interests are in no way prejudiced.

Pandit Lakshmi EKanta Maitra: The Honourable Member said that some-
of the Ordnance Factories have been closed down and their ecquipment has
been made available for tha manufscture of machinery. How many Ordrance
Factories have been closed dov.n? -

The Honourable Dr. Syama Prasad Mooketjee: Sir, T cannot give definite
information—Ordnance Factories are under the Defence Ministry.

Mr. Speaker: I am afraid it hardly arises out of this question.

. Pandit Lakshmi Kanta Maitra: Did T understand the Honourable Member,
in the course of his reply, to say that it is the policy of the Government to
close down some of the Ordnance Factories and to utilise their equipment
for the manufacture of machiner.?
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The Homoursble Dr. Syama Prasad Mookerjee: Sir, it is really a matter
for the Defence Ministry.

Dr. P. 8. Deshmukh: Will thc Government be pleased to state if they have
approached any friendly foreign Government to open a machinery manufac-
turing plant in this country? '

The Honourable Dr. Syama Prasad Mookerjee: We are negotiating with
different countries. Of course we have not been able to achieve any results

which 1 can report to the louse but that is a matter which is being seriously
-considered by the Government. '

Shri K. Banthanam: May I imow, 8ir, if Government are aware that the
development of machine tool manufucturing in this country is being impeded
by the lack of facilities for high grade training in machine drawing and desig-
ning?

_ The Homourable Dr. Syams Prasad Mookerjee: That also is under con-
sideration.

ProJsor T0 CONNEOT AMRAOT! WITE NARKHED BY Ralr

343. *Dr. P. 8. Deshmukh: () Will the Honourable Minister of Rtailways
be pleased to state whether Goveinment are aware that there was a propesal to
oconnect Amraoti with Narkhed by rail?

(b) I s0, what hus happened to th s project?

() Is there any poskibility of its being taken up again?

(dy Are Government nware that th's projest would be highly he.ptul for the
dove'opment of the areas through which the railway line would pass?

(e) Are Govermment aware that much of the tract through which it will
pass is in great need of better facilities of trunsport!

The Honourable Dr. John Matthal: (a) Ves.
(b) The Project is under investigation.

(¢) Does not arise.

() Thix ix under vxanmination,

(¢) This question will be settled by the Centrnl Board of Transport when
the Projoet is considered by them in close co-relation with facilities existing
or anticipated in the altermative forms of surface transport.

Shri M. 8. Aney: May I ask the Honourable Member. on his reply to
clause (a), whether a scheme for the Amraoti-Narkhed line had already got
very high priority even as back as back as 19807

The Honourable Dr. John Matthai: That is ectly true, Sir. But the
whole question haa had to be reconsidered in the light of present circumstanoes
and what we have done now is to call for u report from the Railway cond
cernnid which ic the G. 1. . Ry. T think portione of that report have alrendy
been roceived and we are having the whole scheme submitted to further
examination from the point of view of whether it will be remunerative for the
Wailway to construct this new line,

8hri M. 8. Aney: Is the Hounourable Member aware that a survey had
already tuken place about the Amraoti-Narkhed line? Do they contemplate
to have another survey made?

The Honourable Dr. John Matthai: Before we come 1o a final decision
on that question, there are certain points arising from the present circum-
stances of railwavs which have to be taken into scoount. [ will tell the
Honourable Member briefly what they are. First of all, st present the Rail-
ways have to be careful with regard to the money that they allot for fresh
-eapital expenditure, due to the financial position of the Railways. Secondly,
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there is a more vital question: in view of the prevailing scarcity of building
materials of gll kinds, it is necessary for the Railways to take care that their
new construction lines are such as are really called for by the traffic re-
quirements of the .area. Because, as the Honourable Member is aware, new
railway construction makes a very big demand on the existing supply of
building materials and, therefore, the Railways in the public intergst have
to be extremely careful in this matter.

PROJECT TO CONNEOT AMRAOTI WITH BOMBAY-NAGPUR MAIN LINE

343. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state what steps, if any, are being taken to place Amraoti on the
main line between Bombay and Nagpur?

(b) What is the present position of the project?

The Honourable Dr. John Matthai: (a) The question of diverting the main
line between Bombay and Nagpur via Amraoti has been investigated recently,
and in view of the poor financial prospects revealed by the Traffic Report, the
Project has been dropped.

(b) As already stated in reply to part (a), the Project has been dropped.

IMPROVEMENT OF TELEPHONE SERVICE IN DELHX
344, *Shri Mohan Lal Saksena: Will the Honourable Minister of Communi-
cations please state whether Government propose to take any steps to improve
the present telephone arrangements in Delhi? If so, what?

The Honourable Mr. Rafi Ahmad Kidwai: Yes, Sir. The following steps
have already been taken or are being taken to improve the telephone service
in Delhi:

(i) Replacement of time-worn equipment of 1500 lines at Secretariat Ex-
kbange by 2000 lines at Counaught Place exchange. This may be completed
by the end of August, 1948.

(ii) Attemnts are being maude to replace the time-worn equipment oi 1670
lines in the Lothian Exchange.

(iii) With the partition of India, a large number of trained mechanics have
left for Pakistan. Arrangements ore being made for training of new staff.

(iv) A number of experienced telephone engineers have been posted at
Delhi. The telephone service is showing signs of imiprovement and further
improvement is expected in the near future.

8hri Deshbandhu Gupta: When do Government propose to restore the
telephone connections that were recently cut off?

The Honourable Mr. Rafl Ahmad Kidwai: So far as I know all the connec-
tions that were recently cut off have been restored. '

Pandit Hirday Nath Kunzru: Who has told the Honourable Member that the
telephone service in Delhi has improved recently?

The Honourable Mr. Rafi Ahmad Kidwai: My personal experience.

Mr. B. Poker 8ahib Bahadur: Is the Government aware, Sir, that whegg
ever the Government has undertaken the telephone enterprise, it has faile

and that it has got on very unsatisfactorily— not only now but even before
partition ?

Shri Mohan Lal SBaksena: Is the Honourable Member aware that his own
telephone is out of order for hours every day?

8hri H. J. Khandekar: Is th: Honourable Member aware of the fact that
any telephone conversation between two persons is heard by a third one?
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DELBGATIONS SENT FOR PROCUSEMENT OF FOOD-GRAINS FROM ABROAD

345. *Mr. R. K. Sidhwa: Will the Honourable Min'ster of Food be pleased
to state: :

(8) the name of the Delegations sent to the various countries from the 1st
August, 1846 to the 81st October, 1947, by the Government of India for the pur-
pose of procuring foodgrain of all kinds;

(b) the result of each Delegation and the quantity of foodgrains actually pro-
cured and received in various parts of India together with the names of the ports
they were received at;

(¢) the total cost paid to the sellers of such quantity of grain imported into
this country; and

(d) the expenses incurred by Government in sending each delegation to
foreign countries, separately?

The Honourable Dr. Prasad: (a) (1) Food Mission to Argentine
in September 1946 led by Diwan Chaman .

(2) Visit to Middle East and Abyssinia in September 1846 by an officer of
the Ministry, Mr. ljaz Ahmed.

(8) Food Mission to Argentine in August 1947 led by Mr. J. Vesugar.

(4) Visit to Iraqg and Iran in September 1947 by an officer of the Food
Hiuh\rp by H. L. Khanna.

(5) ootf Delegation to Australia in October 1947 led by Bir Raghunath
Puranjapye.

(b) (1) Government of India had purchased 8,860,000 tons of foodgrains in
Argentine ous of which there was difficulty in obtaining export permits for
about 3,20,000 tons. Diwan Cbaman Lal M’iuion succeeded in obtaining export
permits from the Argentine Government for this quantity.

(3) The visit of Mr. ljuz Ahmed to Middle East and Abyssinia waa of an
oxploratory character to find out the extent and possibilities of obtaining food-
grains from these countries. As a result of this vilititw:dpulibhto make

urchases of foodgrains through private trade from Aden Ethiopia on the
Euis of part payment of cost of the foodgrains in textiles

(3) Vesugar Mission was able to procure 6'5 lakb tons of foodgrains from
Argentine,

(4) Mr. Khanna was able to purchase 13,700 tons of barley from Iraq.
Negotiations with Iran Government for purchase of barley were not sucoessful.

(8) The negotiations with the Australian Government for supply of wheat
are still p ing. .

Out of 65 lakh tons of foodgrains purchased by Vesugar Mission a quantity
of about 19,000 tons has slready arrived in India. The name of the poris st
which this consignment was cleared and its alloostion t0 verious parts of Tndis
are given below:—

Kind of grin Quaentity Port of clearance Allocation
- in tons
Wheat . 9300 Madras . 8000 Madres 6000
Caleutta 3300 Bihar 1000
Orissa 500
Collieries 800
Depot 1000
Maice . . . . 9328 Bombay . . 9518 U.P. 4000
. 3538
. 29
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Total quantities which have left Argeatine upto 20th November 1947 are :—-

Wheat . . . . . . . . . 57,281 tons
Maize . . . . . . . . . . 119,794 tons
Barley . . . 69,792 tons

(c) 440,000 tons of grams recewed from Argeutme was on a barter basis
against 60,000 tons of hessian to be supplied by India. The exact cost of grain
cannot, therefore, be worked out yet. In approximate figures the o.i.f. price of
all the 650,000 tons of grains would work out to Rs. 15 per maund.

The c.i.f. price of Iraq barley purchased by Mr. Khanna works out to Rs. 13
per maund.
(d) (1) Diwan Chaman Lal's Delegation—Rs. 72,000 appr.
(2) Mr. Ijaz Ahmed's visit to Iraq and Abyssinia—Rs. 6,500 appr.
(8) Mr. Vesugar's Mission—Rs. 88,900 appr.
(4) Mr. Khanna's visit to Iran and Iraq—Rs. 7,000 appr.
(5) Mr. Vishnu Sahay's delegation—Rs. 25,000 appr.

Total Rs. 1,44,400.

Porsonous BurMA BEANS IMPORTED INTO MADRAS

346. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of }ood be
pleased to state whether it is a fact that the Government of India had 1mported
Burma beans for Madras, which were found to contain hydrogencyanic poison®

(b) If so, is it a fact that several persons fell ill and some also died ?

(c) To which parts of India other than Madras, were these beans also
supplied ?

(d) From whom were these beuans purchasod and what nction have (fovern-
ment taken against the sellers?

(e) Have Government taken any steps to see that in future no such heans ure
imported in any part of India?

The Homourable Dr. Rajendra Prasad.—(a) The Government of India did
not import any Burma beans. A quantity stated to be about 16,000 tons was
imported by the trade in Madras on their own account.

(b) The Madras Government reported that a number of people were taken
ill by eating these beans. It is not known if any person actually died.

(c) The stocks in Madras were frozen by the Madras Government and the
quantity has not been allowed to be moved to any other part of the country.

(d) and (e). Government of India have no informatior. about the actual
sellers in Burma as the beans were not imported by them. Imports of Beans
of all kinds is at present completely banned.

ExPENDITURE 08 TEXTILE, IRON STEEL AND OTHER CONTROL DREPARTMENTS

-as s -

347. *Mr. R. K. Sidhwa: Will the Honournble Minister of Industry snd
Supplv be pleased to state the total expenditure per yesr, on maintenance of the
following Control Departments.

(i) Textile Department;
(ii) Bteel and Iron Department; and

(iii) other such depa.rtmenta which come within the purview of the Houour-
able Minister?
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The Honourable Dr. Shams Prasad Mookerjee: (i) Rs. 41,57,000.

(ii) Rs. 27,48,885.

(iii) Other ocontrols sdministered by the Ministry of Industry and Supply
at present relate to Coal and Newsprint. Annual expenditure in respect of
these are:—

(s) Coal—Rs, 17,40,193.

(b) Newsprint—Rse. 87,085,

BurrLy or Casmiosr FERTILIZERS TO AGRICULTURISTS

848. *Shri V. 1. Munishwamj Pillal: (s) Will the Honourable Minister of
Agriculture be pleased to state what were the total requirements of the agrcu.-
turista of fertilizers (chemicals) province-wise during the vear 194647 and what
were the quantities made available to them?

(b) Whut were tne diflerent chemicale and quantities supplied to Indian
Dominion from the world pool?

{0) Are Government aware that due to meagre supplies of fertilizers, much
of the land (under ‘Grow More Food Campaign and otherwise) prepared for
cultivation had to go fallow?

(d) What steps do Government propose to take to supply large quuntities of
fertilizers during 1947-48 to enable ryots to undertake intensive cultivation?

(e) What are the recommendations of the Fertilicer Mission that tourea
India two years buck and what have Government done to implement their
recornmendations ?

The Honourable Dr. Rajendra Prasad: (a) A statement showing the
indents of the different provinces for chemical fertilizers during the year 1946/
47 as well as the quantities allocated to them for that year is placed on the
table.

(b) A statement showing the different Chemicals and quantities allocated to
India by the International Emergency Food Council is placed on the table.

(0) Bo far as Government are aware no land is left fallow for want of ferti-
lizers alone. It is, however, true that the yield from land which does not get
enough fertilizers is poor.

(d) (i) Due to World shortage of Nitrogenous fertilizers, India has not been
able to secure allocation of even 50 per cent. of her requirements of these
fertilizers from the world pool. In order to make good this shortage for the
current fertiliser year, producing countries outside the I.E.F.C. are being
approached directly and negotistions are being carried on for the purchase of
fertilizers from those sources on a barter system. Bo far we bave been able to
get a promiss of 15,000 tons of sulphate of Ammonia from the U.B.8.R. for
which, however, the price asked for is nearly 40 per cent. higher than thas
paysble for I.E.F.C. allocations.

(ii) In order to step up the indigenous—production, assistance has been
given in reapect of petrol, steel etc. to the Travancore Factory.

(iii) Bteps are being taken to develop the Superphosphate Industry in India.

(e) A summary of the recommendations of the Technical Mission appointed
4o advise on the production of artificial fertilizers in India will be found at pp.
40 and 41 of the report submitted by that mission. A copy of the report is
available in the Library. '

The Governmens of India have decided to construct a factory capable of pro-
ducing 8,50,000 tons per annum of Ammonia Sutphate at 8indn in Bihar.
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TOTAL REQUIREMENTS OF AGRICULTURISTS PROVINCE-WISE
FOR 1946-47 AND THE QUANTITIES ALLOCATED TO THEM

Sulphate of Ammonia Ammonium Phosphate
Name of Province Requirement  Allocation - Requirement  Allocation
Tons Tons Tons Tons
1. Bengal . . . 15,000 14,400 3,000 044 -30
2. Bihar . . . 22,000 12,000 Adequate 1,100
. quantity.
3. Orissa . . . . 3,000 3,000 2 ..
4. U.P. . . 25,000 20,000 1,800 600
5. Bomb.y . N 30,000 21,300 15,000 1,260
6. C. P. . . . . 3,000 2,000 1,100 1,069
7. Madras . . . . 70,000 61,000 6,000 5,810
8. Punjab . . . . 2,500 2,000 5
9. Bind . . . . 3,000 2,808 ..
10. NW.F.P. . . . 70 50 .. ..
11 Asam . ' . 155 155 ‘e -8
I.E.F.C. ALLOCATIONS FOR 1946-47.
SULPEATE OF AMMON1A
Name of Country Quantity
L. Tons
1. U. K. . . . . . 1,390,638
2, Canada. . . . f . 12,600
3. Belgium . . . . . 11,940
- Total . 1,64,1718
AMMONIUM PHOBPHATE
1. Canads . . . . . . 10,150
AMMONIUM NITRATE
1. Canada . . . N . 6,600
I.E.F.O0.ALLOCATIONE FOR 19474-8.
SULPHATE oF AMMONIA -
Name of Country Quantity
L. Tons
1. U.K. . . . . . . . . 59,626
2. Belgium . . . . . . . 27,058
3. U.B.A. . . . . . . . 17,410
1. Canads . .. . 1,741
Total . 1,06,835
AMMOKNIUM PHOSPRATE
1. Canada . . . . . . . . . 4,464
2. U.B. A. . . . . . . . . . 2,700
3. Belgium . . . . . . . . . 2,000
- Total . 9,264
g AMMONIUM NILRATE _
1. Canada . . . . . . 7,050
BopIUM ('i.rE
1. Chile . . . . . . . 21,875

1. Norway - . . . . . 1,000
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Traxsyee or TeLEPRONE EQUIPMENT FROM INDIA TO PAKISTAN.
~ 849. *Bbri K. Santhanam: Will the Honoursble Minister of Communica-
:)on;:. ﬂlem state whether any telephone equipment was transferred from Indis
a

istan (i) between st Junuary and 15th August 1947, and (ii) after 15th
August 10477 . ®

The Honourable Mr. Rafi Ahmad Kidwai: (u) Between the 1st January and
the Ilbth August, 1947, the territories which now constitute the Dominion of
Pukistan formed part of India before partition. During the period from the
lst January to the 1st July 1047, there was no restriction of any sort on the
iskues and movement of stores to and frcm territories which now constitute the
Dominions of India and Pakistan. On the 1st July, 1947, however, orders were
issved that stores should be issued only for msintenance purposes or urgent
works with the concurrence of the Secretary to the Government of India in the
Ministry of Communications. On the 2ist July, 1047, free movement of
stores within the territories now forming the Indian Union was permitted.
Betwecn the 1st July snd the 15th August, 1947, orders were issued for the
release of stores to territories now constituting Pakistan in only two cases and
tals was done under the orders of the Partition Council. . I8 may, however, be
pointed out that stores und aasets held in Pakistan areas on the 14th August,
1947, have been taken into account for the purpose of partition of assets and
lisbilities between the two Dominions.

(ii) After the 15th August, 1947 and upto now, orders have been issued for
fasue of stores to Pakistan in two cases only. The telegraph and telephone
stores issued to Pakistan nfter the 15th August. 1947, will be set off against the
ahare of storen and equipment te which the Pakistan Government is entitled
acoording to the decision of the Partition Council.

DeTERIORATION OF TELEGRAPH SERVICES.
830. *Shri K. Santhanam: Will the Honourable Minister nf Commumcs-
tions please state:

(a) whether Qovernment are aware of the deterioration in the telezrave
services during the last three months;

(b) the steps Government propose to take to restore their efficiency®
The Honoursble Mr. Raf Ahmad Kidwal: 1 would invite the Honourable

Member's attention to the answer given by me to starred question No. 156 by
Shri Gopal Narain on the 20th November, 1947.

NacoriaTiox ror Inrort or FooparaiNs yroM Sovier Uxiox.

351, *8eth Govinddas: Will the Honourahle Minister of Food he nieared tn
state:

(a) whether it is a fact that the Government of the Soviet U'nion has heer
approached by the Government of India for import of food grains as nninted aus
by him in his press confercnce of the 28th September. 1947; and

(1) what ia the outcome of such negotistions and whether there in anv liken.
nod of getting food graina from that country?

L
The Homourable Dr. Rajendra Prased: (a) Yes.
{b) The matter is still under negotiation.

Drvisiox or Assers or N. W. RarLway seTwEEN INDia AND PaKisTax.
352, *Gisai Gurmukh Siagh Musatsr: (a) Will the Honourable Minister
of Railways please state whether Government propose to lay on the table of to~
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House a copy of the agreement srrived at with.the Government of Pakistan
regarding the partition of the assets o1 the late North Western Railway?

(b) Has the physical division of the assets been completed ?

(c) If not, why not?

(d) Is it a fact that while the Indian Railway authorities have heen taking
steps to fulfil their part of the undertaking, the Pakistan suthorities have not
been supplying stores and repairing the rolling stock that they undertook o ao
a8 one of the terms of the partition?

The HonOurable Dr. John Matthai: (a) I lay a gtelement on the table of the
House giving the details of the recommendations of thq Expert Committee con-
stituted for the partition of the assets of the late North Western Railway.

(b) The physical division of the assets has not been completed excepb insofar
as immovable assets are concerned. In respect of locomotives, carriages and
wagons, the major portion of the assets due to India are already with us. The
recalculation of the quantitiese consequent on the Radeliffe Award is being under-
taken and until this is finished the exact position will not be known. The physi-
cal division of other assets has not taken place,

(c) The disruption of communications consequent on the Punjab disturbances
and the abnormal conditions obtaining on both the systemns, have up till now
prevented action being taken to finalise the position. Steps have already been
taken, however, to effect the division as soon as possible.

(d) It is correct that Pakistan Authorities have not fulfilled their obligations
in respect of the assistance to be given to the Eastern Punjab Railway in repair-
g locomotives, carriages and wagons.

STATEMENT

In June 1947, the Partition Office decided to set up Expert Committees to make recommend-
ations to the Partition Counoil, through the Steering Committee, on the administrative problems
arising from partition. A Sub-Committee of Expert Committee No. IT for Railways was en
trusted with the work of distribution of assets and liabilities.

8o far as immovable asseta are concerned, the Bub-Committee agreed that their location
should govern their division. It was also agreed that movable assets including stores and rolling
stook should be distributed with due rd to the requirements of both sections. Certain measures
for mutual assistance required by the Railways of the two dominions from each other in respect
of major repairs to rolling stock and other items, until such time as each dominion could make
its own arrangements, were agreed upon. The following are the details of such measures in-
respect of N. W. Railway:— .

(a) Assistance from the Pakistan Government to India

Locomotive, Carriage and Wagon Bm.dd(}lugo Locomlotiveu. ommgr and  wagon
Worksbops, Moghalpura (Lahore).  and narrow ocomotives and carriages belong-
P ing to India {!ﬁu? Railway) will be given periodical
overhaul, intermediate overhaul and nomninated
repairs (repairs arising out of accidents, casualtirs
etc.) at these workshops,
These workshops will also manufacture and/or recondi-
tion for the Punjab Railway for a period
which may not extend beyond two years :
(o) parts and fittings of 'ocomotives, carriagen’
and wagons ;
(b) machines, macnine perts and tools.
The C.rn.fe‘ and Wagon Workshops will construct
coaches for the Eastern Funjab Rauilway and will
machine timber for the workshops ut Kalka.

(b) Aswistance from the Indian Government to Pakistan

Crecaating Plaat, il - vu . . 'This depot will treat wooden siney.ers for the Pakistan
Beetion of the N. W. Rm’lway‘.‘l
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MALADMMISTRATION oy EasT PUumiae RamLway.

363. *Giani Qurmukh Singh Musafar: (s) Will the Honoursble Minister
of Railways please state whether the FEast Punjab Raiiway is now mn full
working order?

(b) Are Government aware of the complsintse about maladministration of
this Railway?

(c) What arrangements have so far been made for office and residential
accommodation for the staff of this Railway?

(d) How far the lack of such arrangements is responsible for the maladmims-
teation of this Railway?

[e) Are Government awsre that the various Departments on the East Punjab
Hailway are understaffed ?

(f) If so, whut steps have been taken to complete the staff?

The Honourable Dr. John Matthal: (a) The E. P, Railway is not yet in full
working order.

(b) No.

(¢) The Headquarters Office of the E. P. Railway, except for the Traffie
Accounts Bnnch’ot which office accommodation has been provided at Jullundur,
is Jocated in the Mall Barracks, Khyber Pass, Delhi. The staft have been
uccommodated partly in pormmcnt quarters at Delhi and partly in temporary
quarters at Muud.nnpr and Jullundur,

(d) Does not arise,

(¢) There is a shortage among certain categories of the lower paid staff in

the Locomotive, Transportation and Engineering Departments, but the existing
stafl is adequate to run essential services.

(f) The shortages referred to are bemg made up by recruiting suitable men
from the open market and training them

InrLEMENTATION OF OnNTRAL Pa ¢ QoMMIBSION'S RECOMMENDATIONS RELATING TO
Rannway ExrroYnss,

384. *Shri Khandubhai K. Desal: (a) Will the Honourable Minister of
lmlwuu bu pleased to state when the Government of India propose to imple-
ment the recommendations of the Central Pay Commmron relating to Raiiway
Employees?

(b) Are Governnent aware of the discontent among the pre-1981 entrants in
the SBouth India Railway and Oudh Tirhus Railway ow‘ing to the low scales of
salary prevailing on those Railways as compared to the other Class I State
Railways?

(¢) Do Government propose to remove the disparity and bring their salaries
on a level with those on other Railways?

(d) When do Government propose to publish the award of the Adjudicator?

The Honourable Dr. John Matthai: (a) Orders regarding the implementa-
tion of the recommendations of the Central Pay Commission, in sb far as they
nhuh?umda\llotmmhanbunmedmﬂnmnmlﬂ7 the
other recommendatious of the Central Pay Commission are at under
consideration. It is not possible to lay down the exact date by which orders on
these recommendations will be issued.

(b) Yea.

(c) Government bave given the opticn to the pre-81 entrants on all Indian
Government Railways to elect for the scales of pay which have been introduced
on the recommendations of the Central Pay Commission. This should result in
the removal of the disparity referred to. v
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(d) Government regret to say that due to preoccupations with more urgend
matters, ib has not been possible yet to undertake a study of the Award but it
18 hoped that this will now be done and thereafter the Award will be published
without further delay.

RETRRAMENT ON SoUTH INDIAN RAILWAY.

355. *Shri Khandubhai K. Desai: (a) Will the Honourable Minister
of Railways be pleased to state when Government propose to define their policy
;ng.‘;e?gard to the retrenchment of railway employees appointed after September

(b) Are Government aware that more than 100 employees of the South Indis
Railway alone have been discharged as surplus to requirements?

(c) Are Government, aware that this is a violation of the undertaking given
to the Railway employees recently?

(d) Have Government received any representation from the South India
Railway Workers' Union, Trichinopoly. complaining about unfair promotions.
transfers and punishments?

(e) If so, what action has been taken by Government so far?

The Honourable Dr. John Matthai: (a) The Government have already
defined their policy in regard to the retrenchment of railway employees appoint-
od after the 15th of September 1945 and this is that such staff if declared sur-
plus are retrenched only if alternative employment is not available for them.

(b) No. Some temporary employees and substitutes appointed subsequent
to the 15th of September 1945 have, however, been rendered surplus conse-
quently on absorption of War service candidates. As far as possible these men
are being absorbed against other tem: vacancies. The exact figure of men
discharged as surplus is not readily available.

(c) No. The undertaking referred to related to the staff who were in service
on 15th September 1945 and not to those engaged after this date.

(d) No. :

(e) Does not arise.

DisrrmuTioN or CausTIC SoDA, SopA ASH, ET0. TO PROVINGES.

856. *8hri Basanta Kumar Das: Will the Honourable Minister of Tadustry
and Supply be pleased to state:

(a) what control the Government of India exercise over the distribution of
caustic soda, soda ash, sodium permanganate and such other chemicals;

(b) whether any quota is fixed for each province and if so on what basis;

(¢) whether the above chemicals are distributed to individual consumers
also, and

(d) if the answer to part (b) above be in the negative,—

(i) what facilities have been given to provinces for meeting their requirementa
in this respect:

(ii)) whether Government are aware that without a proper quota being given
to the provinces the progress of development of their industries is being ham-
pered ; and

(iii) whether Government propose to consider the desi-ability of fixing quotas
for provinces according to their needs?

The Honourable Dr. Shama Prasad Mookerjee: (a) There is no statutory
control over any of the chemicals mentioned. The main importers and pro-
ducers have agreed to distribute caustic soda, sods ash and potassium chlorate,
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which are in short , in consultstion with the Directorate Genersl of In-
dustey’ and ‘Supply. are no such srrangements for the distribution of
(b) No, Bir,

(c) Yes, Bir, in the manner already explained.

() (i), (ii) and (iii). 1 shall have the possibility of fixing provincial quotes
exsmined ; but the fixing of provincial quotss cannot alter the fact of inadequate
supply,

SurrLy oy Bopa Cavustic 70 CoTToN Mmis axp Ari-INpia Soar Maxmss
. ASSOCOLATION,

857. *Shri Basanta Kumar Das: Will the Honourable Minister of Industry
and Supply be pleased to state:

(n) whether caustic soda is being supplied to cotton mills through the Textile
Coniumissioner;

(b) whether the All-India Bémp-n;akers' Association has been receiving any
quota for distribution among its constituents; and

(¢) how the requirements of individual soap-factories, i.e., those which are
not members of any association, are being met?

The Homourable Dr. Syama Prasad Mookerjee: (a) Caustic soda is nob
under statutory control, but in order to distribute the available supplies as
equitably as posusible between the different industries the importers consult the
Govarnment nuthorities concerned. With regard to the Textile Industry, the
distribution is made on the recommendation of the Textile Commissioner.

(b) No, Bir.

() Individual sonp fuctories, whether or not they belong to any Association,
buy their requirements dircctly from importers, who decide how much to sell
to the soap industry. in consultation with the Directorate General of Industry
and Bupply.

Distamsvrion or Caverio Sopa aNp oraEr OEEmicars BY I. C. I. (Ip1a) Lrp.

858. *8hri Basanta Kumar Das: Will the Honourable Minister of Industry
and Bupply be pleased to state:

(n) whether the 1. C. 1. (India) Ltd. distribute caustic soda, soda nsh and
such other chemicals only on permits issued by the Director of Chemicals to the
Government of India,

(b) whether the said company distributes the above-mentioned chemicals on
the requisition of the Provincial Governments also; and

(c) if the answer to part (b) above be in the negative, whether the Gnvarn-
ment of India propose to give authority for issuing permits for the above chemi-
cals o the srovim.ial governments who are primarily responsible for the develop-
ment of Industry in their own aress?

The Honourable Dr. Syama Prasad Mookerjee: (a) These Chemicals are not
under statutory control. But in the interests of equitable distribution the I.C.1.
(India) Ltd. distribute them in accordance with the suggestions of the Directo-
rate (eneral of Industry and Supply.

(b) No, Bir.

(¢) As these chemicals are not under statutory control the questiorof em-
powering the Provincial Governments to issue permits does not arise.
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SUPPLY OF S0DA ASH TO GLass MANUFACTURES
859. *Shri Basanta Kumar Das: (a) Will the Honourable Minister of
Industry and Supply be pleased to state whether Government are aware that

the glass-manufacturers have been put to great difficulties due to acute
shortage of supply of soda ash?

(b) Do Government propose to consider the desirability. of meeting thew
demands in order to give proper fuacilities for manufacture of glass?

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Bir; Government
ure aware of this fact.

(b) Yes, Sir. Licences for the import of this chemical are freely granted -
provided the price is not unreasonable. A portion of the stock available from
Disposals has also been offered to the All-India Glasse Manufacturers Federation.
Government are making every effort to obtnin increased imports and to step
up indigenous production.

ApoLTioN OF CONTROL OVER SALE OF CAUSTIC S0pA AND QTHER CHEMICALS

360. *Bhri Basanta Kumar Das: (a) Will the Honourable Minister of
Inlustry and Supply be pieased to state whether the (Government of [ndia
propose to consider the desirability.of abolishing all control nver the sale of
caustic soda, soda ash and such other chemicals?

(L) If not, what are the reasons therefor?

The Honoarable Dr. Syama Prasad Mookerjee: (1) There is no stututory
comtro) over tae sale of the chemicals mentioned by the Honourable Member..

(b) Does not arise.

SUIT AGMNST GUVERNMENT FOR ILLEGAL SALE OF SALT BELONGING TO SUMANDI
SALT FACTORY.

881. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Industry und Supply be pleased to state whether it ig a fuct that the Sub-Judge's
Court of Cuttack has passed a decree for about a lakh of rupees as damages
against the Government of India for illegully selling salt belonging to a lessee
of the Sunandi Salt Factory within the jurisdiction of the Caleuita Collecto-
rate”? .
(h) 1f the Government of India were not a party, why should the Publie
Treasury pay this huge amount of damages?

The Honourable Dr. Syama Prasad Mookerjee: (1) and (b), A suit aganst
Govermmuent iy pending. Full information has been called for and when
received will be lnid on the table of the House,

(iraxTS TO Provinces rorR ‘Grow More Foop Campaigys'

332. *Shri Jadubans Sahay: Will the Honourable Minister of Agriculture
be pleased to state:
(a) the amounts of money allotted to the provinces of Bihar. United Pro-

vinces. Mudras, Bombay and Central Provinces during the years 1944-45,
1945-46 and 194647 for ‘Grow More Food’ Campaign;

(b) the actual expenditure incurred by each of the provinces out of the
amount allotted; and

(¢) the reasons, if any, for the Provinces for not spending the entire amount
allotted by the Government of India?

The Honourable Dr. Rajendra Prasad: The information required is being
collected and will be supplied when received. :
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ABOLITION OF ZAMINDARY SYSTEM

363. *8hyi Jadubans Sahsy: (s) Wil the Honourable Minister of Agrieul-
ture be pleased to state whether Government are awaré that the system of
eamindary is going to be abolished in ull the provinces of India?

(b) Do Government propose (o sel up a central committee of Exper's whese
sdvice may be available to the provinces for the revonstruction of the land
systers in the various provinces after the abolition of the zamindary system?

The Homourable Dr. Rajendra Prasad: (a) Land Tenure is a Provincial
subject and as such the sui jest matter of this question is one with which the
Provincial Governments are directly concerned. It may, however, be stated
that Bills dealing with the subject are before the Legislatureg of some Provinces
while some other Provincial Governments also proposed to undertake legislation
abolishing the Zamindari System.

There is no big zamindari land in the Delhi Province or in Coorg. Most of
the land owners cultivate their land themselves.

Iu Ajmer Merwars, Zanuncuri System only exists in the Istimrari aren. A
bill to give the tenants fixity of tenure and ensure fair rent and compensation
for improvements on ejectment is under preparation and will be introduced in
tho legislature as soon as it is ready.

(b) Government have no wuch inteution as conditions differ considerably
{rom province to province. Provincisl Governments will take such action a8
appears to them feasible. If they need guidance from the Centre, the Govern.
went of Indis will examine how best it can be given, if and when a request to
that effect in recvived. *

ReMitTaNcE oF BTATION EARNINGS BEYOND KANCHRAPARA oN B.A. RaiLway ToO
FasTEry PARISTAN

384. *Pandit Lakshmi Kanta Maitra: (s) Will the Honourable Minister of
Railwuys please state whether (Government are aware that the authorities of
the East Indian Railway issued an order in the beginning of August last directing
that the earings of all stations on the Bengal-Assam Railway beyond Kanchra-
para be forwarded from the midnight of the 14th August, 1947, to the Railway
avthoritics in Eastern Pakistan?

(b) Are Governmeunt aware that the order was subject to modification by the
Award of the Bengal Boundary Commission?

(¢) Was the order passed with the approval of the Government of India?
If 50, what are the reasons therefor?

The Homourabls Dr, John Matthai: (a) Yes; Government sre aware that
such orders were issued.

(b) Yes, it wan realized that modifications would be necessary as a result
wl the Awanl of the Bengnl Boundary Commission.

(¢) Yea: the orders formed part of the many that had to be issued well
uwbead of time in order to ensure that the maximum degree of partition was
schieved immediately after the appointed date.

+« Moxwtary Loss pre o DiLav 1y Retrocession or SkcrioNs o B.A. Ramwway

APPORTIONKD TOo INDIA UNDER BOUNDARY CoMMISSION AWARD

385. *Pandit Lakshmi Kanta Maitra: (a) W:ll the Honourable Minister of
Railways please state whether Government are aware that large portions of the
Nengnl-Aeaam Railway which had been placed in Pakistan under the Notional
Divizion, had come with'n the Dominion of India under the award of the Bound-
ary Commission ?
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o) Have the Government of India taken over full administrative control and
management of these portions now? If so, on what date?

{c) Are Government aware thot for over 10 weeks after the date of rhe Award
of the Bengal Boundary Commission, these portinns remained under complete
administrative control of Pakistan. while the <alaries. allowances and grain con-
cessions payable to the staff were met in full hv the Dominion of India? If so,
why was this state of things allowed to be continned 8o long?

d) Who were the persons responsible for this? What action, if any, Gov-
einment propose to take against them? If none, why? )

le) Are Government aware of the dislacation of traffic and inconvenience
caused by it to the public? .

(-f) Are Government aware that vast sums of traffic receipts of railway
etations affected by the Award have gone over to Pakistan and have heen lost
to the Indian Dominion? If so, what is the amount involved ?

(g) How is it proposed to recover thir amount from the Gavernment of
Pakistan ?

The Honourable Dr. John Matthal: (u) Yes.
(b) Yes; on 8th November 1947,

_ (¢) Yes. There was delay in obtaining the concurrence of the Pakistan
Government to the taking over of these sections.

(d) Government ure satisfied that the primary responsibility for the dela
rests with the Pakistan authorities and no specific action seems ’;nlled for. y

(e) Government are not aware that there has been any dislocation of traffic
or inconvenience to the public since through booking has continued.

(f) Traffic receipts at the stations concerned have been remitted to the
E. B. Railway, but it is not accepted that the amounts have been lost to India.
Information regarding the amounts involved is being obtained and will be laid
on the table of the House. ’

(g) Arrangements for the division of the earnings between Indian and
Pakistan Railways exist under the provisions agreed between the two Dominions
for the interchange of traffic. Moreover, sums collected by India on traffic
booked to Calcutta include a share for Pakistan which it is believed will more
than counterbalance the amounts due to India on the collections at the stations
concerned.

SwrrLrMENT oF Dugs oF B. A. Raruway Starr By CHrer AUDITOR, E. B. RatLway,
CHITTAGONG '

866. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Railways please state whether Government are aware of the following Circular
issued by the Divisional Superintendent of Sealdah, Enst Indian Railway:

“Due to the disintegration of Bengal-Assam Railway it has been decided
that the final settlement of Bengal-Assam Railway Staff, who
retired, resigned or died prior to the 15th August, 1947 will he
arranged by the Chief Auditor, East Bengal Railway, Chittagong.
Personal file of papers with service sheet and all other documgnts
have heen forwarded to the Chigf Anditas Wear Rengw, Hailwav.
Chittagong, for necessary action and payment. ’

You are, therefore, directed to make further refzrence on the subject to
the Chief Auditor, East Bengal Railway. Chittagong, and note
g'nt n%: further application -on the subiest will ha ~ntertained in

12 ce .
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(b) If so, at whose instance was this Circular issued? Was the approval of
the' Government of Indis obtained before the Circular was issued? Tf not. why
nut?

{¢) Are Government awsre that in accoruance with ths above cwrcular the
employees of the Bengal-Assam Railway wha retired. resigned or died vrior o
the 15th August, 1947, have since applied w the Chief Auditor, Bast-Benzal
Railway, Chittagong, in Eastern Pskistan. but thev have either been refused

payment or their petitions have been ignored in spite of repeated reminders sent
by them?

(d) What relief do Governmens propose to give ro these uniortunste ex-
smployees ?

/e) How are their clauns proposed to be finallv settled?

The Honourable Dr. John Matthai: (a) According to the arrangements
made at the time of partition, the authority respousible for closing the accounts
of the B. A. Railway for the period up to 14th August 1947 is the E. B. Railway.
I'he correct procedure would, therefore, be for the office from which the

employee retired to prepare the settlement papers and send them on to the
L., B, Railway for check and suthorization of the claims.

(b) Plense sec answer to part (a).

(e) No instances of non-payment or unusual delay have been brought to the
uotice of (overnment, but further enquiries are being made. It is quite likely,
Lowever. that delays may have occurred, as it would have taken some time for
the K. . Railway office at Chittagong to begin normal functioning.

(d) nnd (). Government are prepared to toke all possible measures for the

upeadly settlement of all clnimx and wre calling for a report from the authorities
aoncerned.,

ABOLITION OF BALT DRPARTMENT.

867, *Bhri M. O. Veerabahu Pillai: (a) Will the Honourable Minister of
Industry and Supply be pleased to state whether in view of the abolition of Salt
Duty, Government propose to consider the aholition of the entire Salt Denart-
mont sud emuployment of ita staff on urgent rehabilitation and refugee work?

(b) Do Government propose to consider the sholition of the liconsing system
na well, with a view to mvoid shortage in the supbvlv of salt and to rncourage its

produation ?

The Hounourabls Dr. SByama Prasad Mookerjee: (s) The abolition of Salt
Duty har been followed not by availability of cheap salt of good quality all over
the country. but by scarcity and high prices of this essential foodstuff in many
arcas. This state of affairs has been due mainly to the total production in India
being nbout 10 per cent. less than total tequirements even on the present ua-
satinfnctory standard of conrumption. to imports being not as plentiful as neoces-
sary. to transport bottlenecks and to certain middlemen in the distributory chain
trving to make inondinate profitsa. Government, therefore, take the view that
hotne contral over salt i unavoidable in present circumstances. The control they
propore o exercise will not. however, be restrictive but designed to ensure a

fair Yleal to the conanmers without hitting the producers. A corps of salt staff
will, therefore, have to be retained.

(b) It is clear from (a) above that the licensing system cannot be abolished
except at great peril to the countrv. Licences will be issued freely to applicants
and will be designed inter alia to assist private manufacturers in  mising the
quantity and quality of producticn and to control ex-factory prices in the inter-
eats of the consumer.
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Ilrmuw- or ReooMMBNDATIONS OF (oAl COMMITIEER

. *Shri K, Santhanam: Will the Honourable Minister of Industry and
Supply please state what steps are being takeun to imvlemeant the renommenda-
tions of the Coal Committe: in regani to (i) State acquisition of mineral rights;
and (ii) conservation of metallurgical coal?

The Honourable Dr. Syama Prasad Mookerjes: (i) The Governments of
Bengal and Bihar have been addressed regarding the procedure and principles
of aocquisition of mineral rights and their replies are still awaited.

(ii) A Committee has been set up to prepare a programme of sand-stowing
for the next 10 years. .

It will take some time yet to put into effedt the recommendations of the
‘Indian Coalfields Committee regarding the conservation of metallurgical coal,
e.g.

(1) prohobition of supplies to other than essentinl consumers;

(ii) beneficiation of lower quality coals by washing and blending; and

(iii) curtailment of output.

Enforcement of (i) must be deferred until the production of good quality
non-metallurgical coal is stzpp-d up sufficientlv to meet requirements ».g. of
the Rajways. A start on washing is being msade shortly when the equipment
on order by a private concern arrives. But a good deal of study on the laboratory
and pilot plant scales must precede large scale measures of beneficiation. This
will be one of the principal tasks of the Fuel Research Institute when it is ready.
Implementation of (iii) must be done in consultation with the Provincial Gov-
erninents concerned who have heen addressed on certain nncilliary matters,

TRgEGULAR SUPPLY oF WHEAT AND SUGAR RATIONS IN ATMER AND BEAWAR

369. *Pandit Mukut Bihari Lal Bhargava: (a} Will the Honourable Minis-
ter of Food be pleased to state whether the Government of Tndia nre aware that
the supply of sugar at the ration shons in Aimer. Beawar and in the rural areas
of the province has been {ntaliv stopped during the last several weeks?

(b) If-so. what steps are being taken to ensure regnular supply of sugar in
Ajmer-Merwara in future, and do Government nropose to make no the deficieney
in the supply of sugar to the consumers? If not. whv not?

(c) Are Government aware that the supply of wheat at the ration shops in-
Ajmer-Merwara has been reduced to 2 chhataks only?

(d) If ro. what are the rearons for thir"

(e) Do Government pronose to take stens at an earlv date tn resrore the cnt
to the normal quota of 4 chhataks?

The Honourable Dr. Rajendra Prasad: (a) Yes,

(b) Due to transport difficulties caused by the shortage of locomotives and
wagons on the 0. and T. Railway an‘ disturbunces in certain aress, sugar could
not be moved to Ajmer-Merwara in sufficient quantities in September and
f)-tnber. Ajmer-Merwara has now received sugar sufficient for four months
sw.sumption. Thé weekly rations in the Province have been temporarily raised
w make up for short supplies during the period of shoriage.

(c) Yes.

\d) Reduction became necessary because of low stocks which could not be
replenished owing to an unexpected delay in the arrival of the wheat ship from
which quota was allotted.

(e) Bufficient quantity has been allotted to Ajmer in order to enable the
Administration to issuc a 4 chhataks wheat ration and it will be possible for the -
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Administration o restore the cut as soon as the allotéed quantity srrives there.
Kvery endeavour is being made to speed up despatches of quotas to Ajmer.

D avELOPMENT 0¥ OrviL, AVIATION IN RAJPUTANA AND CONSTRUOTION O ‘' ARRODROME
' - AT ATuER

$70. *Pandit Mukut Bihari Lal Bhargava: (s) Will the Honourable Minis-
ter of Communications be pleased to state whether Governmens. are aware that
Ajmer City occupies the central ition in Rajputana and as ruch. is eminently
suited to form basis for the development of Civil Avistion 1n Hajputana?

(b) 1t so, do Government propose to consider the question of grapting licence
to such persons as may take initiativa in the matter”

(c) Do Government propose to set un An serodrome at Aimer aod include
Ajmer in one of the main air routes of India?

The Honourable Mr. Ral Ahmed Kidwai: (s) and (c¢). There is at present
no nerodrome in Ajmer. The Civil aviation development plane iqclude the
provision or a minor aerodrome there, but having regard to the requirements of
India, as a whole, it occupies a low priority.

(b) The grant of licences for scheduled air transport service is the function of
the Air Transport Licensing Board, who will certainly give due consideration to
any application for licences for operating air services to and from Ajmer-.

OrpRESSING OF TENANTS I Iatimbari ARRAS
871. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Agriculture be pleused to stute whether Government are aware that the
tenants in  Jetimrari areas do not cujoy legal security of tenure and they are

-wppressed by various sorts of cxploitation by he Istimranlars and the mcney-
lenders ?

(b) Have Government recrived the draft tenancv logislation from the Special
Officer appointed by Government. for the purpose?
{0) Are Government aware that the draft tenancy legislation has been the

subject matter of scrutinv by the suh.committer which consiata of reocresenta-
tives of all interentn?

{d) How much time Government vronosr to take to enact the draft legisla-
tion into law. and are Government awarm that there ia creat disanntent and
dinnatinfaction amongst the tenants of Ajmer-Merwara arainst their exploitation?

{¢) Do (lovernment propose tn consider the advisshility of giving any relief to
the tenants, till the proposed leginlation ix enacted into law?

(O It so. in what form. and if not. whv not?

The Honourable Dr. Rajendra Prasad: (a) Government are awars of the
position.

(b) Yes.

() Yes.

(d) A bill is under preparation and will be introduced in the legislature as
soon as it in ready,

(o) and (). The question of giving interim relief is difficult and complicated
hut is under consideration.

3L *[Withdrawn.]

RenovaL or GONTROL OX ARTTOLES OTHER TEAN FooD

373. *Prol. K. G. Ranga: Will the Honoursble Minister of Industrsy and

"Supply be pleased to state:

(a) whether Government have given anv consideration to the Cut Motion
passed by the last Assembly on Jdecontrolling all commodities exceoting food ;
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(b) if so, what controls have been so far removed; and

(c) what are the plans of Government to decontrol other commodities, and
how long do Government propose to take before decontrolling the internal pro-
duction and trade of essential commodities of daiiy consuwption?

The Honourable Dr. Syama Prasad Mookerjee: (a) and (b). The question of
decontrolling the various articles has been examined by Government from time
to time since March last, but so far it has been practicable to lift only the fol-
lowing control.

Newsprint : The Newspaper Control Order 1045 has been superseded by the
Newsprint Control (No. 2) Order, 1947. Under the new Order, control on the
consumption of Newsprint for printing newspapers and periodicals which are
published at regular intervals of not more than one month, has been lifted with
effect from 8rd April, 1947.

(c) Government propose to examine the desirability of decontrolling the
other commodities as soon as possible. It is proposed to convene a conference
of Ministers in charge of Industries in the Provinces and important Indian
States, early in December to ascertain, among other things, the views of the
Provinces on the subject.

Articles of daily consumption at present under control are paper, kerosene
and textiles. The position in respect of these items will also be examined at the
forthcoming conference.

UNSTARRED QUESTIONS AND ANSWERS
PRODUCTION AND IMPORT OF SALT AND EXPENDITURE ON SALT DEPARTMENT.

-

5. Shri M. 0. Veerabahu Pillai: Will the Honourable Minister for 1ndustry
and Supply be pleased- to place on the table of the House a statement (Province-
wise) of the total production and import of salt and the total expenditure on the
Salt Department, during the past teu years?

The Honourable Dr. Syama Prasad Mookerjee: Three separate statements
containing the information required by the Honourable Member are placed on the
table of the House.
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BOCEDURE RE PRINTING OF PAPERS LAID ON THE TABLE.

giri Biswanath Das (Orissa: Genersl): ' Mr. Speaker, Sir, I beg to make a
submission on the question of papers laid on the Table. My experience of pro-
vincisl Assemblies aud Councils is that whenever papers are said to be laid

12 Noon 00 the Table, they are made available at once to the members of the

House, but 1 find a different practice here. 1 would therefore submit

to you, Bir, that it will add to our convenience if these statements and papers

lsid on the Table of the House are made available to the Honourable Members
at once.

Mr. Bpeaker: 1 appreciate the Honourable Member's point and I entirely
concur with him that sall facilities shouid be given to Members to have those
statements. The practice here has been that they are laid on the Table of the
House and remain there during the day and any Member who wishes to see
them can get them from the Secretary and see them. Then, they are placed on
the Library Table and members who wish to see them can go to the library and
gee them. That is the present arrangement. If any further supplementing is
neocusary, 1 shall be glad to consider what steps need be taken in the matter.

Mr. B. Pocker Bahib Bahadur (Madras: Muslim): May I submit, Sir, that
placing these statements on the Table here or in the Library does not enable the
Members of the House to put anv supplementary questions on the basis of the
information contained in them. Therefore the question for which the state-
ments are given by way of unswer loses its value as a starred guestion.

Mr. Speaker: ] don't think it is not possible for memoers to put in supple-
mentary questions because the statements are laid on the Table here. The real
difficulty is that long statements require to be studied and even if printed copies
were at once given here to Honourable Members it is not possible for them #to
study them and put supplemen questions. Therefore it was, that I suggest-
od on previous occasion that, in the case of long statements laid on the Table
of the House, the Honouroble Members, instead of putting supplementarie§
then and there, might study the statements and then table questions. If there
is any point of urﬁnncy. then the procedure of Bhort Notice Question is also
open. The difficulty cannot be solved by placing the statements elsewhere or
mnking them available to the Honourable Members immediately in the House.

Dr. B. Pattabl Bitaramayya (Madras: General): The difficulty, Sir, is that
the Secretary and other officers naturally rise by the time we risc and then they
dissppear before we can get to the Table and they gather here just simulta-
neously with ourselves. 1 am not compluining against them; they must have
their grub as well as we. The real point is that placing on the Table as far as
this House is concerned is absolutely useless and we cannot get at the papers.
The other day you were good enough to say that important papers would be
printed immediately. Now, the trument of Acoession is one such. 1
thought you would have given orders for its being printed, but till today we have
not got it, Hyderabad has now acceded and we do not know what has taken
place without that paper. '

Mr. Speaker: The Honoursble Member refers to the delay in_supplying
printed copies. 1 have ordered the printing of thase papers, but Honourable
Members will appreciate that while Assembly is in session, every day there
i3 & lot of prinking that is on. That is one thing. They would have also
soen besides that the Honourable the Railway Member's speech which was
delivered extempore was to be in the hands of members before there was any
discussion about it. )

De. B. Pattabhi Sitaramayya: We thought that it was printed before he dvli-
vered it

Mr. Speaker: Not at all. —8o there are priorities and ties. But I can
assure Honourable Members that every efford will be u to see that these
mmdhﬁhuhdhmbmuuﬂ:upodhb.
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ELECTIONS TO THE STANDING COMMITTEES FOR THE MINISTRIBS OF 708
EDUCATION, FPOOD, HEALTH AND HOMB AFFAIRS Lo

Dr. P. 8. Deshmukh (C. P, and Berar: General): Can we not introduce the
system of printing the answers as is done in many other Provinocial Assemblies?

Mr. Speaker: As I stated, I will consider the matter, but my persongl in-
oclination is not now in favour of it, owing to the changed set-up of the circum-
stances. I have, however, an open mind on the subject.

-

ELECTIONS TO THE STANDING COMMITTEES FOR THE MINISTRIES
OF EDUCATION, FOOD, HEALTH AND HOME AFFAIRS

Mr, Speaker: I have to inform the Assembly that upto the time fixed for
receiving nominations for the Standing Committees for the Ministries of Edu-
cation, Food, Health and Home Affairs, 11 nominations in the case of the first
two and 10 nominations in the case of the other two were received. Subsequ-
ently one member in case of each of the first two withdrew his candidature.
As the number of the remaining candidates was thus equal to the number

of vacancies in each of the four Coinmittees, I declare the following members to
be duly elected:— ' .

I. Standing Committee for the Ministry of Education—
(1) Dr. H. C. Mookerjee.
(2) Pandit Hiralal Shastri.
(8) Prof. Yashwant Rai.
(4) Shri S. Radhakrishnan.
(5) Prof. K. T. 8hah.
(6) Bhri V. C. Kesava Rao.
(7) Shrimati Ammu Swaminadhan,
(8) 8hri T. Channish.
(9) 8hrimati Sucheta Kripalam.
(10) Mr. Raghib Ahsan.
I1. Standing Committee for the Ministry of Heallh--
(1) Pandit Govind Malaviya.
(2 Prof. Yashwant Rai. .
(8) Prof. N. G. Ranga.
(4) Shri Batish Chandra Samanta. cnm
(6) Shri Brijlal Nandlal Biyani.
(6) Mr. R. K. Sidhwa.
(7) 8hri L. Krishnaswami Bharthi.
(8) Durbar Gopaldas A. Desai.
(9) 8hri M. R. Masan. .
(10) Saiyid Jafer Imam. ’ L

III. Standing Committee for the Ministry of Fuod—

(1) Dr. N. B. Khare.
(2) Shri Ramparayan Singh.
(8) Shrimati Kamala Chaudhri.
(4) Dr. P. K. Sen.
(5) Shri Vinayakrao B. Vaidya.
(6) Shri Bunder Lall.
(7) Shrimati D. Velayudan.
(8) Dr. H. C. Mookerjee.

9) Dr. V. Subrahmanyam.

0) Mr. Jasimuddin Ahmed.

+
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1V. Ftanding Committes for the Ministry nf Home Affairs.—
(1) Shri Jai Sukh Lai Hathi.
(2) Mr. R, E. Ditel.
(3) Bhri 8. K. Patil.
(4) Pandit Balkrishna Sharma. '
(5) 8hri Deshbandhu Gupta.
(8) Bhri Jainarain Vyas.
(7) Dr. P. 8. Deshirukh, b
(8) Shri I,. Krishnuswami Bharthi
(9) Giani Gurmukh Singh Musafar.
(10) Nawab Mubaiaad Tsmail Khan.

EXTRA-PROVINCIAL J.UBISDICTION BILL

The Honourable Sardar Vallabhbhai Patel (Minister for Home Affairs, Infor-
maation sl Bronds i~ting and the States): Sir, | beg to move for leave to intro-
duce n Bill to provide for the exercise of certain extra-prosincial jurisdiction of
the Central Govermo.nt

‘r- SP.M: T'li' ':_”""E".\'n ii-

UPieat faavas boogreaats Tty intro lavo a Bill to provi | fur the exercisy of eortain  extra-
Jrovincinl jusieliction of the Centeal Governmont ™

The motion was adopted
The Honourable Sardar Vallabhbhai Patel: Sir, | introduce the Bill.

¢ e
ELECTRICITY (SUPPLY' BILL
The Honourable Shri X. V. Gadgll (Minister for Works, Mines and Power):
Bir, 1 bag to move for 4eave to introduce a Bill Lo provida for the rationalisation
of the production nnd supply of electricity, and generally for taking measures
eonducive to thy olectricul development of the Provinces of Indis.

Mr. Speaker: The motion moved:

Yngt loave he granted to introducse & Bill 10 protides for the rationalisation of the production
n‘m‘ ufm.ud for taking measurss conducive to the slectrienl develop-
men tLl‘wviwnol'l "

Dr. B. Pattabhl Sitaramayys (Madras: General): We do not know, Bir, what
the ohjects of thin Bill are.

Mr, Speaker: 1 stated on a previous oocasion that the introduction of Uills
is more or less & matter of form. After the Bills are introduced, copies will be
supplied. '

Dr. B. Pattabhi Sitaramayya: I do not object to that, but it looks odd that
wo should aay ‘"Aye’ to a Bill the nature or eontents of which we do not know.

Mr. Speaker: The agends is sent to Members; they know what Bills are
going %0 be introduced and coples of these Bills are placed in the lobbies, so that
Nonoufable Members who are really careful ov-r this master, have after weeing

« the ngenda an upﬁ:unity of meeing the Billx in the lobbies. But that s a
difforent matter. motion for leave is more or less a formal thing.

The question is:

-

“That leave be granted to introduce & Bill 1o provide for the rationalisstion of the
n«l-:?! of elaotrioit Mpﬂ!ﬂyhh&ﬂmmooadmnhm i
ment u:mm:hnai..'

The Motion was adnpted,

The Honourable 8hri X, V. Gadgil: Rir T intraduce the Bill.



INDIAN MERCHANT SHIPPING (AMENDMENT) BILL

_ The Honourable S8hri N. V. Gadgil (Minister for Works, Mines and Power):
8ir, I beg to move for leave to introduce a Bill further to amend the Indian
Merchant Shipping Act, 1928.

Mr. Speaker: The question is:

Aot “I'gl;;t‘ leave be grantsd to introduce a Bill further to amend the Indian Merchant Shipping
ct, 1923."

The Motion was adopted.
The Honourable Shri N. V. Gadgil: Sir. I introduce the Bill.

Mr. Speaker: Of course the object of putting the Motion, though tradition-
ally the convention is that leave is to be granted as a matter of course; is to
keep up the form because it is perfectly competent to 8 Member to oppose the
introduction, ard if he so wishes, to kill the Bill at'the very initial stage.

Mr. Tajamul Husain (Bihar: Muslim): How can any IHonourable Member
do so when he has not read the Bill?

Mr. Speaker: He should read it in the lobbies.

Mr. Tajamul Husain: There is only one copy of the Bill and more than
three hundred Members. How is it possible?

THE RAILWAY BUDGET—LIST OF DEMANDS
SECOND STAGE

Mr. Speaker: The House will discuss the Demands for Grants in respect of
Railways now. 1 understand that a list showing the agreed Cut Motions which
will be moved has been circulated to the Honourable Members.

As regards the time limit for speeches the usual practice has been to fix a
limit of 15 minutes for all speakers including movers of the Cut Motions and 20
minutes for the Honourable Ministers replying. I might add that it may be
necessary if a larger number of Honourable Members wish to speak on these
Motions, to further curtail the limit to 10 minutes as we had to do yesterday. I
trust this suits Honourable Members.

(Meribers cxpressed their aszent.)

Haji Abdus Sattar Hajl Ishaq Seth (Madras: Muslim): Before you call upon
the Motion to be moved. there is a further point of agreement, which I want $o°¢
bring to your notice with regard to our Cut Motion No. 6. It has been agreed
that this Cut will be taken up at ten minutes past Four, whether the other Cuts
are finished or not. . ‘

Incidentally ] have some objection to the heading that is put to this cut, bub
I will raise it in your Chamber a8 I 4o not want to waste the time of the House.

Mr. Speaker: Well, if that is an agreed matter, I have no objection. I take
it then that Cut No. 6 will be moved at ten minuteg past four and the Cut*
under discussion at that time will close at that fime.

Mr. B. Pocker Sahib Bahadur (Madras: Muslim): May T know, Sir, if it is
taken at ten minutes past four, whether there will be twenty minutes time left
for the Member to reply in view of the fact that at half past four we have some
other business to attend %0? Py

Mr. Speaker: 1 am sure the Honourable Members will adjust within them-
gelves so fer as the time is concerned. The point is that the Cut has to be

705
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off within twenty minutes and I believe there is also a further agree-
ment that cut-motion No. 2 will be taken up after No. 5.

(Members expressed their assent.)

That is right. Bo we will proceed accordingly.

I think we might revise the procedure. 1 remember, last time at the
time of General Budget, instead of putting in each Demand separately
I stated that ‘‘the Demands included in the Order Paper be voted upon.’' That
was the Motion and the House agreed to it, so that we disposed off all Motions
in about a minute's time. 8o it is possible for us to deal similarly with the

resent demands  instead of putting each of the Deimnands separately, to

onourable Members. First we may take those Demands in respect of which
tbere ar Cut Motions. Then sfter the Cut Motivns ure disposyd of, in case any
Cut Motion is carried, that Demand will have to be put to vote separately, and
then the other Demands in respect of which no Cut Motions have been carried
may be put up as a consolidated proposition, so that, we shall finish the voting
iy five minutes’ time,  That wilr mean that the time for discussion could be
extended from 4-80 to 4-53 p.u.

Bhri M. 8. Aney (Deccan and Madras States Group): There is one point ‘n
this connection which I wish to bring to your notice.  When you put all the
demands to a consolidated voto, the right of a Member to record his vote against
any particular Demand is taken away.

. Mr, i Not taken away; 1 considered this point also and in case an
Honourable Member wishea me to put a particular Demand separately, I sha{l
split up the proposition and put it separately to the House.

Mr. B. Pocker Bahib Bahadur: May I know now whether this will require &
re-arrangement about this ten minutes past Four business?

Mce, Speaker: The thing may be adjusted by ent of partieg outside the
. House eo that I may be able to announca it by 2-%.

Hajl Abdus Sattar Haji Ishag Seth: Sir, May I point out that all these cuts
can come under Demand No. 1, so that Members may in future see that all Cuta
aro sent under Demand No. 1.

Mr. 8peaker: That is a different matter.

Dedayi No. 1.—Ramwway Boarp -
The Honourable Dr. John Matthal (Minister for Railways and Transport):
8ir, T beg to move:

"That a sum not exceeding Ra. 20,80,000 be granted to the Governor-General to defray

the charges which will coms in course of nt during the period 15th Augst, 1847 to the
3lst March, Ibll.inwof‘lhnnym'

Mr. Speaker: Motion moved:

“That a sum not exceeding Ra. 20,80,000. be granted to the Governor General w defray the
charges which will come in courss of payment during the period 15th August, 1947 to 3lst
March, 1948, in respect of '‘Railway Board'.” i

Overcrowding in Traing
Dr. P. 8. Deshmukh (C.P. and Berar: General): T move:
*That the Demand under the bead ‘Railway Board® be reduved by Ra. 100™.

Mr. Speaker, Sir. as vyou have told the House, by common rocement we
are going to discuss only s specific number of Cuts mtfﬂoﬁom. had, as the
House is aware and as you are aware, Sir, given a very large number of Cut
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Motions.  Some refer to the comfort of passengers; one of thém tefers td the
overcrowding of trains; -there were some of a more or less local ' nature which
refer to my particular province; there were others which refer to the ehronic
thefts of Railway property and the want of switches, want of mirrors,'want of
hangers, impossibility of closing some doors and impossibility of opening others
—all these things had been worked out by me and notice of them was given in
the shape of different Cuts on different demands.

That position of course has altogether been altered on account of the agree-
ment reached among various parties in the House, and it is now my specific
business to move this particular cut on which' I wanted to raise a discussion on
the subject of overcrowding in trains. But because I had given notice of so
many cuts my name was not included among those who were to speak on the
general discussion. That is another difficulty of mine; but in view of the fact
that there is going to be considerable saving of time on account of this agroe-
ment I hope the Honourable Minister will pot mind my making a passing re-
ference to subjects of which T had given notice in my cut motions.  They are
merely in the nature of asking for information, and T understand that one of the
things that can be done in the voting on demands is to seek information on par-
ticular subjects.  So, Sir, I hope vou will permit me the Intitude of referring to
certain other items in this very speech of mine which should, properly speaking,
be limited only to the question of overcrowding.

Sir, the whole House has listened very carefully to the very lucid and frank
speech of the Railway Minister and. as my Honourable friend Mr. Aney re-
marked, the Minister of the present day sitting in this House has the enviable
good fortune to get his budget through withoGt any strong criticism against it
and with congratulations from all sides, even though the budget revenls an in-
crease in fares and although he has not been able to promise any modification
of the present position on the railways to any appreciable extent. Nono the
less this overcrowding in trains is a problem which has agitated my mind for a
very long time, and I am sure that every one who has any consideration for
the comforts of the travelling public must have experfenced similar sentiments
and must have been similarly affected. S8ir, 1 think in this particular matter
the Honourable Minister for Railways has not been able to pay that attention
which in my view he should have paid. We know he has been working in very,
difficult circumstances, we know the various upheavals in the country which
have caused considerable dislocation.of the administration and intensified his
difficultics; but none tHe less I consider the svercrowding of trains in India a
matter of such serious importance that the earliest opportunity should have
been taken by every one concerned in the department to rectify the present situ-
ation. E>me of my Honourable friends said that people were herded together
like cattle, and another honourable friend amended it by saying that they were
packed like sardines. My view is that neither cattle nor sardines—if they were
alive—would be able to tolerate the situation which is being forced upon penple
in the present circumstances.  If my honourable friend would make it n point’
to stand on anv of the bridges like the Jhansi bridge or the Bhusaval bridge or
the Muttra bridge he will realise—us I do not think he does rot realise—what
discomforts the passengers of the third class and all other clesses in fact are
undergoing.  For that 1 suggest that he should issue an arder to the whole
department that evers one of his assistants who gets anythirg above Rs. 500 8
month should not travel by any other class except the third.  Only then will
theyv realise the amount of humiliation and persecution that is being inflicted °
upon passengers, specially those in the third class.  Although we are not often
required to travel in the third class we still cannot help observing at the stations
how people get into and out of these third class compartments and how the
people who have oecupied seats before them are also made to suffer injuries and
bardships.  Very often the only method of getting into a third class carriage is
to throw vour trunk through the window and then yourself climb through it.
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When the trunk is thrown in some people have to make room—although very
reluctantly—for that passenger. The trunk is a good weapon and once you are
wble to throw it in you find it easy to get in also. This thing ought to stop and
if a serious effort is made I feel certain that a great deal of improvement is
possible.  After all the average Indian is usually satisfied with very little and
it is quite easy to plense him and arrange for his comfort. If regular third class
passenger coaches are not available, I am sure that if goods carriages are eon-
verted into third class coaches with some benches provided and some covering
on them, people would be satisfied. But cven that the railway authorities
huve not been able 1o do. T was told in my yvounger days that Englishmen be-
licve that cows have uo souls.  Whether it is true or false I must say thay the
only other people who have no souls are the Railway Minister and his stali  The
situation is so horrifying and so utterly disgraceful that if a foreigner were to
come and see the way in which we treat cur own people, T am sure he would be
wmlﬂed to declare that India is not yet fit for self-government.  Things which
cattle or even inanimate things would not bear are being borne by the whole of
India for the lnst six years. People were hoping that with the end of the war
something would be done and the situation would improve; now independence
us dawned on the country and our own Minister for Railways is sitting there
to preside over the department. But the people have been sorely disappointed
whon he delivered his long speech without holding out any hope of the »ituation
being rectified in the matter of overcrowding and without any hopes of wddit.on-
al comforts for passengers. T hope that even though he has not been able to
hold out any hopes during his reply he will reconsider the position and tackle
this issue in some way or the other. He has told us in reply to certain ques-
tions that they nare trving ta evolve certnin new patterns of carringes. I for
one am not enamoured of nny new patterns: let the old patterns be there but l2u
there be more mom.  That is the first request that 1 make to the Honourable
Minister: and T amn sure that if he gets his mind to it and his staff has any com-
pnssion for the public, ther: is much possibility of the present situation being
rectified. It can be donhe by evolving some sort of temporary makeshift
arrangement; even that will be a matter of some consolation. Travelling up
and down the ruilwayx quite often and quite regularly 1 feel that there is no one
who atops $0 consider if anvthing is posgible,  The whole railway administra.
tion has become so unreaponaible that in the matter of inconveniences and com-
plaints people have become quite despondent and they do not feel that there is
any posaihility of improving the railway administration in the country. [ hope
the Railway Minister is not so apathetic a5 this department and he should even
now give us an assurance that every one of the discomforts frorn  which the
general public is suffering will be put an end to nt the earliest possible moment.
T cannot understand who armngea the time-tables and the number of carriages
%0 be attached to a particular train.  Very often 1 find on the Nagpur-Bou'bay
line that sometimes there are fourteen bogevs and only one engine.  But scme-
times the number suddenly and without any notice comes down to ten. Conse-
quently there ia far more crowding. The situation is bad enough and it becomes
still worse. There is no one who will listen to any complaints. At Bhadnera
Btation once 1 had no drinking water of my own with me. 1 went to the tap at
the station and when I opened it I saw the water coming out contained pminse
dirt and molasses. There was a guard rtanding nearby and I asked whcther
prople were expected to drink such water. He said it was there for a long tirae
and in apite of hix own complaints nothing had been done. In the meantime a
t came along with a small boy. I told them not to drink this water. But
mnt refused because he said the child was thirsty. Before I could make
them listen to me the boy had drunk this water and gone away. Buch ig the
eondition in one of the important railway junctions. There 18 no one who
appears prepared to listen to the complaints.  Now, this sort of situation ought
to end and there should be someone to look into these matters periodically. If
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it was really a Department which had some coneideration for the comfort of the
people, the situation at these stations could not have remained what it is. Al
ready the Grand Trunk Express and other trains are fully loaded and yet at
stations like Jhansi there are 200 to 300 people always waiting to get in. T have
very often travelled in u second class where there is room for six passengers but
in fact there are nineteen people. ind then you have to im:ugine the luggage of
these nineteen people which has also to get in. I am sure it is possible to have
more trains in addition to those :lready running because this overcrowding is
chronic. When: we find thut such obvious things are not attended to by the
department, I am right in saying tlint the Department has ceased to [unction
and ceased to have any compassion for the people.  They appear to think that
they are drawing their pay and il people are still travelling and the railway

budget can be balanced and so long us their salaries are drawn and railways are

running, and people are there to travel, they are satisfied. That is not the

satisfaction for which we have come to this House and withough it is cur own

Government and our own Minister, we are not satisfied werely by the lucidity

of his speech or the expert presentation of his case. We want all that to he

translated into the comforts of the people. As long as that does not happen,

we catnnot-have much of a good word to say for the Honourable the Railway

Minister or for his staff. ‘

. Another matter is this. ~Why should it not be possible to have more carri-
ages manufactured at a shorter period? We have the whole Indian budget at
the disposal of the Government. I think with greater impatience for doing
good to the people much more could be achieved. We are prepared to pass
Bills in a couple of minutes and give the most autocratic powers to the Govern-
ment, If my honourable friend wants the power to shoot at sight anyons wh
takes away anything from the railways, we can give it to him.  He cannot sap
that he cannot build carringes because therc is no material.  We are prepared
to give him a short time, but he must improve matters, becouse here we have
4 Gevernment in which we are prepared to place the fullest confidence, und  we
are prepared to empower it to the fullest extent. After that they can have no
excuse.  What does the building material consist of—bricks, cement and steel.
The steel companies are there and the cement companies. If they can't
supply they can get the material imported from elsewhure.  All these things
should be possible because we have a Government whose hunds we are prepa
to strengthen and to which we are prepared to concede uny powers they wgnt.
With this they ought to achieve results in the shortest possible time. Siv, T

.move: :

Mr, Speaker: (‘nt motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100",

Dr. B. Pattabli Sitaramayya (Madras: General): I have great pain in sup-
porting whatever my friend has stated. His is an experience which we have all
shared for a long time. We have all witnessed the sufferings of the third
class passengers. I had myself been for many years of my life—a major gporx-
tion—a third-class passenger. Then [ promoted myseH . to inter-mediate:
later I was allowed the second class: on occasions although reservations were
there, an earlier passengers had occupied the berths, I had to transfer myself to
a first-class, and in mv 68th vear T have been travelling by air. It ‘s not because
I like to do so but because it is humanly impossible to execute 1hird—cm:ss
travel from its first to its last stages.

In the first place you carnat si a ticket. The booking clerk will not come
till two m'nutes before the train comes. However much you may press for
it he will not come. These people are absolutely like buffaloes under rain.
Nothing will move them and they are the lords of the station and they do not;
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“that the Government has ed. The Government has not changed as
the officials. It has only ged for the Ministers, The department
things in the same ante-deluvian, wooden way that i$ used to do in the
of Mr. Mantague. Of course the Ministers might represent new engines
the departments represent the old bogeys, rickety and ramshackle, and
the biggest speed that you can develop is the speed that the old bogeys can
develop. As no chain is stronger than the weakest link, the Minister is no
faster than his slowest department official. The railway officials are looked
upon by the public with a feeling of bitterness and helplessness because they
are not attentive to the comforts of the people nor are they sensitive to the
growing changes in the times. You must put a little patriotism, common-
sense and decency into the administration: then they will be able to act up
to the requircinents of the times and not otherwise. This requires not a
departmental reminder but conferences—Agents of the railways and Ministers
addredsing the wtuff personally, telling them that the world and the times
ma changed, that the needs of the people have changed and they must change

Efil

Then we get to the next stage when the gate of the waiting room ia not open .
ungi] the train has arrived. Then there is much crowding. The boxes -on
tho porters’ head strike your forehead and then you must attend to the injuries
before .vou get into the train. When vou try to go into the train there is no
one to conduct third-clnes possengers. The porter is riding rough-shod over
them: tho station master ir ringing the bell: the guard is sounding the whistle:
the engino-driver ix driving the train. No one waits to see whether the station
platform is clear of passengers. There are no caretakers in the Railway De-
partment. A watch and ward department there is which takes care of the
thefts in the yard and they have done some good work but the ger's care-
takér dopartment is not there. Often times there is only the Assistant station
mnater who ia the jnok of all trades. He is the poor devil of the Railway insti-
tution. He ix the cinderella of the Railway Station. He is the most hard-
worked man and he has fo issue tickets. collect them and see to this. that
and the other business and it is an impossible task for him to attend to traffic.
Now then comes the third stage when you must get into the train by the
proceas which has heen very graphically described by my Honourable friend
tho mover of the mation. You rench the doore. they are not open: they are
bpanged from inaide. People sit ngainst them. Thercfore you must adopt
the new process, what is known as entre and exit through the window. Tt is
an extraordinary procedure. At station after station. whether big or small
all third and intermediate class passengers have to effect their entry or exit
omdy through the windows.

T have often been nsked ns to why 1 do not keep a secretary. A certain
trienid of mine came to see me and when Fe saw me writing my letters, picking
the onvelopes, pasting them and posting them myself. he offered to pay me
Ra. 500 a month to cnable me to engage n secretary and asked me “*Why
domn't vou emplov a sceretary and take him along with vou.”" T told him that
T would have to Yook +fter the Qecretary and the seeretary could not look after
me. beasuse he eanrct gnt out of the earringe.  Tf he manages to come out of
Hie carringe. he eann ¢ get in. Then T have to go in search of him to see whe-
ther he has had hia f-.1 ar not.  While T am in search of the poor fellow who
has hoen locked up somewhore, the train moves in the meantime and T have to
ram at great peril to riy life or at least to my health. Having experienced
all these thinge T have have decided not 4o have a secretary. T do my own busi-
nems and do as much ns T can do myself.

When all this has heen done and we travel and we reach the destination
we come out.  That is the fourth stage. At the wicket gate vou have another
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:ttrh?;gle t_.t:?get Igot;rh luggngo out. Only one gate is open. Can’t they open the
ga o they do not open it. There is the station master, the assist-
ant station master, the booking olerk. the luggage-clerk and so on, every parson
simply smoking away and nobody takes oharge of the second ga%e. Even if
there are 500 persons only one gate is open. Why should if be tﬂ: case ?

There are other difficulties in travel. At Samalkot station we have to
cross an over-bridge in order to take the train for Cocanada. There is mno
second class in the shuttle cosch and we have to take an additional ticket
at Samqlkot for Cocanada or travel without a ticket. The booking clerk at
the station is always absent, at any rate, this has been my experience fen
times, twenty times.

Bezwada is a huge nice station. For 15 years I have been carrying on
correspondence with the Traffic Superintendent and the railway suthorities to
prevent the channels of urine flowing on to the platform which we have to oross
before we get to the Masulipatam train. Right in front of the intermediate
and second class compartinents these channels mnke streaks like the rivers
of a deltaic system. T begged the authorities to dig & small drain, so that the
urine mav be drained off into the general pool but T was told that that would
encourage people to commit nuisance there. But what are they doing now?
They are compelling the pnssengers to tread upon this filth. - Tn Andhra
country and in South India generally 95 per cent. of the people do not wear
shoes. -Tt may be a bit of news to the House. These people have to tread
upon these channels or caked up urine and get into their compartments. I do
not know how much postage I wasted over this business. But the authorities
are unmoved. Such an impenetrable mass of human material T eannot come
across. It passes my comprekension why they could not do a rimpie thing
when a friend like me has begged them to do it? Have T suggested anything
wrong? T simply asked them to construct a amall drain so that the flow of
urine may be led into the main channel and not right on to our platform.

The mail train from Culeutta to Madras has to run 900 miles by the time
she comes to Bezwada absolutely crowded. We can never get any geat in it.
Booking is nscless. The passengers who entered at earlier stations have oceu-
pied the seats. The station master says “Your name is there. Sir, but I can.
not help vou. You ean prosecute the gentlemen ngide.”* This is an additional
penalty for ne.  Therefore T suggest that from Whaltair to Madras a special
mail train be run. You are now content with a mail train from Caleutta to
Madrac. From Calcutta to Waltair is the B. N. R. From Whaltair to Madras
is the M. 8. M. Railway. Mnke the latter a separate link altogether. We
can then be sure of seats: otherwise it is impossible to get any.

In the matter of relieving erowding, T would suggest. if that were possible
(I do not know whother it will be possible) that vou puild an_upper atgrg_v'to
the third clars carriages as in the tram cars. That will considerably miniinise
the expenditure and donble the accommodation,

An Honourable Member: And then build an overbridge!

Dr. B Pattabhi Sitaramayya: No. vou will have a s_t-airg.ase. not an over-
bridge to 2a up to the upper storev. Tinless the pronosition ‘s palpably absurd
1 wish it to he considered. There is a shaking of the head as well a8 of the
band of the Honourable Minister for Railways. A lavman’s suggestion should °
pot be so summarily dispensed with, because technical mer. are hopeless. You *
should never trust them. As far as possible reiect their advice i._nd force a
layman’s sound commonsense on their (new sense) view. _

As for crowding at the Booking offices T need not ssy much. You must
pay the constable ihere, or vou must pay somebody else to get a ticket. The
booking olerk makes a point of not handing back the‘small change, he owes
vou, if you give Rs. 2 and the fare is Rs. 1/14/- or you give a Rs. 5 note and the
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fare is Rs, 4. All these thirigs have to be controlled in hig stations. I
*sy that in Bezwada on the whole things are not so bad. '8 elations et

Then, at big or medium stations booking stations in the towns have been
sbolished during the war. They must be restored ss early as possible. 1
have many things to meution but may own I have not come prepared. What-
ever positive suggestions of u constructive nature 1 may have 1 will send
thera to the Railway Minister.

Mr. B. Pocker Sahid Bahadur: Sir, as I had no opportunity of taking j.art
in the general discussion I would now join the chorus of cougratulutions to the
Honourable the Ruilway Minister for

the lucid manner in which he has pre-
seuted the budget? But I cannot agree with Mr. Aney when he said that he
is the most fortunate member. because h

e has practically no opposition in tbis
Home. I would rather wish that he had o much better opposition than
#hat there is now for then he would bave been in a much Letter position than
now to improve the railway system in the intereste of the publijc.

Fromn the way in which the Honourable Minister was making his speech on
the budget 1 thought I was listening to a professor on railway economice- Jec-
turing to his students on account of the lucid way in which he was explaining .
his budget. At the same time I must ulso point out that he hns treated this
House also with rome criticism which I think the House does nnt deserve. He

says on page 8 of hix printed specch, after quoting from an English journal
on milway transport:

*'T make a presont of this to t'.e Hours beoaune I think that it is imoprtant that in discussing
the probl-ms of Truhian rnilways woe cught to devolop s bette: comparative sens.- and a greater
ensr of propmtion,”

I do not think that in the discussions in this House the mumbers had done

ur spoken anything so as to deserve this criticism from the Honourable the
Railway Minister. 1 :hall leave it at that.

Coming to the point which is covered by the motion before the House, viz.,
overcrowding, I must first of all suy that it has been my experience that speeches
niade on cut motions or duriug the time of the general discussion on the budget
ended with speeches alone. During the previous government an cpportunity
wan given to  Honourable Members to inke eloquent speeches on various
uspeets.  But if the object of these speeches is to give sffect to the suggestions
mudc 1 do not know whether even one in a thousand has been carried ent.  All
that related to a time when the ciroumstances were entirely different from what
obtuins now. In those deys we were under a bureaucratic foreign government
whereas now we are our own masters. This is the first occasion when the
Honourable Minister has an opportunity of showing what a popular government
ir. The tasto of the pudding is in the eating of it. T would therefore agk the
Honourable Minister to see that the suggestions made in the Honourable House
are carried out in practice so far se it is practically possible for him. No doubf
he has innumersble difficulties in carrying out these suggestion. Ag the
Honourable Mover of this motion had already told him “‘we are ready to help
" you and to sanction anything that you want to carry out any of our suggestions.
ﬁ.the face of that T hope that be will take all the criticisms that are made
in this House serious]y and not treat them as was done by the previous Govern-
ment, and give effect to them by translating them into action.

As regards overcrowding, some of the previous speakers have referrad to the
passengers as catéle, but 1 would go a step further boeauae cattle will not bur
such treatment. '1f you put a larger number of cattle in 8 truck than what it
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can contain, they will kick and make up a row. But what is being done in res-
pect of passengers is that they are treated as chattel, as inanimate beings. If
you see the overcrowding in certain carriages you will shed, not tears, but blood
will come out of your eyes. The pathetic way in which these passengers are
situated is such that there have been many cases in which people have been
o crowded and affected so much by the overcrowding that some women and
children have fallen out of the running train and have died on account of the
fall. I know that some little babies were actually seen dying on the platforms
after being brought out of the train because of overcrowding and the conse-
quent suffocation. There have been so many instances of that nature. That
such state of affairs should be allowed to continue in this country is the greatest
disgrace. The question is put by the Government ‘What are we to do® What
are the remudies?’ Certaiuly there are remedies and if the Government tuke it
into their head seriously to consider the situation and ameliorate the condition
of the passengers and avoid overcrowding, it is really poss.ble and practicable to
do so. Many remed'es have been suggested to the railway authorities to avoid
this overcrowding. For instance, the suggestion was made that where there
are a certain number of trains running between two stations one more train
could be introduced.  Such practical suggestions have been made. But in
the old bureaucratic manner thev have turned a deaf ear to them.

.. In this connection T would suggest that there must be at least some kind of
an Advisory Board representing passengers who should be consulted by the
railway authorities. They will be in a position to suggest ways and means of
easing the situation. If the Government are really serious about it they can
const'tute such a Bourd representing the passengers of all classes, so that they
can mnke prictical suggestions for essing the situation. T need not addl much
to what has already been said about overcrowding and the most unsatisfactory
state of affairs regarding accommodation. I would submit that the present
Government which ir a popular Government, which cla'ms to reflect the views
of the people and says it is there to carry out the wishes of the people, must do
evervthing in its power to see that the pnssengers travel comfortably and are
able to use the railwayv carriages with snfety and convenience. The present
Government is not like the previous Government and is hound to do that. If
thev are not able to earrv out the wishes of the people T would say let them plend
~ their inability and quit their office.

Shrimati Dakshayani Velayudhan (Madras: General): Sir, I wish to say a few
words about the condition of the third class ladies’ compartments on the railways.
When a train leaves a station the most crowded compartment in the train will be
the third class women's compartment. What is generally dong is that the men
bring their women and children and also the luggage into the 'thlrd cluss women's
compartment and push evervthng inte that compnriant. Thev ean go and
get into any compartment. But there will be only one third class compar{ment
in the whole train for women and it will be packed with women and children and
luggage. T think that third class compartments for women were made at a
time when women seldom used to travel from one place to another. It is now
high time that these compartments were replaced by b'.gger oompnrtmentﬁm and
more facilites made available. Recentlv, though T did not have the misfor-
tune to travel in the third class women's compartment, T had to face almost
the same fate. When T reached New Delhi railway station there was no wdy
to get out of the compartment. All the doors and windows were blocked as
the whole compartment had been packed with women and ch’ldren. Tt was
with the greatest difficulty that I could get out of the compartment.

There is another difﬁcuity with regard to third class compartments for
females. Even when the train starts there will not he even a drop of water in
the pipe. Bometimes a tug of war will be required to extract a drop of water
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from the latrine pipe in the women's third class compariment. Sometimes
there would be no water throughout the journey. It is the women who have
to suffer all the way. When they have their children with them they need
more water throughout the journey. I hope the Honourable Minister will see

that more {facilities are made available to women passengers in the third class
compartments.
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English transiation of the above specch.

_ Bhrimat! Kamals Ohaudhri (U. P.: General): Mr. Speaker, through you I
wish to invite the attention of the Honourable Minister for Railways, as I find,
that though many Honourable Members of the House have spoken and have
1. drawn your astention towards all such incidents that are taking place
: thu-duy-c_mmtotmmmdmmlhmmﬂmp.yetthem.l
feel, needs our attention most, is the harm that is being done to our socie
and culture as = result of the overcrowding besides other difficulties experien

ou the way. Since the last war the entire ing of the Railway Department
haa been going down day by dsy and it can be said thas it has now reached the
lnat stage of tion. For this reason only various Members of the House

just now drew the attention of the Honmourable Minister and have ajgown to
himi that all sorts of accidents are, taking place on socoount of overcrowding.
Not only this but we are also told day by day that a very large number of men
is dying as a result of these accidents. The passengers, particularly the ladies,
have to face many difficulties. It is impossible for them to purchase their
tickets in the rush, and if some how or other they get their tickets and enter
the compartments they find it very difficult even to breathe there. While after
ocoupying their seats they only witness such soenes as are totally against civil-
jsation. In fact, the look of a third class compariment here these days is so
dissatisfying that perhaps the animals are not packed so badly in a yard.
Genarally the little ones get overlayed or crushed. Other incidents like theft
and death also take place. Every educated mnan realises that there is a danger
of catehing a disease in a crowded place. Therefore, as a result of the overcrowd-
ing many children cateh diseases from one and another and ultimately die.

Further, as T have pointed out before, there is a cultural loss too on acoount
of this overcrowding.  As it is impossible to obtain tickets in a rush and both men
rnd women have to face that dificulty and people are gradually giving up that
babit which they had imbibed and felt proud of occupying their seats after
purchasing a ticket. Consequently those who do not want to buy their tickets
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uow and do not care to follow the rule have found an easy pretext. If yo

You will find that the idea of following the rules is d.isnppzagng from thg nl'izzg
of the public a5 well as of the Railway staff. It is, therefore, essential to bring
home the idea of discipline to the men of the Railway Department. Because
if they do uot observe the rules, other departments will be affected in the like
: re a part and purcel of our soc'ety, of our country,
}\ hen they travel they come in contact with men of every section and society,
if, therefore, they misbehave they will affect the whole éoc"ety and the whole
country. T therefore say that the shortcomings that have crept into the work-
ing of the Railway Department do not merely hit that very department but
affect the whole country and its people.  After the attainment of freedom, the

respons’bility of having bhad discipline in a department, is on our countrv—on
our Government.

manner. The passengers a

I. therefore, want to draw the attention of the Honourable Minister for
Ruilwave towards the need of finding some methods to remove the defects.
He is an expert in this matter and understands what methods he should adopt
to remove the fanlts so that there is an improvement in this department, and
the departinent flourishes again. there is more staff. there ‘s g larger number

of trains moving and there is ample accommodation for all and there is no aver-
crowding which causes miseries to others.

I have learnt that the Government is having a financial loss on Ra‘lways.
With the financial loss, the culturnl and the social losses are also incrensing
day by day, if there is nothing to check them.

I shall also like to invite the attention of the Honourable Min‘ster towards
irregularities that are increasing every day in the management of Railways
after the trains have started carrving refugees from one place tq another in
all directions. On the Delhi—Sahatranpur line T have seen men clinging to the
railway compartments by holding on the iron-rods and resting their feet on
the foot-boards because of the lack of accommodation within the compartments.
Anyhody travelling these days must have noticed this thing for himself.
Besides this I have also seen people travelling on the roofs of the compart-
ments when they could not find any room in the train. Tt is also within my
knowledge, that a few of them actually fainted while a number of them met
death. Hardly 8 or 4 days ago a number of passengers about 70 or 80, detrained
at Meerut. Some of the children among them were suffering from Pneumonia,
and a number of them died later. It was stated by the women folk that due o
overcrowding in the train it was impossible to close the windows. Bueh ingi-
dents which are due to lack of management, in my opinion, is a matter of great
shame for this Government and for the country.

1, therefore? invite the attention of the Honourable Minister and request: kim
to take such measures as are considered fit to stop overcrowding on Railway
platforms, and in the Railway compartments, and to stop the occurrence of
accidents caused by overcrowding and to take such measures as are necessary
to improve the condit'on of the Railway Department.

With these words I support the cut motion of the Fonourable. Member
Dr. Deshmukh. .

The Honourable Dr. John Matthal (Minister for Railways and Transport):
Bir, in listenirz to the debate cn this motion, T have not been toldfnn}:f‘bhtng
which T have not alreadv known and have not been deeply conscious of. t'en
Honourable Members tell me that T do not know by experience or zbservatnoz
what is happening in the case of onr lowest clngs pasuengers.‘t-!aey o mee'hf-u:h
than justice. There is no question regarding railwav admin‘stration whic

: which T am more anxious
has bean more acutely present to my m'nd and to whic
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% give thought than the conditions under which our third class passengers are
wavelling. Now I am tired of offering explanations and putting torward excus-
es, and 1 do not want to do that any more. What one is out for if one is to be
of any service at all is to see that definite practical steps are taken, that we got
& move on with regard to these matters. That is an intensely practical matter.
When 1 listened to my friend Dr. Puttabbi Sitaramayys 1 thought the solution
to this wholesquestion according to his way of thinking was that there should
be s change of heart on the part of those who are responsible for the administra-
tion. 1 believe there is a great deal in it. But prumarily this question is not
8 question of changing anybody’s beart. Primarily this question is one to be
denlt with on s concrete practical basis. What is the reason for this over-
crowding?  Overcrowding is the result of two factors: the amount of coaching
capacity thot you bave and the amount of passenger traffic that you have to
carry. It is really the coefficiont of these two factors that gives you the
problem, and with all the good intention in the world if one wants to make a
chmg;o:l the situation one has got to tackie it from one end or the other or
from .

As regards this question of the number of coaches—the amount of transport
capacity thut we have—l gave the House a few figures in my reply to the
General Debate. Between April 1046 and August 1947, we have been able to
put into service about 370 additional coaches which have been built in our
Railway workshops. We have under construction, both in our Railway work-
shops and with outside conoerns, about 2,500 coaches, in terms of four-wheelers,
. We have in addition, as I told the House in answer to a question this morning,
about 500 coaches on loan to the Defence Ministry. That is the limit of our
capacity for increasing our transport accommodation. My Honourable friend
the Mover said that if only the Minister would put h's heart into the business,
he shauld be able to set the position right within the next few months. 1 wish
T could. The only thing that I ecan say in reply to a challenge of that kind is to
make him n sporting offer.  T.et him take my place. I have no particular
motive for being here except to see that some little service is done and some
improvement effected.

Dr. P. 8. Deshmukh (C. P. und Berar: General): I am prepared to help
the Honourable Member without taking his place, if he is prepared to hear
what I have to say. _

The Honourable Dr. John Matthal: The real point s this. ~We have placed
a8 many orders as we are in o position to get carried out. The fabricating and
manufacturing capacity of our country is extremely ]l.n“llt&d; we are putting
the groatest pressure possible on the capacity available in ourcown workshops
and using to the utmost extent possible all the fabricating and manufacturing
capacity that we can utilise for this purpose in the country outside the Railway
organisation. What more can we do?

If wo are in a position, in the course of the next two or three years, to get all
these coaches which are now on order to be put into serviee. T sucgest that
Jfrom the angle of transport capacity we shall have mafio some little difference;
but that is not the sole question. The question, also. ia the amount of passen-
gor traffic that we have to deal with. T have been talking a great deal since I
introdiced the Budget, about ticketleas travel and I do not want to say any-
thing more about it. But T think this question of unauthor'sed travel has got
to be dealt with if vou want to make a difference to the quantum of traffic t.hat
the railwave cnn conveniently cnrry with reference to their exist'ng capaoity.
The Touse knows my views about it and what T propose to do with regard to it.
When there is a question of adjusting the supply factor to the demand factor in
a matter of this kind, under a free economy the only way in which you can
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adjust it is by leaving it to the operation of the price mechanism. That is to
say, if the supply of transport is limited, you put up the price of transport, until
at last supply and demand begin to equate-themselves. We cannot do it in
this case because Wwe are running a public utility service in which the extent
to which we can increase fares is limited by consideration of public interest.
Therefore that course is not open to me. .

There is only one other course which s open for dealing with excessive traffic,
and- that is to have a gystem of physical control. Opinion in this country
seems to be against controls. Besides putting g control on passenger traffic
is administratively not workable. Therefore, if the price mechanism is not
open to me, if direct control is not open to me, what is one to do with regard to
equating the relation between demand and supply of transport? That really
is the practical issue. . '

There is one point which my Honourable friend Dr. Pattabhi made, which
I th'nk is a point of great importance. If it was possible for the Railway staff
to treat people who are travelling under these ditficult conditions with a little
more consideration and patience we could improve the position. It is a point
that has been borne in upon me ever since I took charge of the Railwavs. After
all these people whom we are complaining about—our Railway staff—are our
own countrymen; they have grown up under an entirely different system so far,
and if they are not able to adapt themselves to new conditions as quickly as
we would like, the fault is not ent’rely theirs. I have seen a,good deal of the
Ra'lway staff; we have in our Railway organisation people who with proper
training, and with proper direction, would T think be fully equal to their tasks.
I have great confidence in my Railway staff.

Prof. N. G. Ranga (Madras: General): Yes, that training is necessary; it
has got to be given.

The Honourable Dr. John Matthai: 1 ent'rely agree. There is the question
of training to which I have given a certain amount of thought and I hope T shall
be able Lo put my ideas into concrete shape. I do think that we might look for
a perceptible improvement in the situation if we could get a corps of railway
servants travelling on our trains in the capacity of sdcial service workers—
men and women whom we pay, but so selected that theg would bring to bear
upon this problem the mentality of social workers rather than of bureaucrat em-
plovees. That proposal I know is easily made but to get the kind of people
that vou want for that work is not an easy matter, but T am prepared to give
thought to it.

Sir. T do not think T have anything more to sav, but T do wish the House
would bear in mind that this problem of overcrowding and all the connected
problemns relating to conditions of third class travel are matters in which T am
deeply interested and whatever is practically possible T certainly will do.

The Assembly then adjourned for Lunch till Thirty-five Minutes Past Twc-

of the Clock,

The Assembly re-assembled after’ Lunch at Thirty-five minutes past Two of
the Clock, Mr. Speaker (Ther Honourable Mr. G. V. Mavalankar) in the chair. .

Mr. Speaker: There is another cut-motion by Pandit Thakur Das Bhargava
t» Demand No. 1.

Shri K. Santhanam (Madras: General): According to the understandiig
reached this morning, this is not to be moved, Sir,

Mr. Speaker: There is some confusion. There are two cut motions in rea
pect of Demard No. 1. One of them by Shri Punjabrac Deshmukh has bren iis

posed of
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Sbri K. Santhapam: No, Sir. It ha
put to the House. o, Sir s not been disposed of. It has not been

An Honourable Member: He may like to withdraw i, Bir.

mom':n; P. 8. Deshmukh: Yes, 8ir. I beg leave of the House to withdraw my cut

Mr. Speaker: Hay the Honourabl .
bis cut motion? y noursble Member leave of the House to withdraw

The cut motion was, by leave of the Assembly, withdrawn.

Demasp No, 4—Owpixany WoRkixe EXPENSES—ADMINISTRATION
The Honourable Dr. John Matthal: | beg to move:

the chargos which wil come s esaris 2 .00 be granted o the Gorarpor Genersl to defray
d come in course o ent during the i Au 1047 to
March 1948, in respect of ‘Ordinary Worhpi:n{;mlxpenm-g Administration®.” oot

Mr. Bpeaker: Motion moved:

"That & sum uot exceeding Rs. 13,60.83,000 be granted to the Governor Genersl to defray
the which will come in course of payment during the period 15th August 1947 to 3lst
March 148, in respect of ‘Ordinary Working Expenses— Administration’.”’

Question of Ecomomy, Efficiency and Corruption
Fandit Govind Malaviys (U.P. : General): 8ir, I beg $o move:

“That the demnd under the head ‘Ordinary Working Expenses-—Administration’, be
reduced by Re. 1" a9

Sir, the Houourabl: the Ruilway Minister has presented to us an interim
Budget. which containe naturally not very much of policies or programmes and
which is more or less a formality only wmeant to cover the period up to Blus
March.  Yet, Sir, it ix a Budget which is of vital importance for this country,
for the reason that the situation in the country today hinges almost entirely upon
the question of trunsport.  Whether you look at the difficulties pervading ane
aspect or another aspeet of life, you come finally 0 one and ouly one difficulty.
the difficulty about transport. The Railwny Minister has made a very lucid
and masterly survey of the difioulties with which the Railways have been faced,
We have every sympathy with him and  we appreciate those difficulties fully.
but, Sir. the Railwav Ministar has not been able, in hig Budget. to tell us of
any important or major step which is going to be taken to enforce economy. The
situution appears to be very grave.  The working expenses of the Ra‘lways
are mounting up and the Minister's speech did not indicate to us any hope that
thev will not continue to do so hervafter. At the rame time. the income of the
Railwayy is not likely to increase very much. We may go on resorting to the
abvious and easy—but T must sav the undesirable—method of increasing fures
and freights, hut that cannot go on very long and it cannot neet the situatino,
as is ohv ous from the faet that last year the Government did increase the fares
ani still we are left with a huge deficit fof which the reserve has to he tapped.
Thix touching uf the reserve ix a dangerous thing with the present structure of
the Railwuva. If I am not mistaken, even in the pre-war days, the Wedgword
Committee had sugpested s reserve of Rs. 50 crores. I anytling, we ought
todav to raise it 4o at least Rs. 200 crores.  On the contrary, we shall have «
paltry reserve of Ra. 4 crores. Tt ix a dangerous thing to do so. but that was
mot the point that 1 wished to make. What [ wish to submit is that there ia a
Eamis tu the help we can get from the increase in fares.  That problem is one
which 1 should have liked to deal with, but in view of the time limit. I will lcave

# 1o wy other Honourable Colleagues to do so.
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1 will. Sir, come to the requirements of economy, because, obviously. if ca.
are increasing, if our income <annot be augmented; the oniy thing to
make this great huge national concern solvent and successful is to sut down the
expenses that we are now mcurring. There is no other way and 1 subwit that
unless we lift ourselves out of the time-old ruts of the offivialdom of the Ranwav
Department, unless we take courage in our hands and boldly adopt new methods
and new policies. howsoever revolutionary and unorthodox thay inight be, I «m
afraid, Sir, there is no getting out of the crisis in which we seem to be planed
today.

I, Sr, would urge therefore upon the cogsideration of the Honourable the
Qailway Minister, as indeed of the whole Government, the utmost urgency of
seriously and realistically tackling the problem of cutting down costs and ex-
penditure. Let them appoint’ a retrenchment Committee; let them have an
Economy Research Section—I do not know if the Research Bections, which the
Pope Inquiry had suggested agnd which the Wedgwood Committee Report had
ruppotted: are functioning. If they are there, so much the better: let them
be augmented; if they are not, let us seriously look upon the problem of re-
search. research with a view to improvement, not only of efficiency, but research
with a view to economy, with a view to the cutting down of expenses, with a
view to the cheaper managing of our Railways, which, if I might
say 80, I hope I will not be misunderstood, are anyth'ng
but solvent to-day. I urge that need, Sir, upon the Government and along
with it, Sir, I beg to emphasize the need of re-grouping of the Railways to which
the Honourable Minister referred in his speecﬁ He referred, 8ir, to the re-
grouping of the three railways on our eastern horders. Tle did not refer, Bir, tv
the re-grouping of the railways on our western horders. 1t is a most important

issue.

Sir, at present there are nine systems of railways in the country. over the ad-
ministration cost of which alone, as this demand indicates, we are spending
nearly 14 crores every year. Now, Sir, the Honourable the Railway Minister
has laid down three conditions according to which the question of re-grouping
should be considered.  Sir, 1 submit that we should give the fullest consider-
ation to those considerations, but Sir, we should give the supreme and overrid-
ing consideration to the question of economy, and, if economy wotld justify, if
economy would demand, I would suggest that, if need be, oll other consider-
ations should be relegated to the background and everything should be done
which might_make it possible for us to run the Railways mnore cheaply ard to
carry on its administration at a lesser cost. :

1 submit, Sir, for the consideration of the Government that the nine separate
Railway administrations in this country should be grouped into three adminis-
trations only. It might appear fantastic to die . hard railway experts that 1
should make that proposal, but there is absolutely nothing impracticable about
it, hesides, difficult circumstances require extraordinary remedies, I suggest
these three systems. We eould amalgamnate the G.I.P. and the B.B.C.I. Rail-
wavs on the one hand; we could amalgamate the Madras and Southern Msh-
rattn Railway and the South Indian Railway and the B.N.R. into one group;
and we could group up al; the five Railways in the north of India rigth from
Amritsar to our borders in Assam. and thus we ecould have three systems xhich
would make a great deal of saving.  Sir, it will be said that these might become
unwielde., T will submit that the Wedgwood Report itself recommended that
the Southern Mahratta and the South Indian Railways should be grouped to-
gether. even though they gave specious arguments against the re-grouping of
Railwavs ne a whole. One can understand that because, in those days the “nore
the administrations of Railways in this country, the bigger were the number of
big offices which could be doled out to the Europeans and Englishmen coming
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out from their country. Those dsys luckily are gone. Even they had sug-
gested it. It may be ugued that the re-grouping of the Railways un this manner
msy make them unwieldy. I submit, Bir, it would not be so. Even in the
pust the North Western Railway had a mileage of 7,000 milee which it was ad-
ministering. Under my proposal, 8ir, the B.B. & C.I. and the G.L.P. Railways
will only be 7,060 miles, very much like 7,000. There would be no difference.
And the M.8.M. and South Indian and the B.N.R., all the three together would
have only 9,000 piles; while all the five systems in the North together would not
come to more than 10,000 miles. If that scems to be an impossibility, I
would say, very well, instead of all the five northern systems being grouped into .
one, they might be grouped up into two, The Eastern Punjab, the East Indian
wnd the Bengal Railways, all the Broad-gauge Sections should be amalgamated
into one administration so that all these three Broad-gauge Railways can be
combined into one and that,. Sir, will give us only 6,176 miles, substantislly less
than the old total mileage of the North Western Railway. We could group the-
O.T. Railway and the sam Railways—all Metre Gauge sections—into the
wecand group which would give us only 4,187 miles. 8o Sir, we could have
these four groups, and even the most conservative officers wiil admit we will have
cvery Section of porfectly managesble dimensions, not much more than the Jld
N.W. Railway. We can imagine Bir that if instead of the preseut nine systems,
we have to run only four, obviously, the 14 crores which we have to spend today
over them will be very substantially reduced. A saving of several crores of
Rupeeg annually will not be a small thing. Sir, and I hope the Ministry of Rail-
ways will not {ail to do the needful in this matter.

Sir, it may be eaid that it will envolve a very long run to amalgamate these
threa Railways in the North. I submit, Bir, that it will not be so und not only
that. actuslly it will lead to greater efficiency; it will lead to better working.
The Wedgwood Report, Sir, said: ‘'Too much time is lost in passing traffic fcr-
ward frem Division to Division and from one Railway system to another. De-
lnys to through traffic from 8 to 16 hours at yards and exchange points are uob
regarded ns abnormal.”’ T submit, Bir, that if we could combine these admi-
ninteations we will increase our efficiency. 1t will shorten our delays and will cut
down tho time and thereby it will help the present situation considerably. Then,
Sir, there are other considerations in this matter.  Sir, from the strategic jwint
of view also one single Railway system running from one frontier to the other *
will be a very important and helpful factor. Sir I am fully ratisfied that under
the proposal | have made, all the three conditions laid down by the Honourable
Minister will be fully met. But, 8Sir, to show how paramount is the need for
such re-grouping. T would say that even if they are not, then for the sake of .
economy, this must be done. The Administrat've Offices, Sir, should be located
at centra! places, from where greater efficiency and still greater economy mnay
be possible.

Besides this urgent need for economy and efficiency, 8ir, corruption in the
Railways is rampant today.  For that purpose 1 would suggest an all out her:u
lean programme.  The tum.about which has been pointed out by the Honour-
able the Railway Minister as having gone down to 14 to 15 days per wagon as
agninst O 40 10 days per wagon during the pre war days, has a very grave reason
behind i. A very high railway officer told a Minister that nearly 80 ‘o 40 per
cent. of wagons are being utilised unlawfully by dishonest and corrupt Railway
officials to earn illegal income by supplying them to black-marketeers, without
any record, without any entry into books or registers at fantastic charges
which are pocketed by thesa officials and that they do so by changing the num- |
Nuonthmngnnﬂmﬁngﬂ:mhﬂntim as untraceable. If we |
eoulduu&.m . 'we could bring sbout a big difference. If we cannot still
improve transport tequirements substantially, we must do something mare.
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We have got to deliver the goods. We have got to succeed. Let us take to
new methods, if necessary. Let us confine our passenger traflic to two days @&
week and on these days run special duplicate kains composed, if need be, .ven
of open wagons and run, if need be, even by goods locos, and thus complete
the passenger traffic on those two days. On the remaining five days for the
present, let us cancel all passenger trains and let us utilise the locos of passen-
ger trains even, one or even more in each train as the load may require, and
run hundreds of special goods trains on those days and run them at passenyer
speed if possible and take away the accumulated goods and ease the situation.

Then. Sir, there is the question of repairs and spare parts also.
Mr. Speaker: The Honourable Member has by now exceeded hjs time limit.

Pandit Govind Malaviya: I'submit, Sir, that all these points should be taken
"into consideration by Government and the needful done.

Mr, Speaker: Cut motion moved:

““That the demand under the head ‘Ordinary Working Expenses—Administration’ be
reduoed by Re. 1."”

I understand that the next motion on Demand No. 9 also covers some of the
ground which this motion has covered.

8hri B. Dasg (Orissa: General): That is an economy ocut.
Mr. Speaker: The question of econcmy is raised in the present motion also.

Therefore instead of having a double discussion I think Demand No. 9 may be
moved at this stage so that there may he a common discussion.

DeMaxp No. 9—OrpiNaRy WorrING ExpPENCEs—MISCELLANEOUS EXPENOES.
The Honourable Dr. John Matthal: Sir, T move:

*'That a sum not exceeding Rs. 20,40,32.000, be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August 1847, to
31st March 1848, in respect of 'Urdinary Working Exy Miscella Expenses’.”

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs. 20.40,32,000, be granted to the Governor General to defray
the charges which will come in course of payment during- the neriod 15th August 1047 to

L1l

31st March 184B. in respect of ‘Ordinary Working Expenses—Miscellaneous Expenses'.
Economy
Shri K. Santhanam: Sir, I beg to move:

“That the demand under the head ‘Ordinary Working Expenses—Miscellansous Expensos’
be reduced by Rs. 1,00,00,000.”

This is an economy cut. My Honourable friend Pandit Malaviya gave some
general considerations about the need for economy. T want to take the House
“to a more detailed discussion of one single item.  Sir, the gross traffic receipts
of all Indian rnilways in 1988-30 was 100 crores and the working expenses were
54 crores. In order to reduce these figuree to the figures comparable to the
budget we have to make two adjustments; one is that we have to multiplv it
by 4/5 to exclude the expenditure over the Pakislan railwave. And to reduce
the figures further for these 7} months vou will have to multiply them by 5/8.
These multiplications give us the beautifullv simple figure of just one-half.
Therefore for the comparable period of 1938-39 we have a rever.ue of 50 crores
and an expenditure of 27 crores. The budget figures presented by the Honour-
able Minister are 107 crores for revenue and 107 crores for expenditure. I want
the House to reflect on these two figures; the revenue has doubled while the ex-
penditure has quadrupled. The Honourable Minister was very anxious to drive
home to us 8 lag in the revenue owing to the fares and freights not being raised
pari passu with the increase in prices. Of course he made out a strong case for
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that putpose. While the index figure of prices is near 800 our revenue has only
doubled ; but he has not stressed the other fact that the working expenses have
gone far beyond whatever may be justified by the inorease in prices. ~While the
index figure ix near 800 our working expenses have gone up four times. There-
fore if the working expenses had increased only in proportion to the increase in
prices the present expenditure would be 25 per cent less; and if you work out
the figurcs this 25 per cent. is exactly the amount of taxation which he is levying.
‘Pherefore the increased taxation that he is levying is not to cover the increase
in prices but to cover the inefficiency that has crept into the railway administra-
tion during these four years. This inefficiency hag crept in in many ways; there
is deteHoration in equipment, there is lesser outturn per worker, and there are
more workers for the same amount of work. In all thesp ways oor expenditure
has become xo swollen that while it should be only three times the expenditure
of 1088-89 if only prices had their operation it is now four times.
3 7. M. Therefore | suggest to the Honourable Minister that economy ig even
more important than the raising of revenue, because unless he effects.
economy he will have to raise fares far beyond even what is justified by increase
in prices.

Now, Sir, the people of India have paid actually whatever is necesspry not
so much by increase in fares and freights as by taking less accommodation. He
has himself said that the railways have carried double the number of passengers
with practically no incresse in sccomimnodntion.  That means that they paid
double fares for the xume nceomnmodation and in this way they have already paid
whatover is due.  But on the other hand the expenditure has become dispropor-
tionately swollen.  Sir, I want to illustrate my point by a more specifie illustra-
tion. I should like the House to turn to pages 30-31 of the Demands for Grants,
I have taken this head **Miscellaneous Expensis’’ not because it is an itein under
which the greatest economy is possible but for the very opposite reason; it is
one of those heads where the items are ordinarily highly inelastic.  For instance,
you cannot change Contributions to Provident Funds or Grafuities or other items.
8till what do we find under this head? The total budget estimate for 1047-48
as presonted by the Houournble Minister in Februgry last was roughly 26 crores;
and according to the formuln | have given it should be only 124 crores under this
item for this period of 7§ months.  And we have got 21 crores; there is an excess
of 8} crores.  In wuch an inelastic head this increase of 8} crorey is very rerious.
1 have got figures for each one of these heads; T do not want to weary the House*
by giving too many figures.  What 1 find on analysis ig that this 8} crores is
accounted fur by two itemns,—loss on grain shops snd additional expenditure on
nocount of the Central Pay Commission’s meommendations. 1 leave out the
second item (2§ crores) and then there is an increase of 6 crores due to loss on,
grain shops. at is, it should have been 8} crores but it is actuallv 14} crores.
It may bo imagined that prices of grains rose up and therefore this loss was in-
curred.  But on further analysis this thing is wrone; because I find that out of
thesc 8 crorea 4} crores are accounted for by (i) the FEast Indian Railway (8
crores) and (ii) the Bengal Nagpur Railway (1} crores). So far as T know the
foodgraine have been controlled all over India more or less on a uniform basis.
Therefore there ahould be gome special reason for an inorease of three crores over
the normal budgeted figure in the Fast Indinn Railway and an increased loss of
ane and a half crores in the Bengal Nagpur Railway. I think there is a big
loophole somewhere. T think a lot of grain must have been lost or something is
wrong in accounting.  This four and a half crores in one item is an expenditure
for which some valid explanation should have been offered. but we find not a bif
of explanation offered in the demand for grants or in the explanatory memoran-
durn or in the budget spedch. If there is 8 loophole to cause a loss of this four
and & half croves, ‘t must be explained. I do not say it cannot be explained,
but I am not sble to find an explanation. Therefore, T suggest to the Railway



RAILWAY BUDGET—LIST OF DEMANDS T 725

N

Minister that he may begin his enquiries for cconomy on this one item. 14 he
takes up this loss of grain shops and begin with the East Indian Railway and the
-Bengal Nagpur Railway, he will find that out of the 14} crores he will be able
to recover two or three crores. My own cut motion is for a cut of one crore. I
think he should accept this cut and pursue this enquiry and tell us during the
next budget debate what happened. I think it is only by pursuing these large
items one by one and finding where the loopholes are that we can really effect
economy in the Indian railways. ' '

I have tried to analyse othir items like these. T do not think I shall be
Justified in taking up the time of this House for such n purpose. If you take
Repairs and Maintenance, I find that on the Bengal Nagpur Railway it is the
same story; also in the East Indian Ruilway. In the East Indian Railway the
total budgeted figure for the whole year was Rs. 7.8 crores, while you find that
for the T4 months it is 7-58 ¢rores.” If you look at the figures for the other rail-
wavs they are not so bad, though in every railway, 1 find not only increased pay
commission’s allowances but all kinds of extraneous things have come in and
swelled the figures.  Therefore. these details must be given to us at the next
budget time in the form of a tabular statement.  You must take the standard
figures for 1038-39 and give us the figures for 1948-49 and give a detailed ex-
planation as to how the incrcase lins happened, whether legitimate, and if not
what steps are being taken to curtail them. I can renlise the difficulties of our
Railway Minister. I do not expect him to perform miracles. But he must
set in motion the machinery and adopt the policy of reducing everything to a
normal level.  Unless he tells the railway buresucracy that thev have to cut
down all superfluous expenditure which has grown up in all kinds of directions
during these war years, without any « ffective control or audit. he cannet manuge
the railways at all and he could not get uny proper apprecintion or sanct'on from
this House. It is to strengthen his hands that [ have moved this motion.  We
are on his side and he is himself anxious.  But a Ministcr between the Lureau-
cracy and the Legislature is b tween the dev’l and the deep sen.  1f he joins
us and takes our co-opcration, he is certain to minke the burencuracy realize that
hereafter it is the Legislature that is the master and not the bureaucrncy. There-
fore. [ hope that this particular cut will be-aceepted and the particulur line of
enquiry which I have suggested will be sturted md | nlso hope that similar lines
of enquiry will be started under every item, =o that by the time the Ruilway
Minister comes before us with the annual budget for 1948-49, he will have started
at least enquiries and polic’es which would rcsult in a great deal of economy and
will raise the efficiency of the Indian railways at least to the level of 1038-39 in
one or two vears. I agree that level was not high. It was comparstively low
and he is taking steps by sending persons to Amer'ca amd other places to give ns
u standard of American efficiency.  Of course we should sim at that but today
our aim should be to get back to the 1938-89 efficiency and we should do it in the
next vear or two. I wish him all success in that effort.

Mr, Speaker: (‘ut motion moved: '

“That the demand under the head ‘Ordinary Working Expenses-—Miscellaneous Expenses’
be reduced by Ra. 1,00,00,000."” .

Mr. Naziruddin Ahmad (West Bengal: Muslim): Sir, T do not wish to take
the time of this House in discussing matters of detail. I will only supplement
some comments just now made in the House. I join with the previous speakers
in their desire for economy. 1 request the Honourahle Eailway Minister to loak
into the matter carefully and effect as much retrenchinent as possible. 1 should
also request him to consider the fechnical matters rarsed Ly Mr. Santhanam.
With regard to retrenchment, I do not think there ir. much scope in effecting
pay-cuts in the lower services. We have had much bitter experience only re-
cently in the railway strikes, and the Central Pay Commission’s recommendations
came in to save the situation. Quickly upon the heel of those recommendations
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and their implementation by the Government, we should not try hastily to effect
retrenchment ih that direction. There is, however, I believe, some scope for
retrenchment in the higher services. But there again the difficulty is that cuts
in the higher services will not effect much financial saving. However, there is
some scope there and the Honourable Minister would be pleased to do as much
ax possible without impairing efficiency or making the services discontented.

With regard to efficiency, I have one or two suggestions to make. I feel that
the service is not really insolent to the public or foreign to a sense of discipline.
But I feel on the contrary—it is my personal feeling—that they display much
indolence and inattention to their duties. That seems to be more characteristic
of the middle and lower class officers in the discharge of their duties. If anybody
goes to s booking office, and asks for a ticket, he will find that the booking clerks
are talking to one another—supremely unconcerned as to their duty towards the
public.  And then after repeated calls, he wakes up in a liesurely fashion and
if he is asked a question, or if a suggestion is made to him he continues in a
dreamy condition, replies ns little as possible and does as little work as possible
for the pay he gets. It has already been pointed out in the House that there is
trouble about the getting back of change from some hooking clerks. The time
mlly be urgent; the passenger cannot wait; and the change is not often given.

"Then there ix the other head of corruption about which I wish to make one
or two comments. The fact is that ticketless travel which has so far been so
much of a mensnce in the railway administration, is largely the result of corruption
among somne railway officials. [ shall cite to the Honourable Minister one or two
typical examples. If suybody would care to travel in an inter or third class
compartment or to have a peep into the working of the railway officials in those
vompartments, he will often find that a ticket examiner gets into the compart-
ment at a wayside station and asks for tickets. It is found that many people
have not got tickets. Al once there is 8 thundering order that they should get
down to be sent up for prosecution or pay the fare and so forth. Some of the
passengers say that they huve not got the fare. They are taken down to the
platforin and then it will be noticed that a conversation of a more intimate and
sflectionate character is now taking place between the passengers and the
official. The passengers are taken ‘“Ii from the gaze of the persons who wit-
nessed the preliminary stage. The ticketleas passengers are then taken to another
compartment or to a distant place and there the matter is satisfactorily ad-
justed of which however there would be no evidence in the railway books.

Then at the terminus stations or big junctions where tickets are supposed to
be collected what is largely and openly done is that many persons who have
no tickets ndopt a &l known course.  There is a well established convention
as to how things nre managed. Any Honoursble Member or offizial can
privately find it out. At the Howrah station as also at other big railway
stations the thing ia managed so openly and svatematically that it seems to
be the accepted business principle on the subject. The man who has no ticket
l'_unl handa to the ticket collector at the gate a one rupee or two rupee note in
ieu of n ticket and without any argument or fuss the man is allowed to pass.
1 have referred to only two out of the many ways of corruption. T think this
kind of corruption can be checked largely, though it nannot be rooted nut
altogether, Tt ja ingrained in our nature. I submit that the Honourable
Minister should appoint or cause to be appointed n few secret agents and ask

to pass as men travelling without tickets and go through the experience.

Tt them report to him or to some suitable officer. 1 think the experience

which T have mentioned before the House will be horne out by facts. [

:::“:o::“ngo t.tm g:; f::ﬁl abroad that there 1:0 officials or secret agenta who
ut. strike terror in the hearis Wron,

that would act as & deterrent. of the -doern and
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The other kind of mazhinery which I think should be adopted would be to
encourage complaints. Nowadays if there is a complaint, it takes years even
to get a reply. The complainant never gets satisfaction from the uitimate
reply. I should submit that complaints should be encouraged, they should
be inquired into secretly, identity of the complainants should not be disclosed
and the men reported against should be punished in a summary fashion on
summary enquiry. If there is a large number of complaints about one
particular station or a particular batch of staff or a particular offizer, it is a
sure indication that the batch or the individual official are or is corrupt. It is
contrary to human experience that there would be a combination of men against
any honest official. As soon as there is a dishonest official complaints grow.
These complaints are very welcome in the postal department. The postal
department makes very thorough enquiries into the complaints. The postal
department is thus remarkably free from corruption. The railway department
should take a leaf out of their books and adopt a similar system. I have
made some concrete suggestions which T hope the Government will be pleased
to take into consideration. ~With these few words I support the motion,

Prof Shibban Lal Saksena (U. P.: General): Sir. before coming to my
subject T would make a request to the Honourable Minister. Formerly this
budget used to be discussed in two days in a lower House of one hundred elected
members and in one day in the Council of State. Now the number of members
has increased to 300, and there is only one chamber. The former Government
was a bureaucratic Government, which did not care to have suggestions from
the House. But the popular Government must enable every member to have
his full say on the budget and give careful consideration to his suggesticns.
This is the prevailing practice in the Legislative Assemblies of the Provineial
Governments since 1987. Members here are anxious to give their suggestions
but they cannot find time even to speak out their mind. T would request the
Government to give more time when the next budget is presented to the House
for discussion.

T now come to my subject. T have been following very closely the debate
since yesterday and T listened very attentively to the speech of the Honour-
able Minister. T have very carefullv studied” his speech and the budget. 1
can say that the Honourable Minister bas delivered a verv lucid speech giving
a most simple expos‘tion of a most complicated subiect. But his is the speech
of a great professor and not of a great statesinan, and 1 cannot approve the
measures he has suggested to meet the crisis. The biggest question that was
raised in the debate vesterdnv was hy my Honournble fr'end Mr. 8. K. Patil,
who said that on the successful and prosperous working of the railways hnngs
the fate of all nationalizration ‘n this country buf the manner in which it was
answered by the Honourable Minister was not, I think satisfactory. He said
that we apply a verv high standard in judging the admin‘stration of Railwavs,
but we do not applv the same standard to the work'ng of other industrial con-
cerns like the textile industrv. T would tell h'm that the textile industry is
an industry run by capitalists for their own benefit whereas the railwavs are
run by the Government not only for their own interest but in the ‘nteregig of
the people. I think we have a right to demand from the Government a full
explanation of every thing done and a much higher standard of efficiency. T
therefore hope that he will not mind even if T am a hit Serce in my crit'ciam,
and T trust he will take it in the spirit in which T make it. We as members
here represent crores of people and if we tell him that this s not what the
people expect from him T hope he will take it in the spir't_in which it is said.

The Honourable Minister is demand™ng an inerease in fares, which is alwavs
an unpopular thing. The present amenit'es to passergers, as the Honourable
Minister himself has said, are far less than what they were even 20 years ngo.
T have here some figures. The prewar total gross parnings of Railways were
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107 zrores and in 1945-46, they rose to 248 crores, i.c., by about 127 per cent.
But the train m-les run in 1938-89 were 197 millions and they fell ‘n 1945-46
to 180 million miles, so that the train miles were reduced by 4 per cent. where-
an -tlm revenue increased by 127 per cent. This means that for the same
train mile or for the same distance every passenger had to pay 1} t'mes more
than he originally paid, so that after the war you are payng already 2§ times
the prewar fare. The number of passengers carried are also 2§ times the pre-
war figure though the number of conches on the line is less than that before
the war. Thus the mmmount of fare is 24 tires and the amount of space pro-
vided is 2/5th of the prewar space even if we assume that the present number
of coaches on the line is equal to the prewnr figure. So the real fare is about
% x times the previous cost. [ do not think it is fair that he should say that fur-
ther increase in truvelling cost is justified.

T huve very carefully analysed the figures and also the rates that prevailed
before the war. The rates on the 0. T. Railway were 2.8 for ordinary and
express trains up to 50 miles, 2.3 up to 150 miles. After that it is 1.7 pies
for ordinary tra‘ns for d'stances shove 800 miles. A passenger going from
Gorakhpur to Katihar has to pay Rs. 12 today whereas under the present
recommendation he will have to pasy Rs. 24, "It will be imposs'ble for me to
defend that position of doubling the third class fare. The condition of trains
on the O, T. Railwny ‘s veryv well known to the Honourahle Minister. He
himueolf said the other day that it is n headache to him. Can T go and tell
people that the fares have been increased by this amount merelv becsuse our
national government har ecome into existence? T cannot defend this increase
in fares. 1 ean say emphatically that T am ghsolutely-opposed to all these
inarenses,

Pandit Lakshm!i Kanta Maitra (Weat Bengul: (Genernl): What about meet-
ing expenditurs result'ng from the Pay Commission's Report?

Prof. Shibban Lal 8aksena: My friend has suggested that the increase is
noeessary for implementing the recomnmendations of the Pay Comm'ssion. I
have heon in close touch wth the Pay Commission from the very beginning.
As n member of the Railwavmen’s Federation T was one of those who took the
initintive ‘'n 19468 when the (General strike on the Railwavs was scheduled to
tnke place on 27th June 1946 in trving to see that the strike dd not take
place. Wo were given assurances, but [ am sorry to ruy that they have not
been honoured. 1t hos been sn'd that the total additional expenditure, after
implementing the PPav Comm’ssion’s recommendations, will cost about Rs. 48
erorea.  But what ix the net result? The net result is that 81,000 subord'nates
and 60,000 men in the workshops will be losing and their present pay will be
reduced by amounts ranging between Re. 5 and Rs. 100. Thus some 1,41,000
porsons on the rilways will get their salaries reduced to th's extent. For
lnstance, an Aasiatmut Surgeon on the M. 5. M. Ra'lway who is now getting
Re. 360 will get hereafter only Ra. 220 because he was on the pre-1931 scale
and now he will come back to the new scale and be given three increments,
resulting in h's pay being reduced from Us. 300 to Rs. 220, That shoyvs_ how
the Pay Commistion’s recommendat'ons have been implemented. Sim’larly
w journeyman on the G. I. P. Railway who is now getting Re. 150 will get
R 100 under the new arrongement. I can give many other instances but
1 do not wish to do so hecanse there ‘s not enough time for it. T would only
aay that these recommendations of the Pav Commis<'’an wh'ch are now being
implemented will resuls in the decrease of pay of 1,41.000 persons, a large
number of whom are workshopmen. Railway efficiency depends on the work-
shops mare than on anything else. The Honourable Minist:r should there-
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f?re’see that nobody loses in h's emoluments as a result of the Pay Commis-
sion’s moommend_at:ons and that everybody is given suffic’'ent increment to
make up for the increased cost of living. One of the arguments used for in-
crease of fares is the rise in the cost of living whose present index number
18 200. But in the case of these 1} lac subordinates and workshopmen form-
ing 18 per cent. of all Railway employees, the salary is reduced. That is
something extraordinary. '

Coming to the detailed proposals, the ma'n item of expenditure which has
’ b.een mentioned is the recommendations of the Pay Commission. The addi-
tional expenditure has been put at Rs. 48 crores in all. I am unable to find ous
how the figure has been arrived at. From my contact with the Federat'on from
the beginning I know that the Secretary of the Federation has challenged the
figures. At present at least 80 per cent. of the salaries on Railways have not
been fixed. Therefore it is not possible actually to find out what the addi-
t'onal cost will be. Workshop salaries have not been fixed, for instance. I
would therefore say that this item which is sought to be covered is really an
item arrived at by conjecture. S8ince my Honourable friend Mr. Maitra has
raised the question T want to say that he should not grudge to pay the labourer
a living wage T want that labour should remain contented.

I have been hearing in the House about complainta on the railways. I
am myself very bitter about them., But I know how things happen. I have
seen &0 many ticket examiners on the O. T. Railway. The max'mum pay of
th's ticket examining staff on this railway is Rs. 60 after a service of 80 years
begiuning with Bs. 30, And they usk me, “Tell us whether we ean live and
maintain ourselves on Rs. 60 per month?”’ Thev reach Ra. 80 after abont
80 vears of service. It is absurd, The man might have got two sons to keep
at school or college. By honest living he cannot keep them there. What happens
therefore. iz that when paseengers go and ask for fickets, no t'ckets are given
to them. Thev are told that t'ckets are short. The pnssengers are allowed
to travel ticketless and the amount ig pocketed hv the rajlwav ticket ex:miners.
I know in the journey from Gorakhpur to Nantanwa which is a distance of
about 50 miles, at least 50 per cent. of the passengers do not pay the fare, but
the money ‘s taken by the ticket examinera and ‘s divided hetween themselves.
The result is that vou lose the revenue. T think the revenues will incrense by
much more than Rs. B crores if. instend of having police to narrest ticketless
passengers, there are police to check this corrupt practice by the staff. and to
chalan the guilty officials. But you cannot arrest or chalan them unless vou
give them at least a living wage. If you reduce their salaries by Re. 100 and
Rs. 50 and alao want to prosecute them it i not fair. Thev whould have a
living wage. Then onlv ecan vou he sirict and demand honest work from
them. T would sav to Pandit Ma'tra also that he should not grudge to nay
a living wage to the labonrer. He runs vour industry and he must he pa‘d hig
full wages. Then vou ean expeet him to be honest. Otherwise it is ‘'mpossible
to expect him to be honest. G've him a living wage and sce that the recom-
mendations of the Pav Commission are not apnlied in an irrational manner.
Then vou can expect full and honest work from him  With the new free spirit
abroad T am sure the workers will do patriotic work as the Honournble Minister
has sa’d. As he said thev have done wonderful work during the ripts and
partition dave. TUinder great risk thev have been able to carry on their wqrk
during those dave. As Mr. Anthony said the other dav they have heen able
tomake up for the shortnge of firemen and other staff by extraordinarv adjust-
ment among themselves. . Thev can rise to the occas'on and can nrobably do
miracles. You must therefore give these heroic men at least a living wage.
Then corruption ean be stonned. T hone thereiore that th's part of the subject
will receive the careful attention of the Honourable Minister.
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~ Coming to the question of nat'onalisation, I think nationalisation eannot be
judged by the past record of Railways. So far there had been no nationalisa-
tion and a foreign government was exploiting our railways. The amount earned
by the railways was not spent in the best interests of the rallways. I would
suggest that it is only from now on that nationalisation has to be judged, whe-
ther it is good or not. I have with me the Reports of the Mackay Committee

and the Acworth Committee. In fact we are working under the Acworth
Committee recommendations. They had suggested that Railway Finance

should be separated from the General Budget. It is at present so, of course.
But the railways are contributing a sufficiently large smount to general reve-

nues. You want to judge the advantages of Nationalisation by the progress

nade by the railways. If that is so, you must give them full liberty to devote
their profits to their development and not ask them to contribute to the general
revenues. They aure themselves performing a national function.  Therefore

if you take away some money from them you will stunt their growth to that

extenrt. Except interest on invested capital, no contribution to Genersl Reve-

nues should be demanded from them. In other countries also the ra‘lways

have heen allowed to develop and the revenue from them has been spent wholly

on railways, Today there is only nbout 40,000 miles of railway in India as

agninst 86,700 milex in 1020, After 25 years we have only an increase of

4,000 miles, i.e. by 10 per cent. though the capital cost has increased from
Rs. 380 crores to 808 croves, i.e., by 135 per cent. Of this mileage, too, some

7.000 miles has gone to Pakistan. The Mackay Committee had recommmended

that India needed at least one lac miles of Railwavs. The budget shows that

our grontest necd ‘s the ability to produce Railway Fngines and Wagons in our

Workshops, If the Honourable Minister will put in a programme of starting

capital work on new lines and starting shops which produce engines and the

like. 1 am propared to bear any increase in fares. But merely to meet the

deficienc'es which can he well met by economies in expenditure, we are not pre-

pared to give a single pie. If there is & hig programme of establishing big

ongine shops, having wore coaches, having things manufactured here, so that

i 0 sufic’ entlv small period of time we may really have s great railway svstem,

then T am prepared to bear any increase in fares. The Honourable Minister

hine enid that it will take three yvears for norinal ra‘lway conditions to return.

Surely this in n confeasion of utter bankruptey in stotesmanship. In 12 years

from 1920 onwards, Russia could by her five year plans become the greatest

power in the world in 1041. Hitler made Germany the greatest power in the

world in five venrs from 1984 to 1989. Tf we des're to rise to our full stature

and to renlise our deatiny of heing the greatest power in the world, then the

same spirit of urgency must inspire us. Three vears is an unconscionsbly long

time for railwave to returm to their normal prewar condition. The spirit of

Free India and ita great destiny must inspire us, and our railways must soon

become the pride of our nation.

Mr, Speaker: Before 1 call upon any Honourable Member to speak mav 1
know na to what time should be fixed for the Inst cut moton to be taken?

Hall Abdus BSattar Haji Ishaq Beth (Mairas: Muslim): Hall past four.

Mr. Speaker: Then it will be taken at 4-30 instead of at 4-10.

Shri B. Das: Sir. 1 rire to support the economy cut moved by my friend
Mr. Santhanam. Sir. T also support the pointa that have been raised bv my
friend Pandit Govind Malaviva regarding economy. efficiency and emdlcuho.n
of corruption. Tt T had my own way. 1 would have I'ked Mr. Santhanam’s

motion to have been for an cconomy cut of 10 crores and not 1 orore. Talking
of 10 crores. T am reminded of the bistorie dehate we had in 1844 when Bir
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Edward Benthall wanted, just like my Honourable friend Dr. John Matthai, en-
hancement of railway rates and fares and wanted to keep 10 crores earmarked
for the benefit of the third class passengers and for the comforts of the third class.
travelling puoiic. Well, the House as it wes constituted was wise enough to
deduct 10 crores and the Benthallean idea could not be realised.

Sir, I have been a little pained in hearing the debates in the last two fays.
There seems to be an exaltation. Although to me there is dawn of free India,.
there has been no nationalization and except for the Ministers nothing has.
been nationalized. It has been very painful for me to hear talk of nat'onaliz-
ation of railways and to gloat over it!

Then, Sir, I would not have liked my very esteemed friend Dr. Matthai,
a great scholar and a great economist, to follow the advice of his bureaucratic:
advisers in regard to Railways having provided ‘‘cheap service in spite of all-
round rise in prices and wages'’ as long as it was possible for them to do.
Why this self-complacency, this bravado? This advice which his advisers
in the Ra‘'lway Bourd gave him, he expounded a little more fully yesterday.
I wish he had waited till the.February Budget session, till circumstances had’
adjusted themselves and he had realised fully whether the railway concern is
run as a national concern.

And talking of bureaucratic advisers, I am surprised that the Ch'ef Com-
missioner and the Financial Commissioner included that political statement
in the explanatory memorandum. It sounds a Benthallean doctrine. We
have become free only for the last three months, I cannot expect aven if the
Railway Board had been to a great extent Indisnized, those gentlemen have
become completely nationalistic in outlook. Thev are earrying on the tradi-
tion of the old railway bureaucrats, and what was their tradition? TIf we
would not have been free today and if the old Government of India Act were
to be working, there would have been a Statutory Railway Authority which
would control all Tndian railwavs and would have taken them awhy fromn the
scope of criticam of the legislature. That was in contemplation.  Thank
God the British have qu'tted India and today we can control our_railways.

Shri M. S. Aney (Deccan and Madras States Group): Are you better now?

Shri B. Das: Mv Honourable friend Mr. Aneyv has asked me ‘Are we
better?’. We will be better when the Honourable Minister of Railways reflects
our hearts, our ideals, and is not guided by his bureaucratic advisers who were
henchmen of the British Raj three months ago. Any European who had s.lg'ned
petitions, intrigued and represented that there should be Statutory Railway
Authority in 1980-1881 must go out of India. Let us pay off compensations
and pensiong and let him go back, stock and barrel. If we want foreign
experts, the English experts are no good. We must get them from’America.
Let us get them on contract basis. What has the Englishman done in con-
trolling Indian railways? He has seen that the Indian railways have conti-
ruously fed the engineering industries in England. Hundreds of crores of rupees
have gone to England and yet we cannot produce one locomotive, though we
have been told during the last 20 or 25 years_after the Lee loot was conceded
to the railway emplovees, that locomotives will b_e manufactured at A]mal: and
other Railway Workshops. How can the Eng]srh bureaucrats, and Railway
boeses who placed orders with English factories in England and created and sup-
ported large British engineering industries do that? Bir, economy and efficiency
will result when these fifth columnists go away from India; an_d. my.Honoqruble
friend Dr. Matthai must understand, and appreciate the spirit with which T
am speaking and with which we all are inspired today. They should not have
fifth columnists in India to destroy the largest mdt.lstry which my Honoura!ale—
friend said i s nationalised concern. I hope 1 will live to congratulate him
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that he has nationulised Ind sn railways. 8it, it is s shame, it is our humilia-
tion that we cannot produce ruilway appliances in India. For that the Railway
Boards that were in existence before the 15th August 1947 were and are res-

ponsible. Until you get rid of these fifth eolumnists you cannot think of
nat onalising our railwuys.

Sir, 1 complment my friend Mr. Frank Anthony for interpreting very
courngeously the maladies of our Hallwsys. He represents in this House a
large number of railwsy employees. The atttude of the railway employees
has been “"more and more puy and less and less work'’. I listened very atten-
tively to my friend Professor Saxena. I cannot understand why labour must
be pampered snd fesred.  Sir, I condemn the attitude of the railway employees
getting cheap gra'ns us a8 special grace. Why should they be singled out
among all the employees of the Government of India and among all the
lubourers all over India and the middle classes of India even? Why should
they be pampered wth Rs. 14 or 15 crores in subsidy? They are getting
things which you and I do not get. They feed black market. They get very
many things and this privilege was conceded out of fear of communsm or
socialistn. We are now u free country. We should nnt be afraid of socialists
or comnunists in borrowed dreams and the days when labour could paralyse
the govermment by railway strkes are over. Those duys are over. Those
who borrowed such cheap phrases from Karl Max or Lenin are now trying to
think in other ways and my Honoursble friend Dr. Matthai will try and deal
with these socialists or congressmen or communiste in a different and new
frame of mind.

An Honoursble Member: Patrots.

Shrl B. Das: My labour friends should be patriots first and then they should
follow and imitate ideas from foreign countries.

Sir, my ‘friend Mr. Santhanam analysed the various items of Demand No. 9
and said why it has been sclected for this economio cut. Bir, ] think the Rail-
way Publicity Department should be completely abolished. 1t has brought
ore infamy to India in foreign countries in the past than any other activities
of the old Railway -Board that was there to propagate British rule in India. The
expenditure under th's head has been steadily going up. In the original Budget
which my Honourable friend the Railwav Minister introduced it was six lakhs:
now the expenditure asked for is something to the tune of 6:80 lakhs for 74
mouths. - J think this an useless item of expenditure and a burden on the
public when the milway carriages cannot provide convenience to the travelling
public. when the Railways cannot carry goodes from Bombay to Calcutta or to
Cuttack for want of wagons. Tt is no use wasting money, and g'ving them cheap
rat'ons and so wmny other benefits that fortunately or unfortunately the rail
way servants are entitled to.

f'r. why should there be a Health Department in the Railways? Better
ubolish it The Railways were company-managed: they were completely con-
trolled hy Hritishers: they had British elemente—DBr'tish doetors and others—
in all these Railwave. Now we nre one; this is our own country. Why should
not the Hailway Companies take advantage of our own doctors that are working
under the Provincinl or the Central Government ?

I will make a fow other suggestions. Sir. I endorse the suggestion of
Pandit Govind Malaviva that the amalgumation of certan Railwavs should
immedintely take pinee. There s no need for so many groups of Railways.
In the past it was 80 beoause it was under the Brit'sh tradition: several senior

like the Agenia were the preserve of Europeans—many wanted to be
Agenta. But now the European is out of the whale job; now we do not want
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too many satraps. Three or four should be the limit of (General Managers and
thereby lots of saving will result.

Then about economy in staff, The Honourable Minister need not be afraid
of strikes by the Soc’alists or Communists. The railway employees who are
surplus must be disbanded. What large numbers of staff had been workhig
in war time? Do we require all of them? The Honourable Minister was. con-
trolling a very large business in India; I think at that t'me he had not got that
partiality towards labour or towards any others; he functioned as an employer.
I want him to behave, in the next Budget speech that he will introduce, as an
‘employer; no useless labour should be retained in the Ra‘lway service. More
lnbour means more expensive overheads, and I say, had T my own way, T would
have opposed the enhancement of rates and taxes. Why this hurry? The
Honourable. Minister could have waited another three months; he could have
seen the way his staff are responding under the new conditiods of Free India.
Are they responding? In the engineering shops of the Railways, h's workmen
are not working—they are non-co-operating; production has gone down—every-
body admits that, the world knows that. Why should production go down?
So I say it is no use paying higher allowances or keeping surplus labour. He
has brought the enhancements before us and T am bound by my Party dec’-
sions; T have not tabled any mot'on to oppose the enhancement of rates. But
why is he in this hurrv? Let the -Honourable Minister take stock of his
House- -the Railwavs fully under the' Swarai condition, not under the old
bureaucratic condit'on. We have gone through the burenucratic tradition and
we must come under the National tradition.

With these few remarks. Sir, 1 support the motion moved by my Honourahle
friend Mr. Santhanam.

[At this stage Mr. Speaker vacated the Chair which was .then occupied by
Shri V. I. Munishwami Pillai (one of the panel of Chairmen.)]

My. Frank BR. Anthony (C.P. and Berar: @General): Mr. Chairman, Sir, as 1
listened to the debate, I felt that we have got into rather a vicious circle. From
one side of the House, from the majority of the Members, ‘we heard complaints
of inefficiency, of corruption, of pampering labour. From one Member of this
House the Honourable friend Mi. Saksena, we heard partially the point of
view of labour.

I admit, Sir, that many of the complaints against the Railway staff are more
than justified today. But this House has not heard even partially the point of
view of Railway labour and between these two points of view, 1 do not envy
the Honourable Minister in charge of Railways at all. I was a member of the
Pay Commission; we recognised in common with most other people the need
for scaling down salaries in the upper reaches By and large we accepted the
principle that salaries up to a maximum of between Rs. 850 and 1,000 shoula
not be materially affected.  Apart from that we did scale down the upper limits
of the senior cadre; we also scaled down the administrative posts' salaries—
both the junior and the senior administrative posts. For instance, where a
General Manager now gets about Rs. 8,500, under our recommendations he
will get about Ras. 2,250. Where a Member of the Rzilway Board now gets
about Rs. 4,000, under the reccommendation of the Pay Com-
mission he will get about Rs. 2,500. On the other hand, Sir,
the Pay Commission deliberately upgraded =scales in  the lower
wage brackets. We had to do that. Any body with any sense of social justice
had to apply itself to raising what we regarded as a starvation level of scales,
particularly in a concern so importent as the Raflways. We have definitely
upgraded those in the lower wage brackets. The difficulty is that the bulk of
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the railway employees are in the lower wage brackets and consequently the bulk

of the increase in these wages will go to the people in the lower wage brackets.
An Honourable Member: Nobo(f; objects to that, but what about the addi-
tional facilities?

Mr. Frank R. Anthony: I do not doubt, Sir, that there are many items on
which the Government can and should retrench. My Honourable friend Mr.
sBanthanum has indicated certain items. I have no doubt that certain retrench-
ments are overdue and can be made, but by and large the bulk of the increase
that has been envisaged is involved in the increase of wages to people in the
lower wage brackets. I say this: that the Government is committed to imple-
menting the scales as recommended by the Pay Commission. I go further
and say—not about pampering labour—but the conditions ought to be accepted
as they are, and if the recommendations of the Pay Commission ag they apply
to the employees in the lower wage brackets are not implemented, the whole
Railway system will immediately be caught up in a wide-spread and paralysing
strike. ut I do say this to Honourable Minister of Transport, that he
should make it known much more widely to the ‘‘inferior’’ staff—the people
who are now known as the Class [V employees—that the Commission has daalt
not only fairly but has deslt liberally with them. Wherever I went recently—
and I did a very extensive tour—I got this one complaint that the Pay Com-
mission scales which my friend there regarded as ultra generous, are regardad
by the railway employee, particularly the ‘‘inferior” staff, as niggardly. He
fecls that the Pay Commission hag let the people in the lower wage brackets
down. The average member in the Class IV cadre feels that we have dcalt
with them in a niggardly, shabby and unfair way. This it is very necessary to
counteract. The only explaining that is being done is being done by irrespon-
sible elements who have got a hold and are getting an increasing hold on the
bulk of the Railway labour who tell them that the Pay Commission has rot
dealt with them fairly. Yesterday, Bir, 1 dealt with this question of increas-
ingly low output on the Railways. 1 agree entirely with the contention made
by many of my fricnds that there is inefficiency in fhe Railway, that this
inefficiency i8-imocreasing. As o matter of fact I am alarmed by it. I men-
tioned vestord¥ in my speech that an expert had assessed that in one of the
largest. workshops in thia country, the average output of an ‘‘inferior’ worker
in two man-hours n day . My Honoursble friend the Minister of Transport—
who unfortunately is not ‘istening to me now—did not make any comment
on this yesterday.

1 thought 14 was a very vital matter, this definite acceptance by the Railway
official that efficiency is rapidly on the decline, particularly among the inferior
staff and that the average output in the most important railway centres tnday
of an inferior class worker in two man-hours per day. No answer to this was
given. No comment was made. * As I eee it, it is & chronic oondition. It is
due mainly to one thing. I say it unequivocally and without qualifieation. It
is due 1o dissatisfaction, in dissatisfaction. Indeed, there is more dis-
satialaction among the railway employees todsy than there is in any other De-
pariment of Government ) gbow of. As I said, there are two main
deasons.  One is the gulf between the railway officials and the railway sub-
ordinates. The nailway official has very listle contact with and no understand-
lnw the mplom In the old days, under the old buresucratic regime, he-
ruled by fear. A fear has dirappeared today and he has no weapon with
which to substitute it. The other reason is the sense of frustration on the
part of the railway employee. The average railway employee today is suffering
acutely from it. He feels that he has no securitv of service. He feels that
justice and fairplay are things which he cannot expect from the present Rail-
way Administration and I say this—I say it with regret—that inspite of a -
change-over in the Administrating, I myself ean see no perceptible signs of any
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change in the spirit of railway officialdom. The railway employee todsy dues
not know whea he will be condemned, when he will be removed or dismissed
from service, buk he does know that however unfair a punishment may be, he
has one chance in a million of having his grievance redressed. There is no
right of appeal. 'Whatever right there is, it is illusory. The appeal provisions
are farcical and that is one of the main reasons why we have this dissatisfaction
among the railway employees today. They feel that their needs and their logi-
timate grievances have no chance of being met by the Railway Administration.
When Sir Edward Benthall was in charge of this portfolio, I used to protest
vigorously and repeatedly against this unresponsive attitude of railway officials.
I am repeating that today. = Probably, it is no fault of the railway officials that
they have been reared in  the old traditions of the bureaucraey and what-
ever protests I may make, whatever suggestions I may make, they will perhaps
be treated with the same superciliousness, the same lack of consideration W hich
their European predecessors used to treat them with. I am not blaming the
Honourable Minister for Transport at all. He is getting all his information, all
his knowledge of railway conditions. from fficials who are not in touch with the
men. I eay to him he does not really know what the men are feeling and
thinking today. 1 am in touch w'th mors than 80 railwny centres, large and
small, important and unimportant. _ I get thousands of appeals and represen-
tations and I know what is the feeling of the men. So unresponsive is your

officialdom today that 1 find even the sober and stable elements

4 p.M. among the railwaymen are being weaned away from their traditions

of loyalty and service. They are being stampeded into organisations
which will call a strike as soon as it suits them. And I give this House an
assurance that unless some firm action is taken by the Minister of Transport,
that unlesg he ig prepared to ride roughshod over his die-hard Railwav Board
Members—be they Indian or anybody else—that unless he is prepared to put
aside his officials who have been reared in this wrong psychology, that unless
he is prepared to come down and meet the men and get to know their real
needs and grievances,—that unless he does these things I give this House an
assurance that whatever you may do, within six months, if you carry on in this
way, the Railway Administration will be caught up in a gigantic paralysis. There
will be nothing which you can do about it. Even today, if a astrike is called,
not 50, not 60 hut 99 per cent. of the men, whether mémbers of 4he Unions or
not, will go on strike. (An Honourable Member. 8o it is & warning’’.) They
are all united on one point, in their general dissatisfaction with and detestation
of the railwav officials and the spirit of bureaucracy which is continuing. That
is what T find todav.

But the men are not unresponsive. They are emenable to reason. 1 have
talked to them. T have seen them in their hundreds and thousands. ] know
their feelings. It is not so much an increase in wages which they want today.
Thev want an increase in understanding. I asked the Honourable Minister fo
appoint an ex-Judge of the Federal Court, an ex-Judge of the High Court. I
got no reply. I do not know why the Railway officials shkould baulk at this
suceostion.  What rrevents the Railway Administration from appointing a high
judicial personage to deal with appeals. This is one of the main sourcey of
discontent today. The men feel that they have grievances which have no
chance of being redressed. Whatever decision is taken by the railway officigl,
that is endorred by the Railway Administration right up to the Honoursble
Minister in charge of Railways as a matter of form. Not only is it endorsed,
but the whole Administration today is based on the same old principle: *'Our
afficers rioht or wrong''. Three weeks ago. T was discussing the matter with
a General Manager. He confessed to me that he always works cn this prin-
ciple: **My officers, right or wrong.”” I say this is what is wrong with your
system. I beg of the Railway Minister to refuse u.) accept this principle a~q
apply himself to this matter. The men are not entirely unresponsive. They
do not merely want an increase of wages, 80 much as they do an increase in
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Finally, 8ir, my Honourable friend Mr. Saksena mentioned that under the
Pay Commission’s recommendations, 81,000 le would bave their salaries
cus. I was s member of that Commission and I can say that it was never the
intention of the Psy Commission that anyone should have his salary cut under
these recommendations. It was our intention that everybody more or less up
to Rs. 850 should have their salaries upgraded. I am certain that it was never
sn intention that people who are dmwmi less than that should also have their
ulaneg cut. I state that, and I state that «s one of the members of the Pay
Commission—1 do not want it to be felt that I, as one who lent myself to the

suggestion that even men iv the lower wage hrackets should, under our recom-
e Intions, have their su nres eut.

In conclusion, Bir, I repeat to my Honourable friend my a for nire
understanding. I ask him not to res'znt what I have said. {Vhl:g?lhuva eaid,
I bave said in u spirit of constructive criticism. There is much scope today
for harnessing the goodwill of the inferior employee. And if my Hl:murabla
friend, the Railway Minister, will discard the advice of his railway officials
where he should, and he will make, through the necessary ochannels, greater
contact with she employees in the lower wage brackets, I feel certain that the

Railways will re-capture the efficiency for which they once had a very proud
Jrsdition,

The Honourable Dr. John Matthal: Sir, in the various debates that have
taken place on the Demaunds, this lust debate that we have had, if I may say
s respectfully, hus been the most profitable and the most iluminating. I
should like wtraightawuy, Sir, in view of the limited time allotted to me,
to get down to braks tacks. One of the most imoprtant pointe which has
been made in the cotinse of the debate, I think by my Honourable friend,
Mr. Santhunam, ix that we have an incresse in the working expenses which
i more than proportionste to the increase in the level of prices. It is a
porfectly legitimate point to make, und if I may say so, that constitutes in
a nutshell our problem on the Railways. What has happened is this: That
while we have increased our expenditure on staff and labour and on various other
things, we have not been able to get in return for our expenditure a proportion-
ate output.  Now that i the whole point, the whole problem with which we
-ure fnced.  Why is it that we cannot get a better output of services from our
ataff? My Honourable friend Mr. Anthony, in a tone of righteous indignation,
hax told me that we are not likely to get an increase in the output of work done
by our staff unless we fundnmentally change our whole relationship to them. 1
am sware of the importance of that point. But when you tey to look at it in a
pructical way the problem in not quite so simple as my Honourable friend makes
out.” Here am T at the head of this great Railway Organization with 1nore
than a million people engaged in it. My Honoumble friend, does not surely ex-
peet me to get into personal touch with every one of these emplovees! The anly
way in which [ can get into touch with the labour who are working for our Rail-
ways is by working through the organired Labour Associations. One of the miost
important things that 1 have in mind—and it is an idea that has been preseat in
my mind for some time is that there ought to be hetter. more  effective, nce
continuous  eontact between the Railway management and the Railwavinen's
Federation and as T said in my Budievt Speech. T have already started discus-
siona  with  the Commiuter of the Al Ind'a  Railwaymen’s Federation.
so that  we might be able to come to some arrangement on the basis
of which not merely personal contacts could be established but labour
know what exaetdly is the point of view of the Management: the Management
could know what exactly is the point of view of labour. and ro there might be
introduced into our Organization n better co-operative spirit. That is the only
basis on which I can proceed as far as this question of labour relationship is con-
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cerned. It is not possible for me in view of my ecommitments, and the fact
that there are only 24 hours in the day to fulfil.. them, to go round the whole
country and establish personal contacts, individual contacts with our workers.
In fact it is, I think, an unsound thing for the head of the Railway Administra-
tion to contact individual persons in labour except through the organisation
which has been set up by labour itself; otherwise you introduce into your latour

organization a disruptive element which will react adversely both on the man-
agement and on labour.

My Honourable friend, Mr. Anthony has dilated at great length on the sense
of injustice and hardship experienced by our Railway staff. T am sorry he
thinks so. I am aware there have been cases where injustice has been done
and hardships have been inflicted and I will do everything in my power (0 sue
that injustices are rectified and that hardships are eliminated. But there is one
thing to which he did not give any attention and that is a question which i vory
closely bound up with this problem of output, and that is that the sense of .lix-
cipline among the staff and among labour, has greatly weakened in recent yenrs.
1 am not one who for & moment would suggest enforcing discipline which would
involve injustice.  Discipline should be enforced firmly, but discipline should
be enforced with a proper sense of justice and fairness, Therefore, while [ nm
asking for a higher degree of discipline and for measures required for raising the
standard of discipline, I propose to do it on a basis of understanding with the
organised Associations of labour. My Honourable friend said there is no oppor-
tunity for appeal. My idea is that in a business organization like the Railways,
if you are going to offer an unlimited latitude for appeals, vou will never get on
with your job. One of the troubles I think that the Railway Organizution is
faced with is the undue facilities for appeal, which a Government Organization
offers. Our Railway Organization therefore is neither a properly organised
Government Department nor a properly organised business concern. We are
neither the one nor the other. T personally think while it is of the utmost im-
portance that our staff, our labour as a whole, should feel that they will at wvery
moment get a fair deal from us, I think at the:same time it is most important

that they should recognise that a proper standard of discipline should be m=mn-
tained.

My Honouruble friend, Mr. Santhanam, put a problem to me. He asked
me, as an illustration of the lack of attention that we pay to details of finanea,
““Why is it on certain Railway Administrations our expenditure on grain shops
is far more than on others?'’' I should like to tell him, without going int» de-
tails, that the object for which our grain shops work is partly for securing a
regular, continuous supp'y of essential commodities and partly also that these
supplies should be made available at lower prices than in the operi market. Tt
happens that certain Railway Administrations think it necessary to make these
grain shop organisation a means of providing their lnhour with as many of the
ersential cornmodities theyv require as possible.  The larger the number of eom-
madities that you sel! through your grain shop, the greater the expenditure that
vou incur. If the East Indian Railway thought—and& they mayv have had im-
portant reasons for doing so—that they ought to make their gtain shop organi-
sation n means of providing a wider range of essertial commodities you eannof *
altogether blame them for it. As a matter of fact, one of the demands that the
Railwaymen's Federation have made pver and over again is: *‘If you are going
to have these gruin shops, make thefh really effective and really useful—'' a
demand with which T have a grédt deal of svmpathy—and as far as I am con-
cerned. T am going to see that while“we have this grain shop organisation it ix an
organigation which will provide as far as possible for the men and their families
all really essentiul rommodities.

Shri Mohan Lal Saksens (UU.P. : General): Ts i} th A fact that wher ‘he
Heor aurable Millistgr war Chairman of the Public Adecounts Committee the
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Committee unanimously recommended ~that these chesp grain shops should go
and instead of that cash allowances should be given?

The Honourable Dr. John Matthai: Well, Sir, | was then in a different posi-
. tion. This matter I am prepared to put before the Standing Finance Com-.
mittee and I am ocertain in the circumstances which prevail now, I should be
able to carry the Standing Finance Committee with me. I am prepared to «a-
plain the position when the time comes. .

There is another point to which I should like to refer with regard to this
uestion that my Honourable friend, Mr. Banthanam raised. The level of prices,
that is to say, the cost of living index does not operate at uniform levels through-
out the country. In the Calcutta area and the surrounding areas you wil! fiud
a higher cost of living index than in most other parts of the country.

Yesterday I was sgoaking of the possibilities of economy in the course of my
reply to the general debate, and I pointed out that as far ss matters like steff
and coal are concerned the margin that I have for economy is not very consider-
able, But I am quite prepared to look into that question and in the light of
criticisms made by Honourable Members I am prepared to have that matter
examined again. But the House will remember that last year in connectior
with our negotiations with railway labour we decided to set up a High-pawer
railway inquiry committee.  Unfortunately it has not been possible for that
committec to complete its work, It is now in abeyance; but I am going to Lave
it re-nssembled at an early date, and | have no doubt that these questions will
be gone into in detail by that committee. Whatever proposals it makes will be

put before the Btanding Finance Committee for Railways and I have no doub#

some tneasure of economy will materialise from it. But as regards *he parti-

culur cut that my Honourable friend has moved. with every intention in the

world to effect economies in the working of the railways it is not possible for me-
between now gnd next March to do anything by way of radical economising cf

oxpenditure; it is not possible within this limited period. ‘Therefore my difficul.

ties are thess, TIn view of the fact that on things like staff and cosl the im:me-

diate proapect of economy. ip limited and the period that I have between now and

the presentation of the next budget is very short, the possibility open to me of

carrying out the recommendation contained in this motion is very restrict:d.

But in view of the fact that the House has strong feelings on the subject of

economy-—and I understand it perfectly—and as a token of my eamest per-

sonal desire to carry out the wishes of the House in this matter and to imple-

ment ita suggestions, 1 would propose to the Honourable Member who has

moved this motion that if he would reduce the cut figure from one crore to 59

lakhs T would be prepared to accept it. Although I see at present no light ax

regards the poasibility of eflecting economy 1 would put this amount of compul-

sion on myself in response to the wishes of the House.

8hri Mohan Lal Baksena: Sir, with your permission I should like to move
a small amendment to Mr. Santhanam's cut motion. I move:

N **" That in Mr. Santhanam's cut motion for the figures 1,00,00,000 the figures 50,00,000 be
subatituted ™.

llp;l»l. Santhanam: Sir, I accept the amendment.

The“Rounourable Dr. John Matthal: Sir, I accept it.
Mr. Ofiairman: The question is:

-

o 'l‘ln‘tnln Mr. Ranthanam's cut motion for the Ggures 1,00,00,000 the figures’ 50,00,000 b®
The motion was adopled.
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Mr. Obairman: The question is:-

‘' That the demand under th ' i i i
be reduced by He oo ;0 ".?hud Odmury Warking Expenses—Miscellaneous Expenses,

The motion was adopted.

Mr. Ohairman: The question is:

“ That a raduced sum not exceeding Ra. 19,90,32,000 be ted to the Governor General to
defray the charges which will coms jn courss of payment du:i-‘l?‘nt-he iod 15th Au;ust 1947 to
3lst h 1948, in respect of ‘Ordinary Working Ekpenln:gd neous Expenses.’

The motion was adopted. o

Pandit Govind Malaviya: Sir, what about my cut motion? I heard nothing
from Government member about it.

The Honourable Dr. John Matthai: 8ir, both Mr. Santhanam’s motion and
the Honou_mble Member’s motion relate to the question of economy and my
reply was intended for both of them. It is the general question of economy on
railways which is covered by both the motions.

Pandit Govind Malaviya: 8ir, I beg leave of the House to withdraw my

motion.

' Mr. Glukmu Has the Honourable Member leave of the House to withdraw
his cut motion?
The cut mot'on was, by leave of the Assembly, withdrawn.

DeMAND No. 15—CoONSTRUCTION OF NEw LiINES<-CAPITAL AND DEPRECIATION
FU"D It SEY

The Honourable Dr: John Matthal: Sir, I move:

* That a sum not exceeding Ra. 1,23.73,000 be granted to the Governor General to defray
the charges which will coms in course of payment during the period 15th August, 1047 to
3lst March 1948, in respect of ‘Construction of New Lines —Capital and Depreciation Fund'."”

Mr, Chairman: Motion moved:

‘“That a sum not exooeding Ra. 1,23,73,000 be granted to the Governor General to
defray the charges which will come in course of payment during the period 15th Avgust,
1?041 ;_:-:dl'st‘._uﬁmh. 1848, in respect of ‘Construction of Now Lines—Capital and Doprecia-

n . L

Reconstruction of lines dismantled during war—Darwha Pusad Line.

Shri M. 8. Aney: Sir, I Move: _

** That the demand under the head ‘Construction of New Lines—Capital and Depreciation
Fund ' be reduced by Rs. 100." x ‘

Yesterday, I discussed the question of restoring dismantled lines to some
extent and a reply was given by the Honourable Minister. To save time T pro-
pose not to repeat the arguments I advanced yesterday. In the course of his
reply the Honourable Minister stated that the question of restoration of lines
which were dismantled as -a.war measure will be considered by him mainly on
the ground -of their being remunerative or otherwise. Now I ask him to con-
sider the question from a broader point of view. I said yesterday that it was
only fair to the people.who have suffered during the war that the lines should
be restored now. | also said that it was a kind of moral obligation on Govern-
ment to restore them now that the war is over. Today I will give my third
ground o that the Honourable Minister may have an opportunity of_replying
on that point. 8ir, every one knows that every line that is constructed in this |
country is taken on hand only after a vote of this House is recorded. A certain
procedure is gone through and certsin plans and estimates are prepared. These
are considered by various committees and ultimately the grant for the construc-
tion of that new line is put in a statement and it is this House which in the
end passes it. So it is on the vote of this House that a pew line is constructed.
I therefore submit that what is done on the vote of this House can only be
undone by the vote of this House and not by any one else. As a war measure
it may be permissible for the Executive Government fo dismantle some line
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but immediately the emergency is over, the Executive Government must come
before the House either to justify what has been done or to restore whatever
damage they were required to do resulting in inconvenience to the people in
order that the people’s sufferings may be ended. I want the Honourable Mem-
ber to bear this point in mind. If this House has given ite vote for the _con-
struction of these branch lines on certain considerations, and they are now dee-
troyed, it is necessary for the Government in the ordinary course to restore
them without any excuse. Of course if they have strong reasons they should
come before the House and say thaet it is for these reasons we are unable to
restore these lines. There are also other considerations. If the consideration
of » remuncrative character is the only criterion for taking up lines for destruc-
tion at the time of war, then the Kalka-Bimlas and the Darjeeling-Himalayan
railways were the proper lines that should have been taken up. These lines
were less remunerative than severasl other lines that they dilapidated during
the course of the war. Bo those lines that were going to be of some convenience
to u particular class of passengers were maintained although unremunerative,
while liue; which mainly catered to the convenience of ordinary people were
dilapidated.

There ig also one more point which the Honourable Minister should know.
Some of theso lines were mainly used by the pilgrims. There is the case of the
Nimisar line. Before the protest colid be heard by the House or the Honour-
able Minister, or before the Honourable Minister in charge of Railways could
do anything, the ruilway authorities on instruction from the Defence Depart-
ment had already dismantled the line and there was nothing for the Railway
Board to do, Things were carried’ out before instructions for doing so were
issued by the Railway Board. Under these circumstances there was not much
time for the represeutatives of the people and the Honourable Minister in charge
to consider the matter cooly.

One more consideration is  this. Even as regards the remunerative
charucter of the line, I would ask the Honourable Minister to consider that
there was no time at all. The Defence Department addressed the Railway
Board and the Railway Board circulated it to the various agencies and then
within n few days replies were received and the process of destruction begen.
It was war time and things had to be done quickly and there was no question
of going through the usual red-tape procedure. Even as regards the remu-
nerative character, there nre various factors which will have to be considered
before a hurried judgment can be given on a point that a particular line is
remunerative or not. 1 humbly request the Honourable Minister to note that
on the question of the lines being remunerative or not, he should not go by
the opinion that he receives from the Agent of a particular railway or some
other nuthority. That is & question which be should be prepared to discuss
with the Railway Finance Standing Committee, the Central Advisory Council
and tho deputation of the people which may like to wait upon him. 1 am
personally prepared to discuss with him the question of the remunerative or
otherwise eli‘::rm-ter of some of these lines.

Having said this much, there is one more consideration I would like to
invite his attention to.  In the altered geographical condition of Dominion
tiers, he must look upon these lines not merely in the old way. We
have s frontier today not only on the. north-west and to the eant of the
dorminion, but it is very likely that you may have a frontier in the interior of
the country itsel also somewhere. This being the position the Honoursble
Minister must sec whether some of these lines which have been dismantied are
not necessary in order 4o have as u means of easy acoess $o our own interion
border lands, so that any State or tribe that-may be hostile can be effectively
checked from doing snything wrong. masl
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Mr. Chairman: Will the Honourable Member resume his seat. It is now
4-30 of the Clock,

_ Shri M. 8. Aney: Therefore these special fentures also should be borne
in wind. With these words I beg to move the cut.

Mr. Chatrman: Cut motion moved:

** That the demand under the head * Construction of New Lines—Capi inti
Fund * be reduced by Re 100 ction of New Lines—Capital and Depreciation

As agreed upon this morning, we wil] take up Demand No. 1.
DeMaNp No. 1--RaiLway Boarp.

More adequate provisions for safeguarding the Person and Property of Pasaengers,

_ Haji Abdus Sattar Haji Ishaq Seth: (Madras: Muslim): T am moving if.
Sir. 1 move:

** That the demand under the head ‘Railway Board' be reduced by Ra, 100,

My object in moving this cut is to give my Honourable friend un oppor-
uumity to tell the House and the country the steps that he has taken and thas
are in force for the protection of the lives and property of the passengers.
Genernlly speaking, the country is not aware of all that he has done in this
respect. 1 am not going to dilate upon what has happened in the lust three
months. It is well known that life and property of passengers were unsafs
for a considernble period of time on the railwuys, operating in northern India.
There were a number of cases on almost all the trains working there. There
were such cases in the G. 1. P. line up to Jhansi and Bina. There were sucn
cuses on the B. B, and C. 1. line, particularly on the meter gauge section. on
tne E. 1. R. and probably on some other lines. 1 am sure, Bir, that my
Honourable friend has done all that is possible for him under the circumstances
to protect people hut for a time all the measures that he might have taken
proved of no nvail. He can now tell the house what the position is at vresens.
As far as I know, it appears that even today:to travel by railway lines in these
. purtirular areas iz not at all safe. This morning's papers reported a case of
u woman being thrown out of a running train in the vicinity of Delhi near
ubout Ghaziabad. That. Sir. envisages a position which is dangerous and
which we cannot look upon with equanimity. I am sure certain meagsures
have been taken. [ wish he issued a statement to tell the country what he
nus been doing and what the present position is.

We in the South read in the papers that an experiment was tried in the
U. P. of setting apart certain carriages and compartments in traing for
passengers belonging to a particular community and baving those carriages
and comvartments heavilv guarded. I do not know whether that cxueriment
has proved u success. 1 do not know officially. A friend of mine, and an
esteemed Member of this House, told me that it has been working well, and
if that is so mav ] suggest to him that this experiment should be axbendad_ to
other parts of the countrv also. Then. 8ir, there are cases of railway officialn
who have risked their lives in trying to protect some passengers. I have beard
xuch stories. But in regard to that I bave heard of no encouragement fiven
for doing such services. I have heard of a Railway Officer who lost his life in
rrving to protect some passengers. 1 have not heard of what wus done to help
the family of that officer who lost his life, so that that would be an encourage-
ment for others to follow in his footsteps. The same thing can be said of the mili-
tarv and the police who are sent along with these trains. Every thing should
be done to encourage them so that they might even risk their lives to save the
lives of passengers. My difficulty is that I am spesking without anv know-
ledge of what my friend might have done and therefore he may be in a posi-
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tion to cnlighten me and the House und remove some of our misunderstand-

in the South on the M. 8. M. Railway the section south of Bezwada is
oowadsys disturbed. It is necessary that this should be brought to the notice
of my Honourable friend so that he mightdo whatever ‘s possible. With this
object in view I move this cut.- .

Mr, Ohairman: Cut motion moved : .

** That the dem wnd under the head ‘Railway Board ' bs reduced by Ra. 100. "

~ Mr. B, Pocker Sahib Bahadur (Madras: Muslim): S8ir, in supporting this

cut motion I would just like to bring home to the Government the
great importance of bllue matter with reference to which this cut
motion has been moved. B8ir, you know tha$ the elementary right of every
citizen in this country is that his life and property are protected by the Gov-
srnment. whatever the Government might be. If any section of the people
in this country feel that their life is not secure either while travelling or other-
wise, | say that the Government is not worth it name, if it cannot secure and
guarantee to the people the right to be protected, particularly in a railway
journey. What has been happening during the last few or months is
well known. People who have been going in a railway carriage are not sure
of their lives. They are not sure whether they will reach their destination.
Innocent women and children and men have been slaughtered for no fault of
theirs and that too in a very brutal manner. I do not want to dilate upon all
this, Certainly it is the madness of some people that is responsible for it. T
say the Government cannot take protection on the ground that it ix the mad-
noss of those murderers that is responsible for it and therefora the Govern-
ment ik not to be blamed for it. I say the Government certainly has got a
duty to discharge. 1f these poople are mad they ure mad only at the time of
the killing but in all other respects they do not show any sign of insanity. 1
say it is the fundamental and elementary right of every citizen to be protected,
his life and property to be protected whether he is in a railway train or oth-r-
wise. 1 do not know whether the Governinent has taken the matter sufticient-
Iy weriously so us to punrantee the lives of persons who are travelling by
railway. 1 do not wish to dilate beyond this. because it is only a railway
demand. 8o for us the railway is concerned when the parsenger has paid his
farv it ix u contract to take him safely to his destination and if sufficient safe-
guards are not given for the protection of the lives of these passengers. whoever
i the nuthority, they certainly have to bear the blame. I submit that if th:
answer is that such things are done elsewhere in another Dominion, my
answer in certainly it is no defence at all. That makes the crime more
heinous.  1f a heinous crime is committed by another dominion that certainly
deserves to be condemned and doubly condemned hLut certanly that is not a
just tication for repeating such things here.  1f rueh a defence is advanced 1
say that minkes the erime much more heinous than it dtherwise would be. 1
aubmit that it is very necessary that in the interest not only of the fair name
of this country but it would also do great harm to the civilization
of this country and of the whole world if we allow such th'ngs to be done in this
couniry, which has gained its independence onlv . shaort time ago. Just after
achieving our independence if such things are allowed to be done I submit that
we are doing a grave wrong not only to the pennle of this country as one of the
nat'ons of the world but we are doing a great deal of harm even to the progress
of aivilization of the world,

As to the measures to be taken for the protection of these peaple I dare say
that the Governmeut has not made sufficiently serious attemnpts. No doabt the
members of the Constituent Assembly have been advired to travel by air and
for our protection we are thankful that some guard is given to us. But =0 far
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as railway journey is concerned it is still very unsafe. I do not know how far
the experiment that is being tried in the U. P, is successful but for a long time
to come, -that is until we are out of this danger of being killed in runn'ng trains,
it is the bounden duty of the Govermment to make sufficient arrangements to
protect each and every passenger.

There is no doubt that the matter began with a communal colour buﬁ it is
pussing beyond that. As was stated by my Honoursble friend you see in this
morning's papers that a lady was killed in a train and thrown out by dacoits and
other ladies were robbed of their jewels. Now what began as a commum-\l
technique of killing people in running trains has gained ground and that is
being utilised by robbers to kill and rob other people also. Before this gets
stronger ground, it is neoessary that such things should be nipped in the bud
with the strongest mensures taken by the Government. I thought that the
Government would have taken very strong measures as soon as they found that
such things were happening but I am sorry to note that sufficiently strong
measures were not taken. The Railway Minister might say that it is the concern
of the Minister for Law and Order. 1 say it is not merely the concern of the
Minister for Law and Order but it is also the concern of the railway authorities
to see that passengers are sufficiently protected.

The Honourable Dr. John Matthal: Sir, I will reply briefly to the question
that the Honourable the Mover and seconder have raised. As far as the
railways are concerned before this period of civil disturbances began we depended
entirely upon the railway police for protecting the life and property of our
passengers. The railway police, as the House knows, consists of two sections.
One is concerned with crime and the other is concerned with the maintcnance
of order.  But since civil disturbances started about the middle of 1046 the
railways have taken certsin special steps in order to meet the problem. Iv
has taken the form of the organisation of a special armed police force for the
protection of railway traffic.  The position at present is that in Bengal we
have something between 1,200 and 1,600 police constables specially organised
into this armed force. In Bihar there are 1,100, in the U.P, there are 1,250,
in Orissa there are about 850 to 880. I helieve Assam is going to have =
force organised shortly. The basis on which we are doing it is this. The
eailways undertake the financial liability for the maintenance of this force but
we depend on the provincial government for the recruitment, {irsining and
administration of the force. But the whole bill is met by the railways.

When these very serious disturbances started in the Punjab it wae found
necessary to organise something more than this and we called in the assistanco
of the armyv. During the worst period of the Punjab disturbances no train
was allowed to move within the disturbed area ex-ept with the assistance of
strong army escorts.  During the two months, September and October, the
strength of these armed escorts reached as high a figure as 65 men for a train
of 13 or 14 coaches, generally armed with automatic weapons. That is as far
as we have bheen able to go in the way of meeting this new sitvation: Although
85 the Honourable Member nointed out we still have attackes upon trains, the
arrangements made by Government—both hy the railways and by the army—
have heen to a rubstantial extent successful in meceting the new problem. 1
do not believe that we shall find a complete solution of the problem until the
genera] atmosphere in the country has improved and the foreeg of law and
order are generallv strengthened in the country. Tt does not seem to me
possihle for the Railways to do anything more in the matter.

A certain experiment which is heing tried in the Uniled Provinces has been
referred to. T would watch that as an experiment, because when vou segre-
eate people belonging to one particular community in thig way on trains, how-
ever hearily vou es~ort and protect that section in the train, it seems t;.; me
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Dr, John Matthai | o
it i[nvoivec the dmgor]ol‘pmviding a target for those who have evil intentions.
{ would not try to adopt that system until I am sstisfied that the experiment
bas worked satisfsctorily.

[At this stage Mr. Speaker (The Homourable Mr. G. V. Mavalankar)
reaumed the Chair].

I may say that the Railway Ministry has in mind also the organisation in
the nearyfnt’uro, if the Defenc,; Minilgj would agree, of 8 milwq;r auxihn.y
force, something on the lines of the Territorial Force for the protection of rail-
way property and the lives of railwsy officisls. But that, I think, will take a
little time to materialise. I think we have done what we possibly could be
oxpected to do in this matter.

Dr. P. 8. Deshmukh: Sir, the cut motion moved by Mr. Aney has not yeé
been disposed of. 1 want to have half a4 minute to speak on it. It has nok
been put to the House.

Mr. Speaker: The agreement was that at 4-80 of the Clock, whatever discus-
wion was going on in the House must end and the other motion was to be taken
up. Hence Mr. Aney's motion was left unfinished. The motion must be taken
to have been talked out.

Dr. P. 8. Deahmukh: Sir. hefore the budget specch we have got about ten
minutes,

Mr, Speakez: [ am rorry | canrot allow it.

Hajl Abdus Sattar Hajl Ishaq Seth: HSir, my cut motion was meant only
for n discussion of the subject and s statement fromm the Honourable Minister
in eharge. Since my purpose has been served, I seek the leave of the House
to withdraw my cut motion.

Tho cut motion was by leave of the Assembly withdrawn.

Dr. P. 8. Deshmukh: Sir, the Hononrable Member in charge has not replied
to Mr, Aney's cut motion at all,
Mr. Speaker: That motion has been talked out, not in pursuance of any

rules of the House but in pursuance of the agreement arrived at between the
parties.

’

Now I would put the demnnds for grants collectively if the House
objection,

Demand No. 0 is disposed of. All other Demands except Demand No_ 9 are
now put to the House together.

The question is:

has no

*"Tant the respoctive suma not exceeding the amounts shown in the third column of
the Ordor Paper, except in cane of head of Demand No. § be granted to the Governor
Goeral to dofray tho charges which will come in course of peyment during the period

18th August, 1947, to thy 3lst March, 1948, in respect of the corresponding heads of De-
mandn eatered in the second column theroof.”

The motion was a-lopted.

Mr. Speaker: That disposes of Demands for Grants  We will begin  at
S o'vlock,  The House if it likes. may adjourn for five 1n nutes and reassemble

at § o'clo k.
{ As directed by the Honourable the Speaker, the motions f r Demands for
grants which were adopted by the Assembly are reproduced below.—Ed. of D.]
Deuaxp No. 1.—Ranway Boaep.
“That a sum not sxveeding Re. 20,80,000 be granted $o the Governor General to defray the

which will coms in coures of t during the period 15th August, 1947 to the 3led
;ﬂ..|mhmor'mm "
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Demaxp No. 2.—Avuprr.

** That & sum not exceeding Rs. 12,02,000 be ted to the Governor General to defrs; ‘the
BhnTawhiehwﬂlminmotwmtd the period 15th August, 1947 to the 31sb
Marob, 1948, in respeot of ‘Audit '."

———

DeMaxp No. 3.—MiSCELLANEOUS EXPENDITURE.
ray’ the

" That a sum not exoeeding Ra. 000 be granted to the Governor General to def
ib:g:n which will come in course ol“:.n::;wnt during the period 15th August, 1947 to the 3lst
» 1948, in respect of * Miscellaneous Expenditure ’.’
[
Demaxp No. 4.—WorkiNG EXPENSEE—ADMINISTPATICN,
** That a sum not exceeding Re. 13,60,93,000 be granted to the Governor General to defray the
which will come in course of pa; t tlurzr;tha period 15th August, 1947 to the 3lst
March, 1048, in respect of ‘ Working Expenses—Administration’.”

DemaxD No. 5.—WorkmNG ExpENsEs—REPAIRS AND
MAINTENANCE.

‘" That a sum not exceeding Ra. 20,48,81,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to the 31st
March, 1948, in respect of ‘Working Expenses—-Repairs and Maintenance '."

Demanp No. 6.—WoRRING EXPENSES— OPERATING STAFF,

‘ That a sum not exceeding Rs. 18,08,07,000 be granted to the Governor General to defray
the charges which will came in course of payment during the period 15th August, 1947 to the 31st
March, 1948, in respect of ‘Working Expenses—Oporating Staff '."

DEMaAND No. 7.—WorginG ExprexsEs— OreraTiON (FUEL).

‘* That a sum not exceoding Ra. 13,61,34,000 be granted to the Governor General to defray
the charges which will came in course of payment during the period 15th August, 1047 to the 31st.
Maroh, 1948, in respect of ‘ Working Expenses—Operation (Fuel) '."

DeMaND No. 8.—WorKING EXPENSES— OPERATION OTHER THAN
StaFr ANp FuoEL.
“ That a sum not exceeding Rs. 4,44,95,000 be granted to the Governor General to defray the

¢ which will come in course of payment during the period 15th August, 1947 to the 3lst
March ,1948, in respect of * Working Expenses —Operation Ether than Staff and i*uel *."

DeMAND No. 10.—PAYMENTS T0 INDIAN BTATES AND COMPANIES.
** That a sum not exceeding Ra. 81,657,000 he granted to the Governor General to dafray the

charges which will come in course of payment during the period 15th Auyust, 1847 to tho 31st
March, 1948, in respect of ' Payments to Indian States and Companies "."

Dema¥p No. 11 —WOrKING EXPENSES—APPROPEIATION TO
DrpaecCIATION Funp,
‘ That a sum not exceeding Ra. 6.81,51,000 be granted to the Governor General to defray

the charges which will come in course of payment during the period 15th August, 1947 to the 31st
March, 1948, in respect of ' Working Expenses—Appropriation to Depreciation Fund '."

Deuaxp No. 14-A.—WrrEDEAWAL FROM RESERVE. .
the “ That ah::;n'?lolt exceeding m:;sn,oa.mozzmg to %w&mamm to defray-
charges w come in course yment duri ri 15th Augunst, 1947 to th
31st March, 1948, in respect of * Withdrg:-sl from Re':grvo ".”? ¢

Deumaxp No. 15.—CoNsTRUCTION OF NEW LINES.

** That a sum not exceeding Rs. 1,23,73,000 be granted to the Governor General to defray
the charges which will come in course of payment duri tln?enod 156th August, 1047 to
31st¢ March, lm.inNWof‘Cmﬁnpw.tim of New Lines *.” 4 the
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Deuaxp No. 16.—Orxx Livs Worxs—ADDITIONS.

“M.mnﬁuﬁd&g&ll%&.ﬂﬂbgﬂdhhﬂomﬂmﬂhdﬁq‘

‘the lehwﬂlmhmdpngnntd ing the period 15th August, 1947 o the 31st
m.hmtd‘t)pmm ch—mﬁou’."

Dmuaxp No. 17.—Orxw Livx Worxs—REPLACEMENTS.
* That & sum not exceeding Ra. 16,00,00,000 bo granted to the Governor General to defray’
she

. whioh will come in course of pa; t durin thopciud.l'ﬂthw.l“‘)htboallt
March, 1048, in respect of ' Open Line Works—. '

Dauaxp No. 18.—CarrraL OurLAY ON VizacaraTau PomT.

* That a sum not exoseding Rs. 14,15,000 be granted to the Governor General to defray
the MMﬂMhmdgMdmﬂ&epﬁdlu&&qﬂuluhwmam
March 1948, in respect of * Capital Outisy on Vizagapatam Port '

D ——m—

The Assctubly then adjourned till 5 in the Afternoon.

The Assembly re-assembled at 5 in the Afternoon, Mr. Speaker (The
Honourable Mr. G. V. Mavalankar) in the Chair.

THE BUDGET FOR 15TH AUGUST, 1947 TO 818T MARCH, 1948

The Honourable Shri R. K, Shanmukham Ohetty: (Minister for Finance):
Sir, 1 rise to present the first Budget of u free and independent Indis.  This
.occasion may well be considered au historic one and I count it a rare privilege
that it hus fallen to me to be the Finance Minister to present this Budget.
While I am vonscious of the honour that is implied in this position, I am even
more conscious of the responsibilities that fuce the custodian of the finances of
India at this critionl juncture. I have no doubt that in the discharge of my

rvaponsibilities 1 may count on the sympathetic und wholehearted co-operation
of cvery Honournble Member in this House.

4. It is not necessary to dwell at any length on the political developments
which have led 1o the momentous changes that have taken place since the
Budget for the current year was presented to the Legislative Assembly last
Fobruary. The partition of the country has cut across ite economic and cultural
unity and the growth of centuries of common life to which all the communities
bhave contributed. The long-term effecte of the divis‘on of the country still
remain to be assessed and we are too near the events to take a dispassionate
view. When the ashes of controversy have died down, it will be for the future
historiun to judee the wisdom of the step and its consequences on the destiny
of ane-fifth of the human race. Whatever might be the immediate political
justification of partition, its economic consequences must be fully appreciated if
the two Dominions are to safeguard the interests of the ordinary man in both
the new States. Regions which have functioned for centuries on a comple-
mentary basia have been suddenly cut asunder. To have had as a single
coonumic unit o sub-continent peopled by a fifth of the human race meant by it-
self n great advantage for the teeming millions of its population—an advantage
not fully realised, and not properly utilized while the unity was a fact.
While it may be comparatively easy matter to make the necessary political
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adjustments resulting from partition, it would require time, patience, good-
will and mutual understanding to effect the adjustments necessitated by the
eccnomic consequences of partition. Economically India and Pakistan have
each points of advantages and disadvantages. In general, it may be said that,
while India is much the stronger at present in industrial production and mineral
resources, Pakistan has some advantage in agricultural . resources, especially
foodstuffs. But the complementary character of their economies is even deeper
than is indicated by this generalisation.” The comnpelling forces of economic
necessity must create a friendly and co-operative spirit between the two
Dominions and I trust that, when the present passions subside and normal
conditions of life return, our people will work together to secure that, notwith-
standing the political division, the economic life of the common man is not
mjured. 8o far as we are concerned, the Indian Union with its population of
nearly 800 millions wiil be the second largest country in the world next to
China. Our economy is more balanced than that of most countries and, in
spite of the set-backs resulting from partition, our large natural resources and
sound financial position will enable us to launch a vigorous economic plan for
substantially raising the living standard of our people. Co

3. The Budget Statement that I am presenting today will cover a period
of 74 months from the 15th August 1947 to the 81st March 1048. 1 may
briely explain the circumstances in which it has been necessary to present
a fresh Budget for this period. With the division of the country and the
emergence of two independent Governments in place of the old Central Gov-
ernment, the Budget for the current year 1947-48 passed by the Legislature
last March ceased to be operative. Although under the transitional pruvisions
of the constitution, Government could authorize the expenditure necessary
for the rest of the financial year, it was felt that it will be in accordance with
the public wish that a Budget should be placed before the representatives of
the people at the earliest posstble moment. There is nothing spectacular about
my statement and there will be no surprises associated with a Budget. I shall
place before the House our estimate of revenue and expenditure for this period
and I shall try to indicate in broad outlinés the pattern of the economic life
(;: the country and the problems that we will have to face in the immediate

ture.

Partition Arrangements

4. Before I proceed to deal with the estimates for the year, the House
would doubtless wish to have s brief account of the broad details of the parti-
tion and its immediate financial and economic results. As soon as the deci-
gion to divide the ocountry was taken, a Partition Council, consisting of the
representatives of both the future Governments, was ‘set up to implement the
decigion. A number of Expert Committees, on which both the'future Govern-
ments were equally represented, were appointed under the aegis of the
Partition Counci! to work out the administrative and other consequences of
the partition. These Commiitees, some of which were assisted by a number
of departmental sub-committees, dealt with all aspects of the problems arising
out of the partition such as the transfer of staff and organisations, the division
of assets and liabilities, the arrangements for the coinage and currency in the
two Dominions, the trade and economie relations between them, the continuance
of economic controls and so on. These Committees had to complete their work
in a matter of four to six weeks and the House will appreciate that in the short
time available to dea] with these issues, some of which were of the utmost
complexity and importance, it was not possible to reach an agreement on all
matters before the 15th August 1947 when the two Dominions came into existence
and took over the Government of their respective territories. A number of
important points were accordingly left over for further consideration by the
two Dominions and, in the sbsence of an sgreement between them, for reference
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to sn Arbiteal Tribunal which has been set up. Among the important issues
on which it has not been possible to reach an agreement, I may mention the
allocution of debt between the two Dominions, the method of discharging the
pensionary liability, the valuation of the Railways, the division of the assete of
tbe Rescrve Bank snd the division of the movable stores held by the Army.
ome of these issues are likely to go before the Arbitral Tribunal and the House
will not expect me to say unything further about them at this stage. It was
also found impossible to reconstitute the Armed Forces between the two Domi-
nions und allocete the military stores, equipment and installations between
them before the 15th August 1947.  For the completion of this work, and for
clothing, feeding und paying the Armed Forces till their reconstitution had
been completed, s Joint Defence Council representing the two Dominions with
an independent Chairman and with s Supreme Commander responsible to the
Counril, has been set up. This Council was t:wigi.l:nallfl expected to complete its
work by the Ist of April 1948 but it is now hoped that this may be mostly
achieved by the end of this month.

5. 'The long runge fiscel, financisl and economic relations between the two
Dominions still remain to be considered, but for the rest of the current year the
intention is to maintain, within the framework of the agreements arrived at,
the status guo before the partition. For the present both the Dominions will
continue the existing taxes and duties, there will be a free movement of trade
between them without any internal barriers and the import and exchange con-
trols of the twd Dominions will be co-ordinated. It has also been agreed that
till the end of Beptember 1948 the two Dominions will remain under a common
ourrency system managed by the Reserve Bank, altbough from the lst April
“next Pakistan will have its own over-printed notes and coin. 8o far as revenue
is concerned, each Dominion will ordinarily retain what it collects but in respect
of income-tax on ussessments for lmd and earlier years and unoollected
demands on the date of the partition an arrangement for sharing the receipte
arining in both the Dominions has been arrived at. In the matter of the divi-
sion of assets and linbilities, it has not been possible, as 1 have explained earlier,
to reach an ment on a number of important points including the allocation
of debt and the discharge of the liability for pensions. But the responsibility
for the outstanding liabilities of the old Government could not, for obvious
reasons, be left vague and undetermined and the only practicable course was
for one of the Dominions to accept the initial liability to the creditors and settle
with the other the contribution to be made by it. The initial liability for the
outatanding loans, guarantees and financial obligations of the late Central
(lovernment at the time of the partition and for the pensions chargeable to it
has been placed by law on the Indian Dominion subject to an equitable contri-
bution from Pakistan. 1 am sure the House will welcome this decision be-
chuse in the interests of the credit of both the successor Governments it is
obviously undesirable to leave those who had lent money to the previous Govern-
ment or had earned pensions under iy in any doubt as to the Government they
should approach for their dues.

Review of sconomic conditions.

0. There has been a marked deterioration in the economic situation in the
country since March Inst. The situation has been aggravated by the large scale
disturbances which burst out suddenly. more specially in the Punjab snd the
North-Weat Frontier Province. Apart from the serious economic consequences
arising out of these disturbances, the human misery that it has caused cannot
be measured in terms of money. Thousanis of innooent lives have been lost
ln!hctwobnmhbmutdmﬁrnkmanundolmpmdmhdhhhk\ryhu
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taken place. The total number of people involved in this Jnass migration of
population has reached colossal figures on either side giving rise to problems of
great magnitude affecting the economy of the country.  The immediate effect
of these tragic developments has been to divert the attention of the Govern-
ment almost completely from normal activities.  There has been an almqst.
total breakdown of the economy of the East and West. Punjabs. While
Government have done and are doing everything possible to relieve the imme-
diate distress and suffering of the refugees, the formulation of long-range plans
for their rehabilitation raises formidable issues both in the financial and ad-
ministrative fields. These problems have imposed a heavy burden on the
Central exchequer, the magnitude of which it is not possible to assess ut present,
The budget of the Central Government for the next few years will be materially
affected by this unexpected development in the country. Our whole pro-
grumme of post-war deve'opment will have to be reviewed in the light of this
context.

7. The food position has continued to cause grave anxiety both to the
Provin:ial Governments and the Central Government. The country has just
weathered a serious threat of a breakdown of its rationing system. The results
of the '‘Grow More Food Campaign'’' have been on the whole disappointing.
During the three years 1944-45, 1945-46 and 1946-47 we had to import from
abroad 43.80 lakhs of tons of foodgrains at a cost over 127 crores of rupees.
During the current year from April to Sepiember we have already imported
10.62 lakhs of tons of foodgrains at a cost of over 42 crores of rupees. Apart
from its being a constant source of anxiety, the reliance on the import of food-
grains from abroad of such magnitude imposes a heavy strain on the finances
of the Government. In recent years our exchange difficulty is almost entirely
due to the import of foodgrains on such o large scale. The meagre exchange
resources available to us are consumed by the purchase of foodstuffs abroad
with the result that we have to impose the most stringent restrictions on the
import of many other essential articles. The various steps necessary for making
che country self-suffizient in foodgrains must now claim the highest priority.
The implementation of this policy must largely depend on the Provincial
QGovernments though the Government of India has been and will always be
prepared to afford all possible help in this direction. @~We have sent a mission
to Australia for the purchase of the surplus wheat of that country and we are
hoping that we might be in a position to get from Australia a substantial
quantity of wheat during the next year. An expert commit'‘ee under the
Chairmanship of Sir Purushottamdas Thakurdas has been examining the food
position in the country and the Committee has submitted an interim report
whizh is receiving the attention of the Government.

8. The deterioration in the economic situation has been particularly noticed
in respect of prices which have shown an unchecked upward tendency. Bet-
ween the 5th April and the 9th August this vesr the Economic Adviser's index
number of wholesale prices rose bv 7 pointe while the Bombay cost of living
index advanced by 14 points. Taking the Bombay cost of living index
number, while it was 248 in August 1945 it rose to 267 in August 1946 and

. 1ach(-d 284 in August 1947, The chief factor which has contributed to this

developmen: is the general decline in agricultural and industrial production in
the country due partly to the wide prevalence of communal disorders and
géncrally to the increasing industrial unrest. While the supply position has
been deteriorating, increases in wages and salaries given by private emplovers
and i"'he Government had the effect of augmenting the purchasing power of the

ple and widening the gap between current money income and production of

peo
goods.
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situstion would not bave been so bad if the unbalance between money and
%s was confined to these factors only. The most disturbing factor which
affocte the situstion todsy is the unspent balances of individuals and institu-
tions sccumulated during the peak years of inflation which are being spent on
the deferred wante of individuals, repairs to industry and on the building of
trade inventory. In other words, the money demand for goods is co.oesal com-
ared to their local production. While the inflation in war ume was due to the
argo increases in currency circulation (which rose from Rs. 172 crores in
1040 to over Rs. 1200 crores at the end of 1845) without any tangible increase
in the supply of goods the present inflation is not due to further increase of
currency but to & steady fall in the supply of goods. Although the total
available money, whether ourrency or bank deposits, has slightly fallen i%
bas spread out more among a wider circle of people in the form of wages aud
sularics and thus the actual purchasing power in the hands of those who spend
it on ordinary goods has grestly increased. But the supply of goods has
meanwhile fallen and has resulted in an upward trend of prices. To take i
a few examples of the-marked fall in internal production, it may be mentioned
that ns against a production of 4,000 million yards of mill-made cloth and 1,500
million yards of handloom cloth in 1945 the production this year is estimated
at 8,000 million yards and 1,200 million yn.nﬁ: respestively. The production
of steel in the current year is also expected to show a drop of nearly 400,000
tons compared with the peak production of 1,200,000, tons during the war. The
produotion of cement has also grown steadily worse, the estimated production
this year showing a drop of 700,000 tons over the capacity of over 2} million tons.
In recent months the production of coal has shown some improvement, but so
far as the consuming public is concerned, this has been more than neutralised by
dificulties in transport resulting in large accumulat'on of coal at the pit heads.
Transport and other diffi-ulties explain the drop in production to some extent,
bt.ut thia is nlso partly due to labour unrest and strikes.

9. If the economy of this country is to be p'aced on a sound footing and
muintained in a healthy conditions, it is of the utmost importance to increase
internul production. The chances of increasing the supplies of commodities by
imports are not very bright. Until recently we had a fair chance of sizable
imports of cousumer goods from the British Comumonwealth countries from
acuutnulated balances, but with the blocking of the major part of these and the
growing adverse balance resulting from the large scale importation of foodgrains,
the hope of procuring supplies from abroad is growing weak. We have therefore
to fall back on our own resources. Government have recently announced
their scheme for increasing the production of cotton textiles which, if worked in
® spirit ol co-operation between i.ndustﬁ. and labour, will result in the produc-
tion of an additionsl 1,000 million yards over the estimated production of the
current year. It is intended to explore the possibilities of restoring the level of
production in other flelds in a similar manuer. I am fu'ly conscious of the fact
that any polioy of stabilisation must aim pot merely at the increase of produc-
tion of both consumer and producer goods but also at the pegging of money
incomes at an 2d and accepted level so that the increased volume of trading
resulting {rom the inorease of production may neutralise the inflationary effects
:{I :h:‘mmlum.: of uulnnovendd 1 money income. If this policy is to be carried

y, it wo uire an appreciation of ituati
Sub Suaos A mﬁon. PP the situation by labour

Revenue
10. I shall now proceed to a brief review of the financial position for the ress
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of the current year. But I must warn the House that the estimates now pre-
sented must be treated as very tentative as it has not been possible to assesg
with any measure of accuracy the effects of the purtition on our revenue and
expenditure. I hope it will be possible to present a more accurate pictare
when the revised estimates are piaced before the House along with the budget
for the next year, . ,

11. I have budgetted for u revenue of .Rs. 171:15 crores aud a revenue ex.
penditurt of Rs. 197:39 crores. The net deficit on revenue account in the
period covered by these estimates will be Rs. 26:24 crores. But the final figure,
may be higher because the actual wmmount likely to be required for meeting the
expenditure in connection with the relief and rehabilitution of refugees is still
very uncertain and some help muy also have to be given to the new Provinces
of West Bengal and East Punjub for which, in the asbsence of any reliable data,
uo provision has been included.

12. The revenue receipts, as 1 huve said, are estimated at Rs. 17151 crores.
Customs receipts have been placed at Ris. 50.5 crores and tuke into account the
effect of the recent restrictions on imports for conserving our foreign exchange
resources. Income-tax is expected to yield Rs. 205 crores on account of E.P.T.
and Rs. 88:5 crores on account of ordinary collections. Although the Niemeyer
Award has now ceased to have effect it is proposed to muintain the share of the
Provinces in the income-tax revenue at approximately the sume level as now
after making an adjustment in respect of the Provinces and parts of I’rovinces
now included in Pakistan. The Centre will retain Rs. 8 crores out
of the Provincial moiety as provided in the original budget. On this
hasis, the divisible pool of income-tux is estimated at lts. 66 crores and the P’ro-
vincial share at Rs. 80 crores.

18. Revenue from the Posts wnid Telegraphs Departinent is  expected to
amount to Rs. 159 crores and the working expenses and interest to Is. 139
crores Jlenving a net surplus of Rs. 2 crores. The outright contribution of the de-
partment to general revenues will be three-fourths of the realised surplus, the
department retain'ng the balance. The department will get a rebate of interest
on its share of the accumulated profits in the past which, after allowing for the
portion of the department transferred to DPakistan, is expected to umount to
Rs. T} crores. As regards the contribution from Railways we do not expeet
anything in the current year. The House is alrendy aware of the reasons for
this from the Railway Budget.

Ezxpenditure

14. The total expenditure for the yvear iz estimated at Rs. 197-89 crores, of
which Rs. 9274 crores is on account of the Defence Services, the balance re-
presenting Civil expenditure.  Following the customary procedure, 1 shall first
deal with the Defence Estimates which remain, as in the past, the largest single
item of expenditure.

Defence Services

15. The reconstitution of the Armed Forces in India into two Dominion forces
was an inevitable consequence of the partition of the country. This decision
came at a time when the Armed Forces were in the process of rapid demobilisa-
tion. While a substantial measure. of demobilisation had ulready been achieved,
the process was arrested as a consequence of the decision to divide the remaining
forces between the two Dominions on a communal-cum-optiona” basis. The
strength of the Army at the time stood roughlv at 410,000 troops.  After the
completion of the reconstitution of the Anny. India will have roughly 2¢0,000
troops. An organisation under a Supreme Commander, acting under the direc-
tion of the Joint Defence Council, was set up and made responsible for carrving
out the recomstitution, and for general administrative control of the entire
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Armed Forces until the completion of reconstitution. From the 15th August
1847, bowever, the operational conurol of the troops in esch Dominion was
trensferred to the Dominion Government. It was originally éxpected that the
reconstitution would be completed by the 3lst-March 1948. But the Armed
Forces Headquarters of each of the Dominion bave been able to take over ad-
ministrative responsibilities in s greater measure and earlier than was originally
suticipated and the reconstitution of the kForces has in consequence been accele-
rated. It is now expected that this will be completed in the more important
fields by she end of this month when the Supreme Commander's organisation
will be disbanded.

16. The future size and composition of the Armed Forces have been engaging
the attenwon of Goverument, ss it is obvious that they must be related to the
altered strategic needs of the couutry as well us to ite reduced financial resources.
Under the pre-partition demobilisution plan the Army was to be reduced to
sbout 280,000 men for undivided India by the 1st April 1949 against which we
shall have about 260,000 men for our share alone after the reconstitution of the
Armed Forces. Due to the widespread communal disturbances in the Punjab
and the sporadio outbursts of disorder in other parts of the country, there has
been an unprecedented call on the Armed Forces in aid of the civil power. Gov-
vramoent bhuve sccordingly coime to the oconclusion that the existing forces
should be retained until the 31st March 1948 but the position will be reviewed
next month. The financial effect of this s that in spite of a reduction of re-
venue resources the oxpenditure on Defence Bervices will be running higher than
it normally should during the year. In the present fluid conditions it is im-
powsible to forecast the position in 1048-49.

17. Indis had nover an adequate Navy or Air Force and the effect of the
partition has been to reduce them still further, so far as the Dominion of India

. concerned. 1t is obvious that even without the disturbances there could be
0o question of an overall demobilisstion of these services.  The future develop-
ment plans of these services are now under consideration.

18. The complete ustionalisation of India's Armed Foroes in the shortest
tme possible is the accupted policy of Government. Due, however, to various
roasobs which are now a matter of history, we have had a shortage of Indian
officers for filling some of the posts in the technical services and the senior ap-
poinbments. is holdF good to a varying dogree for all the three services. It
was therefore decided to employ a number of British officers who volunteered to
stay, for one your in the first instance, from the 15th August 1947. As these
officers bold the King's Commission they were transferred to a special list of the
British Anny and the SBupreme Catnmender sssumed control over them.~ When
the subsequont dovelopments indicated that the Bupreme Commander's office
may not conlinue beyond the 8lst December 1047 it was decided to terminate
the of these British officers by the same date, leaving it to the two
Dominions to offer fresh terms w0 any British officers they may wish to employ.

have, therefore, been served with three months’ notice, as
in their present terms of service, with effect from the 1st October

wn

1947. The number of British officers whom it is essential for India to retain
and the terms of service %0 be offered are now under the active consideration
of Government and the actual terms under which they have been emploved have

now beon agreed upon between the Government of India and H.M.G. in the
UK. 1s may, however, be stated that the number of British officers to be re-
small and it is hoped thas all o ?
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India should commence immediately after the transfer of power and completed
as early as possible. The first detachment of British troops actually left India
on the 17th August 1947. If was hoped at one time that the withdrawals
would be completed before the end of 1947 but due to shipping difficulties it now
appears that this may take up to April 1948, The British troops remaining in
the country have, however, no operational functions. Except two R. A. F.
Transport Squadrons the rest are merely awaiting repatriation.

20. The rapidly changing conditions this year have made it difficult to frame
8 close estimate of Defence expenditure and the position is further complicated
by the fact that the proportion in which the joint expenditure incurred by the
Supreme Commander’s organisation should be allocated between the two goml-
nions is yet to be decided. ~ On the best estimate that can be made at this stage,
the net expenditure on Defence Services during the period 15th August, 1947 to
21st March 1948 is estimated at Rs. 92,74 crores. The following main factors
have contributed to an increase in the expenditure:— .

(1) The decision to suspend demobilisation and to withdraw troops from over-
Beas.

(2) The implementation of the Post-war Pay Committee’s recommendations
in respect of Defence Services personnel. No provision for this was included
in the original estimates. .

8) The movement of troops and stores in connection with the reconstitution
of the Armed Forces.

(4) The calling out of troops in aid of the civil power during the disturbances
in the Punjab and elsewheré.

The withdrawal of British troops from India earlier than was anticipated
originallv has resulted in a saving but this has been to some extent counter-
balanced by expenditure lm moving them to the United Kingdom and other des-
tinations.

Civil Estimales -

21. Details of the estimates under individual heads are given in the
Explanatory Memorandum circulated with the Budget papers and I propose
to draw the attention of Honourable Members to only the more important
items included in them. As T have explained elsewhere, the initial liability in
respect of the outstanding debt of the late Central Government and the pensions
chargeable to it has been placed on the Indian Dominion subject to the lavy of
an equitable contribution from Pakistan. This contribution still remains to be
settled and, for the present, no credit has been taken in these estimates for any
recovery from Pakistan. The estimates also include Rs. 22} crores on account
of subsidies on imported foodgrains and a lump sum provision of Rs. 23 crores
for expenditure on the evacuation, relief and rehabilitation of -refugees from
Western Pakistan. T have briefly referred elsewhere to the problems raised by
the widcspread communal disturhances in the Punjab and the North-West
Frontier Provinee and the mass migration of refugces between the two Domi-
pions. There are two aspects to this problem viz. the sbort term one of giving
immediate relief to: the refugees pouring into this country from Pskistan, practi-
cally dektitute, and the long term one of resettling them in India. All the re-
sources at the disposal of the Government of India have been mobilised in ar-
eanging the evacuation and relief of these refugees and the railways and $he
Armed Forces have been utilised to the maximum extent possible on this work,
It is not passible to estimate the expenditure likely to fall on Central revenues
on account of these developments and I have provisionally included a sum of
Rs. 22 crores on this account in the Revenue Budget. Tn addition, a sum of
Rs. 5 crores is being included in the ways and means budget for advances to the
FEast Punjab Government. But T must mention that this does not give any
idea of the magnitude of the burden that may be placed on Central revenues by
these developments. Tndeed. the basis on which the expenditure on relief ang-
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rehubilitation should be shared between the Centre and the East Punjab, the
province most vitally affected, still remains to be decided and may teke some
ume 1o decide.  Whatever the final armngement in this behalf may be, I have
1o doubt that it is the desire of all sections of the House that financial considera-
tions sbould not stand in the way of affording reliefl to these unfortunate people
und in allevisting their sufferings in one of the most poignant human

that could teke place outside u war.

22, Before | lenve this subject I should like to give a brief anglysis of the
totul provision included for civil expenditure, so that a balanced view of the posi-
uon may be obtained.  Of the total provision of Re. 104} crores, Rs. 44} crores
are accounted for by the expenditure on ret jees and the subsidising of imported
foodgrains, leaving Rs. 60 crores for normal expenditure. This includes Rs. 5
erores for tux colliction, obligatory expenditure of Rs. 22} crores on payment
of interest und pensions and provision for debt redemption, Rs. 2 crores on plan-
ning und resettlement and Rs. 12 crores for expenditure on nation building acti-
vities such as education, medical, publie health, the running of scientific institu-
tions and scientific surveys, aviafion, broadcasting, etc., in which the Centre
largely supplements the work of the Provincial Governments by providing valu-
able assistance by way of specialised services and research, leaving a balance of
Re. 184 crores for the ordinury expenditure on administration, eivil works etc.
This cxpenditure only constitutes 18 per cent. of the total civil expenditure in
rluded in the budget. In addition to the expenditure of Re. 12 crores on nation
Imilding netivities mentioned above, provision has also been made in the Capital

Budget for a grant of Rs. 2089 crores to Provincial Governments for develop-
ment and Rs. 15 crores for loans.

Ways and Means

.48. 1 shall now turn to give 8 brief account of the ways and means position.
I'he budget for the current year provided for a borrowing of Re. 150 crores but
this targot will not be reached. Owing to the communal disturbances in the
couulry and the unocertainties of the political situation, the securities market
was very unsettled in the opeming months of the year and no loan was actually
floated before the 18th August 1047, After the doubta about the political future
had heen cleared hy the decision to partition the country, there was some im-
provement in the position and although the market has been fairly steady in
revent weeks, there is not as yet any large sustained demand for investment.
Oovernment issued early this month a fifteen year loan for Rs. 40 crores carry-
ing intereat at two and three quarter per cemt. with facilities for holders of the
8} per cont. Loan, 1MT.50, falling due for discharge on the 15th of this month
to ounvert their holdings. The loan was issued at the beginning of the busy
scason and was not expec' .l to he oversubscribed.  But the public atill seem to
:;io hmtun;o:nl ukir‘r*g up u:wemnwntbm loans and if their holding off is due to any

ngering doubta about .he respounsibility for the yment of the outstanding
dAebit, 1 hope they will be reassured by what T hnvr“:::ted that the Indian Domi-
won remains responsible to the hond-holder.  The need for money is now as
urgent as ever if (Government are to finance their own development plans and
assist the Provincial Govemments to implement their plans for development.
There in also the short-term aspect to this problem, ris. the urgent necessity to
counter the inflationary forcer which nre atill present by withdrawing from the
public as much surplus purchasing power as possible through Government loans.

nu. Hunouplub_le Members musi have noticed that in recent monthg there has
n some eritiviam in certain quarters of the cheap monev policy of Govern-
ment. At the last Annual General Meeting of the shareholders of the Reserve
Bank the Gorervor of the Bank made some nbservations on this question.
Uadee the influence of that “minent cconomist the late Lord Koynes, cheap
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money has been the cardinal feature of the monetary pol{cy in many opuntnaa.
It is no wonder that the Government of India fell in line with this trend in mone-
tary policy. The House will realise that there is no absolute criterion by
which to judge the propriety of rates at which Government borrow in the market.
In the long run it is mainly a question of kecping a balance between thalden_la.__nds
of Government on the market and the demands of industry so that the a.vmla.'ble
funds in the country are used to the best advantage. ~ In the United ngt-iom
where the pursuit of this policy culminated in the issue of a 24 per cent. irre-
deemuable loan last year, attempts are being made to consolidate the progress
wade so far and not to procced further in the same direction. I realise that if
there is the need for such a cautious policy in » country where the economy is
mature and the money and capital markets are highly developed, it is all the
more necessary in the case of an cconomically backward country like Il:_nc!m.
Our efforts will now be directed lowards consolidating and stabilising the position
so far gained. There is no intention on the part of the Government to reverse
the policy and thereby jeopardize the interests of those who have trusted the
Government with their money.  Our borrowing programme will be such as will
enable us to obtain the funds required by Government as cheaply as possible
without in any way affecting the flow of investment into industry. It is also
my intention to reorganise the small savings movement which was considerably
expanded during the war years, so that it might be retained as a peace-time
organisation with the primary purpose of encouraging savings among the middle
classes. In co-operation with the Provincial Governments, steps will be taken
to place the movement on a pecrmanent footing. I take this opportunity of ap-
pealing to the chosen representatives of the pcople in this House to co-operate
with Government fully in their borrowing programme. If the standard of
living of our people is to be substantially raised by undertaking large schemes
of development, both the rich and the middle classes should come forward to
place their savings at the disposal of the Government.

Bterling Balances '

25. The House will, I am sure, be intcrested to get some information on the
subject of the sterling balances, the recent agreement regarding which between
ourselves and His Majesty 's Government in the United Kingdom I placed on the
table of the House a few days ago. The peak fizure which the sterling balances
reached was Rs. 1,783 crores on the 5th April 1946. Thereafter, they have de-
clined very rapidly. At the end of March 1947 they stood at Rs. 1,612 orores
showing a reduction of Rs. 121 crores in twelve months. In the middle of July
1947, from when our new agreement hecame offective, they stood at sabout
Rs. 1,647 crores. We had thus drawn as much as Rs. 65 crores in a little over
six months. These large decreases were due largely to heavy imports mainly
of foodgrains and of consumer goods, of which the country had been starved
during the period of the war. They also reflected some movement of capital
from India, largely British.

28. This rapid depletion of the sterling balances eaused some anxiety to the
Government of India. These balances represent the entire foreign exchange
reserves of this country and it is of the utmost importance that they should not
be lightly frittered away on the import of unessential and luxury articles or omr
luxury living in fore'gn countries for they thereby reduce pro tanto the capacity
of this country to finance capital and developmental expenditure abroad. The
view of the Government of India is that these balances should not be used to
finance deficits in the balances of payments on what may be called normal cur-
rent account. OQur aim should be to meet our normal day-to-day requirements
from abroad through the earnings of our current exports and we should draw
upon these accumulated reserves, broadly speaking, only for the purpose of
purchasing capital goods. the- ipost of which is necessary for developing the
agricultural and industrial productivity of this country.
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27. With this aim in view, the Government »f India decided to follow a more

ictive import policy from the second half of the calendar year 1847. Broadly
spesking, that policy conmsists of dividing imports into three categories: free,
restricted and prohibited. Imports of fond, capital goods. the raw materials of
industry and certain essentisl consumer goods are free and no exchange restric-
tions are placed upon their import. (onsumer goods which are not absolutely
essential are licensed on a qunta basis, while others which in the context of the
esconomy of this country must be regarded as totally unessential and luxury im-
ports have been altogether prohibited. Together with the restrictions on im-
ports were introduced certain restrictions on remittances abroad, in i
on the transference of Indian capital. These new policies are now showing the
effects which they were calculated to huve and the reduction in the aterling
bslances between the middle of Julv snd the heginning of November 1947 has

been Rs. 21 crores. I should like to point out, however, that in one sub-
stantial res the import pollcy now in force differs from that in force previous-
ly, in that in the licences issued for the licensing period June to December 1947
ne discrimination has been made between currencies and imports from the dollar
ares have been allowed on the same basis as imports from the sterling area. This
position, which the House will no doubt welcome, has been brought about by
the terms obtained by us in our interim negotintions on the sterling balances.
The main features of this agrcement, which holds good to the 81st December
1047, sre that the Indian sterling halances have been divided into two acoounts
which may well be likened to a deposit account and a current acoount. The
current acocount has been opened with a credit of £85 millions. All fresh earn-
ings of foreign exchange are credited 1o the current aceount and all balances in
the current acoount are available for expenditure in any part of the world in-
oluding the United States of America. The deposit account is not available
for ordinary ourrent transactions hut can be drawn unon onlv for certain limited
purposes such as the repatription of British canital from India, the pavments of
penaions, provident funds and gratuities outside India and oertain other defined
eategories of pavments.

98. Bhorlly after this agreement had heen signed there srose the dollar
“erisis. ‘The strain on the dollar reserves of the United Kingdom Government
was feld by them to be so great that thev wers compelled to break their
mend with various countrirs remardineg the free convertibility of sterling into
T am glad to be ahle to report to the House that our agreement stands
unaltered and intaot and that as long as we have anv balance to our credit in
the ourrent aoccount we shall be able to spend it without question in any cur-
renay area. The United Kingdom Government have, however, appealed to
for our co-operation in the matter of saving dollars and we have promised
this co-operation.  We are now engaged on a review of our import policy
and are investigating olber means to save dollar expenditure and we mav have, I
to reintroduce in the next licensing period the diserimination in favour of
ports from the sierling area which we removed only so short & time ago. We
trust, however, that it will be possible o to nrrange this discrimination as not
t0 injure the vita! needa of the countrr's econamy,

. Ewmpire Dollar Pool

99. The country has alwars displaved an intercst in the arrangement eom-
monly known as the Empire Dnllar Pool.  Ac has ‘been sxplaiped before, the
$ tu that the countries of the starding area hold all their foreign ex-
shanjpe vemerve in slerling. selling currencies which thex do not need to the

5

5!

1

;_

Bank of England and buving from the Bapk of FEngland currencies of which
' thew are in ahort supply. Ax a conscauengs. there is alwavs in the custody
‘o % Bank of England a pool of foreign exrhange from which members of the

L]
sterling area oan buy for sterling the currencies which they need. = A more
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correct name for this arrangement would be ‘‘the Sterling- Area Pool of Foreign

Exchange.”’ 1t has come to be known as the Ewmpire Dollar Pool only because

;he u;:ost- important of the foreign exchanges in the pool is the United States
ollar, .

80. Figures have been published by Government from time to time of India's
earnings of dollars and other hard cwrrencies and of her expenditure of these
currencies and 1 shall now bring .hese tigures up to date. From September
1939 up to the 31st March 1946 we carned Ks. 405 crores worth of United States
dollars and spent Rs. 240 crores worth of United States dollars, leaving a sur-
plus of Rs. 165 crores. On the other hand, in the same period we spent net
Rs. 51 croreg worth of other hard currencies, namely those of Canada, Switzer-
land, Sweden,and Portugal so that our net surplus on hard currency account
was Rs. 114 crores.  During the year 1946-47 we had a defioit in the balance
of payments with the United States of Re. 15 crores, having earned Rs. 88
crores and spent Rs. 98 crores, and a deficit in the balance of payments with
other hard currency countries of ls. 7 crores. 1t may therefore be assumed
that we contributed net to the pool between September 1989 and March 1947
Rs. 92 crores worth of hard currencies, which ie' the equivalent of 275 million
dollars.  During the quarter April to June 1947 we have had a net deficit on
hard currency account of Ks. 15 crores. It will be observed, therefore, that
since the financial year 1946-47 we have been consistently drawing on the pool
for our dollar requirements and that we are at the moment also in heavy deficit
with the United States and other hard currency countries. Generally speak-
ing, however, 1 would say that, thanks to our policy of foreign exchdnge restric-
tion, we hope to end the year in a fairly comfortable financial position external-
ly. What definite policy we will follow from the next year I am not now in &
position to say because our agreement terminates at the end of this year and
we do not yet know what kind of agreement will replace it. I fear however,
that in view of the dollar crisis which has threatened not only the United
Kingdom but the entire world, we may be in somewhat greater giﬁ_oulty in the
matter of dollar exchange than we are now. We hope to enter shortly into further
discussions with the United Kingdom Government on the subjeot of the sferling

\, balances. An official delegation from the United Kingdom is coming to our
country very shortly for this purpose.

Post-war Planning and Development

81. The House will remember that in the budget for the current year pro-
vision of Re. 100 crores was made for development expenditure, inoluding s
provision of Rs. 45 crores for grants to Provinces. The partition of the coun-
try has naturslly affected the scaie of this expenditure as the Government of
India are no longer concerned with the expenditure on development in the
Provinces and areas now included in Pakistan. When the partition of the
country was decided upon, Provincial Governments were informed last July
that so far ns the period up to the 15th August 1047 wes concerned, the Gov-
ernment of India would make advance payments to cover expenditure on ap-
approved schemes up to the maximum of the proportion. of the budget grant for’
this period. The Provinces were ulso advised not to enter into any major
commitments that were likely to embarrass either of the successor Govern-
ments. It has since been decided that for the remainder of this year grants
will be available to the Provinces now remaining in the Indian Dominion on the
same scale as was originally planned subject to n proportionate adjustment on
account of the division of the Punjab and Benga! and the transfer of most of the
Bylhet district to East Bengal. In the estimates now placed before the House
& provision of Rs. 20.89 crores has been included for grants to Provinces and »
sum of Rs. 15 crores for loans to them.
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82. In the last budget speech wy predecessor drew attention to the fact tha
the resources avsilable to the then Central Government for planning and dovg—
lopmeny were likely to be less thau wus orgnally estimated. What he said
then for tuw then Central‘Government is equally applicable to the present Gov-
erument of likbs would meke udvauce payments to cover h::f:endmuro on
and n  the light of the reduced resources li to be
available 1t may be pecessary to redraw the development
plans sud rearrange their prioriues. This does not however mean that
there bas been sny cusnge in the Government s policy of giving all the assistanoce
in thewr puwer to the Provincial Governments for implementing their develop-
meut schemes. It mercly empnasises the need for the Provinces mobilising
all the resources for this purpose aind | bave no doubt that this is recognised by
the Provinces themselves. The House will appreciate that there is & large
mceasure of uncertainty sbout the future allocation ef resources between the
Centre and the Provinces and till this is decided it will be ditficult to make any
forecust of Central resources or determine the extent to which they will be
svailsble for dvvelopment and 1 hope to take this question of re-examining the
devolopment schemes with the Provincial (overnments  shortly.
Meanwhile, all the approved schemes of development will be
continusd and the necwssary funds will be made available
for them, Having given this assurance on bebalf of the Central Gov-
ernment, I would eamestly urge on the Provinces the need for conserving all
shuir resources and securing the most rigid economy in expenditure. As I have
stated, the whole basis on which post-war development plans were coneceived
ha' now been upsot. The substantial revenue surpluses which were anticipated
in the Contral budgot will now be turned into substantial deficits. In the con-
text of this new development, the need for utilizing all the available funds in
the most offective manner possible ahould be appreciated by the Provincial Gov-
erumenta. )

83. In the Central field the progress on development schemes is being main-
wained and we are going forward with ‘all the ranctioned schemes particularly
those schemes of river dovelopment with long range benefits to the country. In
shis conneotion, the House will be intorested to know that an agreement has been
rvached betwoen the Central Government and the Provincial Governments oon-
cerned ming the setting up of the Damodar Valey Authority. Another
scheme which is likely to be taken up very sbortly is the construction of the
Hirakud Dam in Orissa at an estiniated cost of Re. 48 crores, the benefits from
which will inoclude irrigation for over @ million acres, 350,000 kilo-watts of power
and a considersble degree of protection from flcods to the coaestal districts of
Urissa. It is hoped shortly to reach an agreement on this project with the
Uriesa Government and the Orissa States after which the aotual work of con-
struation would begin early in 1948. It is also proposed to concentrate on the
cunstruction of she Bhakra Dam in the East Punjab.

The Deficit

4. | will vow come to the problem of deficit. [ have carefully considered
it noy part of tho deficit for this year should be covered by additional taxation
and 1 have tame to the conclusion that it should be left largely uncovered. If,
for any reason. our ordinarv expenditure threatens to outrun our revenue there
will be & clear case for cither reducing the cxpenditure to within the available
revenue or reising additional reveuue to meet the expenditure. But the cir-
cumstances during the period under review have been abnormal and the deficit
s entirely due to theee abnormal factors. The expenditure estimates include
Ra. 22 croves for the evacuation and relief of refugees while subaidies for im-

are expected to ccet Rs. 22} crores. Defence expendit
£ thee coneilersbly InAated d0e 0 the tlowing down of Jemebiiation Foparare



THR BUDGET FOR 15TH AUGUST, 1947 To 818T MARCH, 1948 759

the partition of the country and the necessity to maintain larger forces than
would Lormally be neouurg It must also be remembered that no credit has
beeu taken in the estimates for Pakistan’s share of the expenditure on pensions
and interest. If these factors are allowed for the budget deficit of Rs. 26.24
qrores will be converted into a surplus, Notwithstanding this I feel sj\ll:ahﬁed in
tapping any available source of income if it could be done without ad to the
burden of the ordinary man. After a careful consideration of all the available
sources I have decided to replace the existing export duty of three per cent. on
ocotton cloth and yarn by a duty of four annas per square yard on cotton closh
and six annas & pound on cotton yarn. In a full year this will yield Rs. 8 orores
but in the current year the net additional revenue will amount to only Rs. 186
lakhs leaving a final deficit of Rs. 2459 crores. A Bill to give effect to this
proposal mlllf be introduced at the end of my speech.

General Finanoial Position

85. This is the eighth consecutive deficit budges and the House may well
ask iteelf if our revenue position is sound. I have myself no hesitation in
answering that question with in emphstic ‘yes’. The {::rs covered by these
budgets have been overshadowed by the greatest war in history and no country,
whether neutral or belligerent, has been able to esoape ita economic effeots or
its aftermath. The deficits in the war years were wholly due to the high level
of Defence expenditure and were met as far as possible by raising additional
taxation. The return to peace time conditions has been slower than we anti-
cipated and even this tardy progress has been retarded by the recent partition
of the country and the unhappy developments in the Punjab. I have just men-
tioned the large burden thrown on this year's budget by the unavoidable expen-
diture on refugees and the payment of subsidies for foodgrains. In addition, the
expenditues ‘on Defence is much higher than it would be in a normal year. If
these spetial factors are taken into account it will be seen that we have not been
living beyond our means or heading towarde bankruptey. I do not wish in any
way to minimise our present difficulties or to underrate the effort required to
surmount thum but I have no doubt that once we reach fairly normal conditions
and are able to reduce our Defence expenditure to peace-time proportions and
ourtail our reliance upon import of foodgrains we should be able to balance our
budget. It will be too optimistic to expect normal conditions for the next year
but I feel that with a dectermined all-round effort we should be able to achieve
this result in 1949-50.

88. And what about the general financial position of the country? Here
sgain while there is no room for complacency there is equallv no reason to take
a pessimistic view. There is no doubt that economicallv and strategically the
partition of the country has weakened both the Dominions created by it and it
is a truism thst en undivided India would have been in everv way a stronger
State than either. But the Indian Dominion with its acceding States would
still cover the larger part of our country, with immense resources in men, mate-
nal and industrial potential. Our debt position is also intrinsically sound and,
for a country of its sizc, India carries only a relatively small burden of unproduc-
tive debf. Our external debt is negligible and we have considerable external
resources in the accumulated sterling balances. At tae beginning of this vear
the total public debt and interest bearing obligations of undivided India gtood
&s roughly Rs. 2.581 crores of which only Rs. 864 crores represented unproduc-
tive debt and Rs. B8 crores external debt., while her axternal reserves amounted

© to over Rs. 1,600 crores. The share of Pakistan in these has not yet been deter.
mined but it is unlikely to affect the broad proportions of this picture.

~ 87. The only disturbing features in the position are the persistence of infla-
sionary trends and the unsatisfastory food position to both of which I have drawn-
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sttention elsewhere. The only real answer to inflation is to increase our in--
sernal production and thereby close the gap between the available suppllsl and.
the purchasing power in the bands of the community which in present circum-
stances 1mports cannot bridge. Till this position is reached the community
must conserve ite purchasing power by lending it to Government. As re

food, 1 am sure the House will agree that the country cannot indefinitely rely
on mports.  For one thing this places us at the mercy of foreign countries for:
our vital necessities and for anotber large scale imports of foodgrains seriously
effect our foreign exchange position and thresten to consume the bulk of the
availabla resources which are badly required for the industrialisation and deve-
lopment of the country. We must concentrate all our energies on producing as-
muech food as possible within the country. I suggest that this is not an impossi-
ble task, for sfter all the total imports from abroad, which have never touched
mores than 2§ million tons in any year so far, represent oniy a fraction of the
total foodgrains amounting to 45 million tons that we produce, although they
maka o large hole in our available foreign exchange.

28. I should like to make a few observations on the criticism made in certain
quarters that the level of taxation introduced in the last Budget has seriously
atfected the incentive for investment. In their last Annual Report the Central
Board of Directors of the Reserve Bank of India have observed ‘'There seems
little doubt now that the severity of the last Budget is defeating ita own purpose
and is hindering the formation of cspital for productive purposes. Unless cor-
rectives are applied without delay, there is s danger of the very foundations of
sonisty and economic life of the country being undermined by deepening penury
und despair.”’ A pronouncement of this kind coming from such an authoritative
sourcs must receive serious notice. I have no doubt in my mind that it was
not the intention of the Government to so arrange its taxation policy as to stifie
the growth of industry in the country. On the contrary, it is of the utmost
importance that the country should be industrislised rapidly so as to secure in-
creased production and a widening range of employment for our ple. There
is no need for any serious difference of opinion based on mere ideologies. What-
ever might be the ullimate pattern of our economic structure, I hold the belief
that for many years to come there is need and scope for private enterprise in
ndustry. We cannot afford to lose the benefit of the long years of experience-
which private enterprise bas gained in the building up of our industrial economy.
J believe that the general pattern of our economy must be a mixed economy in
which there is scope both for private enterprise and for State enterprise. Before™
I present the annual Budget to this House next February, I shall make a care-
ful examination of the consequences of our taxation policy and endeavour to-
make any adjustments that may be nooessary to instil confidence in private
enterprise.  In the meantime. I may assure the Houss that it is not the policy
of the Government to hamper in any way the expansion of business enferprise-
or the acoumnulation of savings likely to flow into investment.

Conelusion

30 Mr. Speaker, I would now conclude the Speech with an to

Houuandlhwhthononuhthaoounu-ynm. For the tﬁma&i:
two centuries we have a Government of our own answerable to the people for its:
sotigns. I is the duty and the priviege of such a Government
to render an socount of s stewardship to the representatives of the
peovle. but the Covernment haa also the right to ask for the oo-
opmumﬂthrmthwmmunhyh&rmwtdthemphdpdidu.
Events of the last few weeks have unmistakably shown that the political pro-
blems arising out of our status have not yet been fully solved. While we have
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secured freedom from foreign yoke, wainly through the operation of world events
and partly through a unique act of culightened self-abuegation on bebalf of the
erstwhile rulers of this country, we have yet to oconsolidate into ome unified
whole the many discordant elements in our national life. ~This can be achieved
only by the rigorous establishment of the rule of law which is the only durable
foundation on which the fabric of any democratic State can be raised. Respgod
for law is essentially a matter of political training and tradition and transition
trom a dependent to an independent status always makes it difficult in the initial
stages to secure that unflinchir: ckedicnce to the rule of law which always
acquires & new meaning in a new political context. If the fabric of the State
is not built on durable foundations, it will be futile to try and fill it with the
material and moral contunts of u yood life.  If India, just risen from bondage,
is to realise her destiny as the leader of Asia and take her place in the fxpnt
rank of free nations, she would require all the disciplined effort her sons and .:
daughters can put forth in the years immediately ahead. The willing help and -
oo-operation of all sections of the community is required in maintaining peape
and order, in increasing production and in avoiding internecine quarrels whethpr
communities or between capital and labour. I am sure my appeal for this help
and co-operation will not go in vain.

INDIAN FINANCE (SUPPLEMENTARY) BILL

The Honourable Shri B. K, Bhanmukham Chetty (Minister for Finance): Sir,
I beg 10 mave for leave to introduce a Bill to give effect to the supplementary
financial proposals of the Central Government for the year ending on the 8l1st
Jday of Mareh, 1047,

Mr. 8peaker: The guestion is:

That leave be granted to introduce u Bill to give effect to the sup, lernentary flnancial pro-
posals of the Centrul Government for the year ending on the 31st day of March, 1948,

The! Wotion was adopted. _ R
The Honourable Bhri R. K. Shanmukham Ohetty: Sir, T introduce the Bill.

The Astembly then adjourned till Eleven of the Clook on Thursday, the 37th
November, 1047.
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